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PARLIAMENTARY DEBATES
(Part I—Questions and Answers)
OFFICIAL REPORT

1751

PARLIAMENT OF INDIA
Tuesday, 27th February, 1951

The House met at a Quarter to Eleven
of the Clock.

{Mg. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
ExpoRT OF JUTE Goop$
*1735. Shri A. C. Guba: Will the
Minister of Commerce and Industry

be pleased to state:

(a) the total quantity of jute goods
exported in the year 1950; and

(b) its price in Indian coin?

The Minister of Commerce and In-
:lustry (Shri Mahtab): (a) 678,284
ons.

(b) Rs. 119032 crores.

Shri A. C. Guha: May 1 know how
far the American price was higher
than the Indian price?

Shri Mahtab: I have given the fi-
gures. The export price and the Indian

Shri Sondhi: He wants the American
price.

Mr, Speaker: Order, order. He has
understood him all right. The hon.
Member wants to know the difference
bgitween the Indian and American
prices.

Shri Mahtab: I can lay a statement
on the Table giving the prices. The
American prices are much er, The
list is a long one which I can read out
if desired. If the suggestion is that the
American price is much higher than
the control price here, it is a fact.

8hri A. C. Gnha: Taking into account
the export duty, what would be the
excess amount still left? How far is
the gap covered by the export duties
and other charges?

Shri MaMtab: I am sorry those
figure t 3
333 psD  CThlable

1752

Mr. Speaker: The hon. Member is
on%y following the same question differ-
ently.

Shri A. C. Guba: Have the Govern-
ment taken any s
gap between the
prices is fully utilised for our dollar
reserve?

Mr. Speaker: I think this question
was thor discussed when the

oughly
_ House had a discussion on the Bill.

Shri A..C. Guba: My point is that
even after the imposition of Rs. 1500
export duty, there is a gap......

Mr. Speaker: That aspect of the
question can be the subject matter of
argument and not of questions,

Shri V. J. Gupta: What steps have
been taken by Government to provide
the hessian required by an important
industry of Gur in Madras State for
storage and export?

Shri Mahtab: This is a very import-
ant point and complaints from various
local industries have been received by
Government. We are looking into the

. Mr. Speaker: I think we are enter-
ing into an argument.

Shri Hussain Imam: I want to know
whether the price that the hon. Minis-
ter has given is F.O.B. including the
duty or the price of hessian alone
without including the duty?

Shri Mahtab: It is the export price
without the duty. P

Shri Mumavalli: What was the total
Quantity of jute goods produced in 19507

- Mr. Speaker: This has also been
answered on another question and it
ht::beencovmdd the debate

Shri A, C. Gaba: Sir, will the hon.
Minister be pleased to lay on the Table
the statement tirat he mentioned?

Shri Mahtab: Yes, Sir, I shall be
glad to do so. &
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CENTRAL BOARD FOR UNATTACHED WOMEN
AND CHILDREN OF DISPLACED PERSONS

*1737. Shri Sidhva: (a) Will the
Minister of Rehabilitation be pleased
to state whether the Government of
India have set up a Central Board to
look after unattached women and
children of displaced persons?

(b) If so, what is the number of such
displaced persons who are being look-
ed after?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) A Cen-
tral Advisory Board has recently been

set up to advise Government on matters

concerning the care and maintenance
of displaced unattached women, and
the aged and infirm and their depen-
dants and orphan children.

(b) 45,400.

Shri Sidhva: What is the composition
of this Board and what will be their
functions with respect to the unattached
women?

Shri A. P. Jain: Shrimati Ramesh-
wari Nehru is the Chairman of the
Board. Mrs. John Matthai has been
nominated by the Government of
India on the Board.

Shri U. M. Mirchandani, ICS,
Member, Nominated by the
Government of Bombay.

Shrimati Premvati Thapar, Mem-

, Nominated by the Govern-
ment of Punjab.

Shrimati Purnima Banerji, Mem-
ber, Nominated by the Govern-

ment of U. P.

Shri N. R. Malkani, Member,
Nominated by the Government
of Rajasthan.

Sardar K. L. Budhiraja. Member,
Nominated by the Government
of PEPSU

Shrimati Manmohini Sahgal, Mem-
ber, Nominated by the Chiet
Commissioner,

Shri Nakul Sen, 1.CS., Member
Secretary, Nominated by the
Government of India. .

The functions of the Board will be
to advise the Ministry on the following
matters:

(1) Scale of rations, clothing and
cash doles to be given to the inmates
of the homes.

(2) The strength and location of
homes.

(3) Pol relating to new admils-
sions in homes.

(4) Amenities to be provided in the
homes.
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(5) Uniformity in administratioa
and in the provision of medical. edu-
cational and other facilities.

(6) Vocational training for and pro-
vision of suitable gainful employment
to the inmates.

(7) Coordination of production and
marketing. :

(8) Dispersal from homes and the
grant of necessary financial assist-
ance for the rehabilitation of
displaced. A
_ (9) Transfer of inmates from a home
in one State to another.

Shri Sidhva: The hon. Minister
stated the number of the unattached
women. I want to know whether they
are located at one place or are distri-
buted at various places.

Shri A. P. Jain: They are located ia
a large number of places, twenty,
thirty or more.

" g T & AT ER
oft $91 FF qarad fe G aAadee
#RE Iy fe weawld efes Araw ¥
Wt g & I A& fou
A et & fod s A fear o
&?

[Lala Achint Ram: Will the hon.
Minister kindly state what arr
ments have been made for tlre -
tenance of such of these unattached
women who regard the admission into
these homes inconsistent with their
social dignity?

@ qo do dm: 0 Fr @R §
A e g ¥ Wy aw e ]
ot sk N dww & afewm]

argdt 2, o 3zt afae s AR ¢

(Shri A, P. Jain: The women who
think that way, live on their own and
those desirous of admission into
homes are admitted.]

Shri A. C. Guba: From the list of
ftersons composing this Advisory Board

rrems that there are no representa-
tives from West Bengal, Assam, Tri-
pura and also Bihar. Are we to under-
stand that the East 1 displaced
mom are not covered by the Cen-

Board?

" Shri A. P. Jaim: That is so.

8hri A'sigé rg:hl. Are thetoG:evtm
ment con: any steps
a similar body for the rehabiutaﬂontg
unattached women from : \
Shri A P. Jain: As soon as the po-
sition is more stabflised there,
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Shri A. C. Guba: Even now is it not
a fact that there are a large number
of unattached women and children in
West Bengal and Assam?

Shri A. P. Jain: That is so.

Shri A. C. Guha: What steps have
the Government taken......

Mr. Speaker: The hon. Member is
proceeding with a cross-examination.
Klile syilane - peal = o Sl
U by e o el ke
] WY S gy & e Laly
R O R )
cdla o pee o K 9 e
S8 G el 5 S g gud
5 & ol o UWSY > -
2 UEY el - Yy S
A N

? A0 LS rlkb" LS

[Giani G. S. Musafir: Even if lhere
be no question of any indignity or dis-
grace as referred t¢ by Lala Achint
Ram, 1 want to know ‘it from the hon.
Minister what arrangements have been
made for such unattached women
whose position does not permit them
to seek admission into these homes?
For instance, what arrangements exist
for such young girls who have no earn-
ing member?]

Y Qo qto dw: A wefeat
gl I § @ oaw €, =
araw & At ad A aRd |l D

[Shri A. P. Jaim: Young girls can

easily live in those homes as there
would be nobody else than women.}

wrar sfew oW § AT ol
#r & ag qon wrgar § e o arew
# g drvrelt gawdt § o e
T To IR, I F ford wqr e
wrady & fis s T9aT 39 & I aner
% o 1 90 @ w0 IO I [
¥ fog 2 foar o ?
{Lala Achint Ram: I want to engquire

whether Government are considering
to give even less than such monetary
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help as would have, otherwise, been
spent on tirem in case of their joining
the homes by way of maintenance
allowance to those unattached worhen
who regard admission into these homes
disgraceful but at the same time are

unable to support themselves.]

QQoﬁo ™ d g AW %
AT 7 IR w@a1 w1 § o qomer
A d Az adR AT
HAT FOTEW ¥ 06 aqH &, FTEW
Oy ag & fr ag fredy ST e ¥
T T T HiEw F AR 5T I
A gord | e P A @ @
feserd 3¥ §, faem A, TR
R A, @y @wrd R
W AT AW A" TR
g

[S8hri A. P. Jain: I have stated it
many times in the House that apart
from these women’'s homes there are
other methods Maintenance
allowance is one such method while
the other is that after receiving train-
ing in some particular vocation in some
training centre they earn their own
livelihood. But for those in respect of
whom we assume. full responsibility f
their feeding, clothing and residence,
this is the only scheme and we gene-
rally keep such women in these hpmes.}

Pandit Munishwar Datt Upadhyay:
What is the estimated expenditure on
the working of this Board?

Shri A, P. Jain: This Board has not
started functioning as yet. The Board
has been appointed and the necessary
staff for this Board will be set up.
I am not today in a position to state
what will be the expenditure.

Shri Sidhva: What is the total finan-
cial liability involved in maintaining
all these 45,000 women?

Shri A. P. Jain: Very roughly speak-
ing the average expenditure comes to
about Rs. 25 per head per month.

Shri Kesava Rao: rose—

Mr. Speaker: We will go to the next
question.

Shri Kesava Rao: On a point of order,
Sir. I want to know whether this mi-
crophone is preventing you from seeing

Mr. Speaker: It is no point of order.
Hon. Members who are getting up
every now and then lead themselves
into believing that the microphone is
_;t\:;ning in my way. Nothing comnes in

way.
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WoRKMEN ProviperT Fuxp BrouL

~*1738. Shri Sidhva: (a) Will the
Minister of Labour be pleased to state
when Government intend to bring a
Bill for provident funds for workers as

by the Minister when my bill
(The Workmen Provident Fund Bill)
was presented?

(b) What is the cause of delay?

The Minister of Labour (Shri Jag-
Jivan Ram): (a) and (b). The atten-
tion of the hon. Member is invited to
the answers given to the unstarred
question No. 67 printed in the Debates
of Parliament of the 14th August,

303 on the 23rd November, 1950.
The salient features of the proposed
legislation were also discussed subse-
quently at the Labour Ministers’ Con-
ference held in January 1951. The
matter is still in progress.

Shri Sidhva: What is the cause for
the delay in bringing forward this
_Bill? The hon. Minister, in r ¥ying
to the debate when my Bill was pre-
sented, had stated that Government
will take immediate steps to introduce
their own Bill. May I know what is
causing the delay in this matter?
Shri Jagjivan Ram: Immediate steps
were taken and the preliminaries for
the preparation of the Bill are being
undergone. In the first instance, the
proposal was placed before the Indian
Labour Conference and the Conference
that draft legislation should
be prepared. Then a memoran-
dum was prepared and circulated
to all the State Governments and
their comments were invited. The
matter was placed last month before
the Labour Ministers’ Conference and
the Conference has decided that legis-
lation should be undertaken. The con-
cerned Ministries here are being con-
sulted and the legisiation will be under-
taken as soon as the consultation is
over. .

Shri Kamath: Has, Sir, the Standing
Committee of Parliament for the Minis-
try-of Labour been taken into confl-
dence in this matter? Has the draft
Bill been placed before the Standing
Committee?

Shri Jagjivan Ram: Not yet That
stage has not come as yet.

Shri R. Velayudham: May I  know
whether this matter was glaced before
the Tripartite Committee?

Shri J: Ram: I have just now
answered t.

Shri Sidhva: May I know whether
it is likely that this Bill will be present-
ed to the House in this session?
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INDIA'S TRADE IN 1950.

*1739. Dr. Ram Subhag : Wil
the Minister of

Commerce Indus-
try be pleased to state the total value
of India’s trade during the calendar
year 1950?

The Minister of Commerce and In-
dustry (Shri Mahtab): I place on the
Table of the House a statement giving
the required information. [See Appen-
dix XIII, annexure No. 10.]

Dr. Ram Subhag Singh: May ! know
whether there is any increase in the
trade value of 1950 over the trade
value of 19497

Shri Mahtab: There is considerable
increase in the trade value of 1950
(January to November) over the tcade
values of 1948 and 1949.

Dr. Ram Subhag Singh: May I know
the total value of the manufactured
and raw goods which we exported
last year?

Mr. Speaker: Does the hon. Member
want the figures separately?

Dr. Ram Subhag Singh: Yes. Sir.

Shri Mahtab: I am sorry separate
figures are not ' available. The total
figure is here.

Dr. Ram Subhag Singh: May I know
the ‘t’otal value of re-exports for :ast
year?

Shri Mahtab: It is given in the state-
ment. It is Rs. 20.02 crores.

Shri R. Velayudhan: What were the
dollar earnings of India in 1950 as
compared with previous years?

Shri Mahtab: I can give the entire
figures if the hon. Member wants in-
formation on that. We had a favour-
able balance of Rs. 14.51 crores during
January-November, 1850, as against
the adverse balance of Rs. 9.8 crores
?19.14 i g the corresponding period of

Dr. Ram Subhag Singh: May I know
the extra value which we paid on our

imports due to devaluation?

Shri Mahtab: It is because of de-
valuation that our trade position has
improved

Dr. Ram Subbag Singh: I want to
know how much extra we had to pay
on our imports because of devaluation?

Shri Mahtab: Those figures are not
avafilable with me here. "

SiLx INDUSTRY
*1740. Pandit M. B. Bhargava:
Will the Minister of Commerce 0(3
be pleased to state which

States in the Indian Union the
main silk producing areas? are

(b) What was the total
otthelndlmvnlonhm
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value of the silken cloth and yarn
during the years 1948, 1949 and 18507

(¢) What is the number of factories
engaged in silk industry?

(d) What is their productive capé-
city and the total annual output in
yardage and value?

(e) What facilities and encourage-
ment are given by the Governments of
the States or the Government of India
for the development of silk industry?

(f) What was the total yardage and
value of silken goods and yarn
ed into India during the years 1948,
1949 and 1950 as also the total yardage
and value of silken cloth and yarn ex-
ported out of India during these years?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Mysore,
Madras, West Bengal and Jammu and
Kashmir.

(b) By silken yarn, the hon. Mem-
ber, presumably means raw silk. A
statement showing production and
value of both silken cloth and raw
silk during the years 1948, 1949 and
1950 is placed on the Table of the
;louse. ][ See Appendix XIII, annexure

0. 11.

(c) There are about 400 factories
engaged in silk Industry which are
producing both silk and art silk
fabrics.

(d) The total productive capacity
of both silk and art silk fabrics f{s
about 350 million yards per annum.
The annual production of pure silk
dabrics and their value is given in the
statement laid down on the Table of
the House.

(e) The Government of India have
constituted a Central Silk Board which
is looking after the development of
the raw silk industry in the country.
The Government of India gives grant-
in-aid to the Board and financial
assistance is given by the Board to the
various States on the approved
schemes prepared by them for the
development of the
Industry. To safeguard the interests
of the indigenous raw silk industry,
protection is given by levying a
tective import duty and mﬁ%
imports to the extent demand cann
be met from indigenous production.

(f) A statement is placed on the
Table of the House. [See Appendix
XIII. annexure No. 12.]

Pandit M. B. Bhargava: May I know
what portion of the production comes
!z"gm gottage industry and what from
others?

Shri Mahtab: By cottage industry I
ume the hon. Memt,be‘r means the
handloom industry?
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Pandit M. B. Bhargava: Yes,

Shri Mahtab: I am sorry separate
figures are not available with me here.

Shri A. C. Guha: What is the number

of cocoons produced in India in three
consecutive years?

Shri Mahtab: I am sorry I cannot
give that figure.

Shri Shankaraiya: May I know how
many silk-weaving handlooms there are
in India?

Shri Mahtab: The figures of hand-
looms exclusively working on silk are
not available, but handlooms generally
work both on silk and cotton.

Shri A. C. Guba: Is it true that the
production of cocoons is going down
in India?

Shri Mahtab: No, it is going wup.
From the statement placed on the
Table the hon. Member will see that
production is going up.

Maulvi Wajed Al: Is the State of
Assam one of the silk-produ areas,
and, if so, what is the quantity pro-
duced in Assam?

Shri Mahtab: I have got the figures
year by year but not State-wise.
Assam is a silk-producing State.

WSI!H T. N. 'eﬁm.ofwmsitlk are the

varieties —superior
quality. etc.—which are allowed to
be imported. and what is the quality
of silk  which is most popular for
export purposes?

Shri Mahtab:. With regard to

normal working of the industry 3:

have to import a large quantity of raw

i’linlk froxl:;ﬁabroag. I am not aware of
e qualities and no arate

also are available. sep fgures

STAFF ror CONTROL AND DisTRIBUTION
or CLOTH

*1741. Pandit M. B. Bhargava: Will
the Minister of Commerce and Industry
be pleased to state:

(a) the number of staff, gazetted and
non-gazetted. temporary and perma-
nent, in the employment of the Gov-
ernment of India in the control and
distribution operation of cloth, cement,
iron and steel, etc.. and the total ex.

1949 and 1950; and
(b) the number of staft,

the employment of Parts
trally Administered Areas in

trol and distribution
cloth, cement. iron and steel, etc.. and
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the total expenditure incurred by the
States Governments concerned during
the years 1948, 1949 and 19507

‘Minister of Commerce and
hdustty (Shri Mahtab): (a) A state-
ment glvi.ng available information is
placed on the Table of the House.
[See Appendix XIII, annexure No. 13.]

(b) Government have no informa-
tion about Part A and B States. So
far as Centrally Administered Areas
are concerned. a statement giving the
available information is placed on the
Table of the House. [See Appendix
X1III, anuexure No. 14.]

Loax 10 DisPLACED PERSONS IN WEST

BENGAL
*1742. Shri Barman: Will the Minio-
:hd Rehabilitation be pleased

(a) the amount of loan given to
urban displaced persons in West
Bengal since 1947;

(b) how many are businessmen,
medical men, lawyers and students and
what is the amount spent for each
class; and

(c) the amount of loan given to agri-
culturists in the rural area and the

total nu.mba- of such agriculturists re-
ceiving loans?

Minister of State for Rehabilita-
tiom (Shri A. P. Jain): (a) Rs.
1,55,64,000.

(b) and (c). A statement is laid on
the Table of the House.

STATEMENT

b} Category No. of Persons

Amount

Res.
i} Busines men-
@ (8mall). 6,608 45.48 lakhs
Busin~ss men

(R. F. A)
(1arge scale). 891 90.00 ”»
approx.
(ii) Medical men '
and
Lawyers. 909 562
(iii) Students. 3,800 13.09 ,,
{iv) Artisans
and
Craftsmen 1,183 145
156.6¢4 ,,

{c) Rs. 137-54 lakhs.
39,000 families approximately.
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Shri Barman: Has the Government
decided upon the amount to be given
tﬁsgvggsaenwl)& in the yemr

Shri A. P. Jain: The figures are as
follows:

Re.
Business men (small) 25.67 lakhs
Business men (through R.F.A.) 90.00 lakhs
Medical men and lawyers 2.50 lakhs
Student 1.97 lakhs
Artisans and craftsmen 0.70 lakhs
Totul 1,20.84 lakhs

These figures are up to the end of
November, 1950.

Shri Barman: What is the principle
that guides the rehabilitation loan to
displaced students?

Shri A. P. Jain: The scheme for
advancing loan to displaced students
has now been discontinued and instead
of loans we are giving stipends. But
acgording to the new scheme a student
who was already receiving loan, if he
s0 chooses, is allowed to continue
under the old scheme.

Shri Barman: Would Government
give favourable consideration tc those
displaced students who have no other

resources in West Bengal and have
lost their everything in East Bengal?

Mr.Smker:Itlsasuuesﬁonlor

Shri A. C. Guha: Will the hon.

Minister be pleased to state how -nuch
of this loan has come thro
Rehabilitation Finance Ad

ﬂu
and how much through Government's
small loan scheme?

Shri A. P. Jain: 1 have already
given the figures.

Shri A. C. Guha: Has any loan been
given to the culturists through the
Rehabilitation ance Administration?

Shri A. P. Jain: The RF.A. does not
deal with loans to agriculturists.

Shri A. C. Guha: Arenotbighrm
included in its scope?

Shri A. P. Jain: TheR.FAM

confines its scope to two fields only,
namely, business and industry, '

wrm wien o w7 awAg S
& Fr & wwrEt fr o ¥ Aifew
&% ¥ fime wr ¢ fr e W
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Tourt w1 vl sy weh g, Sfe
offie ¥ Srgace o e Y Foay 837
NI, AR T T s A
arelt W g, I8 wwTar ¥
™mE R 7

fLala Achint Ram: Will the hon.
Minister kindly state if complaints
bave been brought into his notice that
after the sanction of these loans by
the Government, they are not dis-
bursed to the agriculturists because of

their unwillingness to bribe the S.D.O.
as has been in the case at Kachrapara?)

Mr. Speaker: Order. order.

Shri Somdhi: The hon. Minister
mentioned a figure of Rs. 90 lakhs as
being the loan given through the
Rehatilitation Finance Administration.
Is it loan sanctioned or amount paid?

Shri A. P. Jain: Amount sanctioned.

DISPLACED Patwaries FROM PUNJAB
(PAKISTAN)

*1743. Shri Balmiki: (a) Will the
Minister of Rehabilitation be pleased
to state how many displaced patwaries
eame from the Punjab (Pakistan),
Sindh and Baluchistan just after 1947Y

(b) How many of them have been
given alternative jobs?

fc) How many of them are still
without work?

The Minister of State for Rehabilita-
Slon (Shri A. P. Jain): (a) to (c).
Labour and expense involved in the
collection of these statistics would not

commensurate with the results.

TRADE DELEGATION T0O SoUTH EAST Asia

*1744. Shri Jnani Ram: Wil the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that recent-
i’a trade delegation was sent to South

t Asia;

(b) it so, the personnel of the dele-
gation;

(c) the countries they visited; and

(d) the result of their tour?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes, Sir.
(b) The delegation was led b Mr.
P. A. Narielwala and was com{)ooed
of Messrs. C. M. Kothari, B. T. Thakur,
a Bhagwant Roy, B. S. Bugga and

K. L. Chaudhury and Mr. A. P.
Mathur, an Officer of the Commerce
Industry Ministry, was Member-
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(c) The delegation visited Indonesia,
gingapore. Malaya, Thailand and
urma.

(d) As a result of the visit of the
trade Delegation to South East Asia,
a trade Agreement between India and
Indonesia was signed. The Delegation
has also submitted a report on
possibilities of expansion of trade with
South East Asian countries. As a
result of the visit of this delegation,
a great deal of interest in trade with
India has been aroused already.

Shri Jnani Ram: As a result of the
recommendations of this delegation,
what attempts are being made to enter
into trade pacts with countries other
than Indonesia?

Shri Mahtab: All efforts are- being
made, but except agreement no
other agreement has been entered into.

Shri Jnani Ram: What commodities
have been agreed to be imported from
Indonesia?

Shri Mahtab: I am placing a copy of
the agreement on the Table for the
information of the House. [See Appen-
dix X. annexure No. 20.]

Shri R. Velayudhan: In selecting the
non-official members of this delegation,
was the Indian Federation of
€hambers of Commerce and Industry
consulted?

Shri Mahtab: I do not exactly know,
but this delegation had the confdence
of the trading section in the country.

Shri Rathnaswamy: What was the
cost of this tour?

Shri Mahtad: Most of these gentle-
men were non-officlals and only
one was an official. The non-officials
were given the usual T.A. but I

not get the figures about the total
amount.

Shri Rathnaswamy: Are Govern-
ment satisfied that the achievements
of this delegation are commensurate
with the expenditure incurred?

Mr. Speaker: Order, order. He is
asking for an opinion.

Shri Kamath: Excepting Indonesia,
have Government invited any persons
from the other South East Asian
countries to follow up the tslkc with
our representatives as regards trade
in those countries?

Shri Mahtab: Invitations are be.!ﬂ
sent and many of them are coming
discussions are going on.

MANUFACTURE OF MATCHES

*1745. Shri K. Velayudhan: (a) Wil
mmumu&m
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aeidd t d to
b) What have Government done
m;pgy the raw materials in larger
quantities to the Industry? ]
(c) Has the cost of production in-
creased since last year? -d
The Minister of Commerce
Industry (Shri Mahtab): (a) Attention
of the hon. Member is invited to the
reply given by me to part (f) of
Pandit M. B. Bhargava's
Question No. 1645 on the 22nd
February, 1951.
(b) Attention of the hon. Member is

ited to the reply given by me to
iplg-lts (d) and (f) of Pandit M. B.

Bhargava's Starred Question No. 1
on the 22nd February, 1851.

(c) There has been a slight increase
owing to a rise in the price of sulphur.

GOVERNMENT-OWNED CONCERNS

. : Wil the
+1750. Shri T. N. Singh: and -

Minister of orks,
Supply be pleased to state what is the
amount of money spent on each of the
Government-owned concerns so far
and the estimated further expenses

before they go on to production?

The orks, Produetion
and Supply (Shri Gadgil): Govern-
ment undertakings now in the process
of erection or construction through
the Ministry of Works, Production and
Supply are:

(1) The Fertilizer Factory, Sindri.

actory for the mamufacture
@ :.tPenh:mg, Sulpha and Antl-
malarial drugs.

These exclude the Telephone m
g
Ministry of Communications, and the
Ordnance Factory at Amberaath being
erected by the Ministry of Defence.

Expenditure a incurred on the
two former und%nkfna is:
(1) Fertilizer Factory, Sindrl: Bs.
17-5 crores approximately to
end of November, 1830.

Fi for the manufacture of

@ melin. Sulpha and AnU-
malarial drugs Rs. 3-23 lakhs
approx.

The estimated further expenses on
capital account- likely to be imcurred
before they go on to production are:

(1) Fertilizer Factory, Sindri Ras.
5-5 crores.

(2) Factory for the nanufacture
of Penicillin, Sulpha and Anti-
drugs: Rs. 347

erores.
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Shri T. N. Singh: May I know what
are the other factories besides the two
mentioned by the hon. Minister and
will he give details about them?

Mr. Speaker: I think a list of all
Government factories was given more
than once by the Finance Minister.

Shri T. N. Singh: My question was
in relation to the amount spent already
and the amount likely to be spent
hereafter in regard to these factories.
With regard to the Penicillin factory,
may I know if it is a fact. as reported
in the papers, that the W.H.O. has
had some negotiations with the Gov-
ernment on the subject of its adminis-
tration. control and production?

Shri Gadgil: The position is that the
W.H.O. was approached for certain
help and they have made a counter-
offer. The same, along with other
matters, is under consideration.

Shri T. N. Singh: Is it likely to
result in the control of the factories
%gsﬁ%g’ from Government to the

Shri Gadgil: The whole thing is
under consideration. But I can assure
hon. members that in no case will the
Government of India agree to control
passing out of their hands.

Shri Sidhva: Is one of the items of
the counter-offer of the W.H.O. that
control of these factories should be
vested in that organisation?

Shri Gadgil: That was not.

Shri Deogirikar: May I know where
these penicillin, sulpha drugs and antl-
mnhriamwd, drug factories are to be

8hri Gadgil: It is in Road
near Poona. Debu

Dr. V. Subramaniam: Will the fixa-
-tion of the prices of illin and the
sulpha  drugs produced at these
factories be done on cost basis or
profit basis?

Shri Gadgil: As far as I am able to
say, Sir, this being a Government
factory, the prices will be fixed on no-
profit basis.

Shri A. C. Guba: Can the hon.

e actoey e e e oaimate
8 Ia ry al e SU.

vised estimate? ¢ re-

Shri Gadgil: The estimate of the
penicillin factory is Rs. 3-47 crores, of
which up till now only 3 lakhs have

been spent.
8hri T. N. 8 : May I k
the production Denl:ﬂun l: ol!'ke‘f!h:
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start in this factory? What is the
position in regard to manufacture of

sulpha drugs?

ShrliGuI:ll If the negotiaﬁons that
are gof on come a speedy con-
clusxon,nxst is expected that production
will start two years hence.

COIR MAT SHEARING MACHINE

*1751. Shri Alexander: (a) Will the
Minister of Cemmerce and Industry be
pleased to state whether Government
have received any representation from
the Travancore Coir Mats and Matting
Manufacturing Association, Alleppey
or other bodies requesting that Coir
Mat Shearing Machine be placed in

0.G.L. and if so, when?

(b) Is it a fact that the same were
placed in O.G.L. before and if so, why
were they removed from O.GL.?

(c) Are coir mats shearing machines
and component parts manufactured in
India and if so, how much?

(d) What is the amount for which
such machines and component parts
were imported into India during 1949
and 1950?

(e) What are the total amounts of
exports of coir mats during the years
1949 and 19507

The Minister of Commerce and
Industry (Shri Mahtab): (a) In
August 1949 a representation was
received from the Travancore Coir
Mats and Matting Manufacturing

Association. Alleppey requesting the

inclusion of Coir Mnh
Machine in the O.G

(b) O.G.L. No. XI in which this
item was included was cancelled on the
5th May, 1949 because of the serious

sition regarding the country’s

alance of trade.

(c) While some of the component
parts are manufactured in India,
aeither the complete machine nor
main parts such as ledger blades and
spiral cutters have been manufactur-
ed in the country so far.

bgd) The ix;ttom;atéiog Mis not avail-
able as imports of Co ts Shearing
Machine are not recorded separately
in the Sea and Air-Borne Trade
Accounts of India.

(e) The total amount of exports of
coir mats in the years 1945 and 1950
are as follows:

Quaantity Value
(000) owts, (R, lakhs)
1949 355 8 249
1950 382-8 277

Shri Alexander: Will the inister
be pleased to read out the nni-‘i‘ws of
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firms which are manufac com-
ponent parts of shearing

Shri Mahtab:
ﬁrmmMysore—-thenameot%l

forget at the moment—which manu-
factures these component parts.

Shri Alenulettlnoglew Ottethe fact
that spare parts of modern jute manu-
facturing machines have been placed
on the O.G.L., and in view of the fact
o S et prapoe
earning items, do vernment pr
‘to reconsider the position and lgm:.lude
8)15 Lma\‘s shearing machines in the

Shri Mahtab: [ shall look into the
matter. There seems to be a case in
their favour.

InNpo-FINNISH TRADE AGREEMENT

*1752. Shri B. B. Bhagat: Will the
Commerce and Industry be

(a) whether a new Indo-Finnish
trade agreement has been ratified;

(b) if so, for what period; and
(c) the volume and specmcaﬁons of
trade under the agreement?

MinkterM (;u(n)eteew :-)d,
hdustry (Shri Mahtab a c
India has not entered in formal
trade agreement with lea.nd but has
arrived at a trade arrangement with
that country for the year 19351 for pro-
motion of direct trade between the
two countries. No quantitative com-
mitments have been made. Copies of
trade letters exchanged to that effect
have been placed in the Library of
the House.

Shtrl B. %' Bhthu:t. :Idas ot}ny agree-
ment regarding mode payment
been entered into?

Mr. Speaker: There has been
minem'hanze 2 lI‘emtqtets. copies

ce exc] o

which are placed in the Library.

Shri T. N. Singh: In regard to
arrangement that has so far
madg.mma}; I ln;ow ir{ th:t'e is
provision for Mpo! newsprin
from Finland? v

or hrongh the comespondence b
goes througl e
will see that this has been included

Shri Kamath: Do the letters of trade
which have been exchanged
there are difficulties or obstacles or .
any hitch in the way of entering inte
an agreement with Finland?

Mr. Speaker: The hon. Member
should go through the letters first.

..Eie JB
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Shri Eamzxth: I have gone through
them. 'Whyﬂxisdehy’g

Mr. er: It i
o Speak s a

Lanp RIGHTS oF INDIANS IN BurMa

matter of

*1753. Seth Govind Das: Will the
Prime Minister be pleased to state how
has the question of land rights of
Indians in Burma been settled?

The Peputy Minister of External
Affairs (Dr. Keskar): There has been
no development whatsoever since the
position was stated in reply to part
(d) of the Starred Question No. 369
of Shri K. Hanumanthaiya and Shri
‘T. Channiah asked on the 14th August,
1950. The Government of Burma have
assured the Government of India that
Indians will not be discriminated
against in the implementation of the
Burma Land Nationalisation Act, 1048.

w3 MifeT T @ wqr arehg SR
N FTEA AN A qg Fgr & fr N
I wrerAifagl F q@m agm § Y,
A FA W I F I 2 A T geAw
# #r§ we A @ v ?
[Setk Gevind Das: Does the hon.
Minister’s reply imply that the Indians
still pocsess the proprietary rights of

their holdings in Burma and no dis-
pute exists ahout this issue now?]

Mo ¥AWY: AU T a1t § N
MNFzmwaftd T3 wdh aEs
AT FT TA T AT FY AT fwr
1 1 fip o IdAET A/ T W,
TR A A gy v ¥ A A,
g Faqgmmaidz Tsgarfs @@
w1 ¥ qafas @ g3 sedad A
ah, v & fegard ok ot
@ F #ré Wz wlf farar A
I hive mersly to drae the han, Mem-
ber’s attention tn the fact that a

delegation from this country visited
Burma in this connection and in the
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INTERNATIONAL LABOUR CONFERENCE

*1754. Seth Govind Das: Will the
Minister of Labour be pleased to state
nh:; proposals of the Internationbn’l

ur Conference, presided over
the hon. Minister of Labour of the Gov-
te;"r,:ment of India are to be given effect

The Minister of Labour (Shri Jag-
jivan Ram): The only proposal adopted
at the 33rd session of the Tnternational
Labour Conference calling for imme-
diate action is a Recommendation
concerning Vocational Training of
Adults including Disabled Persons.
This is being examined in consultation
with the State Go ents and a
statement indicating e action pro-
posed to be taken by the Government
on the recommendation will be laid on
the Table in due course.

% M @ W T ¥
faar v #r€ S ft dmr W ™
s d g § fom (& fs gaw &
faw ww @ § AT qER ST AT
A FER W g Py Aoerd
w77

iSeth Govind Das: Was any other
proposal adopted at thiz Conference
which be at present under the com-
sideration of the Government of

India or through them under the con-
sideration of the State Governments?]

st wereiter oW o AT, A= X
sire 7€ s anfy qre wlf 2e ) agw
N agw ¥ awat qe gk @, S gt
»rk sema a1 Fordmdae o wff gk
xR afedmm § v ok WP
arpr &Y 39 9% fawr e o)
qF 8 SR Ayt W OW gaT @
Ao § g 8, LL.O. %
wafdn auft (Governing Body)
39 & gaw § frerc v W
wx ¥ ¥ wg frvwg & &7, a9 qut
Y goR I 9T famr w0hi

[Shri Jagfivan Ram: No, Sir, ne
other pr 1 has been adopted there
so far. Discussions, no doubt, tools
place on many other topics but mo
gdrapc‘);(all or e beauons wu‘

opted. These |
the next session of the Conference and
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will be taken into consideration after
that. A proposal in t of un-
employment was also opted there.
At present it is under the consideration
of the Governing Body of the LL.O.
and on their reaching a decision this
Government will also take it into
consideration.]

a5 N T8 - TR T | w1
ot fos oY fom, &1 ag s Afe-
W radIaeT g ?

[Seth Govind Das: With ref

erence
to the next session, when is it likely
to be held?)

ot Wit T : 9z @ SeEw A%
FTAFAAT AT

[Shri Jagjivan Ram: It is held in
the month of June every year.]

RESIDENTIAL ACCOMMODATION FOR
GOVERNMENT EMPLOYEES

*1755. Shri Kishorimohan Tripathi:
(a) Will the Minister of Works, Pro-
duction and Supply be pleased to state
the number of Central Government
employees who are on the waiting list
for getting residential accommodation?

(b) To which categories of service do
the said applicants belong?

(c) What are the numbers under
each category?
(d) How many of the applicants

Rave been on the waiting list for more
than five years?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
{a) The -hon. Member has apparently
in mind residential accommodation
under the control of the Estate Officer
at Delhi and New Delhi. If so, the
number of Central Government em-
ployees on the waiting list who are
eligible for residential accommodation
and who are without any Government
accommodation (igther than hostel
accommodation), 33,542.

(b) and (c). The categories
their numbers are: tes and

(i) Officers drawing Rs. 500 p.m.
and above—511.

(ii) Officers drawing less than Rs.
500 per month—23,733.

(iii) Class IV employees—9,298.

Total 33,542.

(d) The number of officers on the
waiting list, whose priority date fis
31st December 1945 or earlier is 6,236.
This does not include Class IV
employees to whom allotments are

made by ! ies concerned, on 1ro
Tata basis.
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Shri Kishorimohan Tripathi: Aris-
ing out of the answer to part (d) of
the question, can the hon. Minister
ve the number of Class III and Class
V employees who are on the waiting
list for more than five years?

Shri Buragohain: With regard to

‘ Class III officers, they are included in

the figure 1 have just givea, namely
6.236.

Shri Kishorimoban Tripathi: I want-
ed to know the number of Class III
and Class IV employees.

Shri Buragobain: As | have already
stated. this figure does not include
Class IV employees in the waiting list.

Shri Kishorimohan Tripathi: May I
know if any private houses were re-
quisitioned during the last two or
three years for providing accommoda-
tion to Class OI and Class
employees?

Shri Buragohaim: I should like to
have notice of that question.

Shri Dwivedi: What is the number
of buildings or quarters for employess
that are wunder construction every
year?

Shri Buragohain: That is a separate
question altogether.

Shri Kishorimohan Tripathi: Is
there any programme and plan before
Government  for building houses
specially for Class III and Class IV
employees?

The Minister of Works. Prodaction
and Supply (Shri Gadgll): Yes. As

_per that programme, in the course of

the last eighteen montiis 2,500 units
were built for Class II! employees and
1.000 for Class IV employees For the

nex! year the programme is to bufld
another two thousand.

Pandit Munishwar Datt Upadhyay:
What is the number of applicants pro-
vided during the last five years?

Shri Buragohain: I have not got the
figure with me just now.

Shri Kishorimohan Tripathi: May 1
know the total amount >f rent realized
from Government employees?

Shri Buragohsain: That also, Sir, is
a separate question osnd does not
appear tn arise out of this.

Shri 8. C. Samanta: May I know
what is the basis of the procedure

adopted  in allotting  out-of-turm
accommodation?
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Shri Buragobain: This® question
came up once before in this House.
Only in hard cases out-of-turn allot-
ments are given.

Shri Dwivedi: May I know how
many employees are lkely to be
accommodated in the coming year?

Mr. Speaker: I think the figure was
given—two thousand.

Shri 8. C. Samanta: Sir, T wanted to
know the basis of the procedure by
whi;h out-of-turn allotments are
made.

Shri Buragohain: As [ stated, a de-
tailed reply was given to a question
of that kind in the House.

Mr. Speaku':h Let us go to the next
question.

SEALING OF ‘B’ ZONE IR BERAR

*1757. Dr. Deshmukh: (a) Will the
Minister of Commerce and Indusiry
be pleased to state the number of pro-
tests, letters, telegrams and represen-
tations received by the Ministry of In-
dustry against the order dated the 28th
December 1950 of the Textile Commis-
sioner sealing the ‘B’ zone in Berar?

. (b) How long were all transactions
in all the Cotton Markets in the zone
suspended?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes, a
number of protests were received.

(b) The order did not suspend
transaction in kapas or ginning opera-
tions but suspended transactions in
cotton between dealers inter se and
between dealers and mills. Bonafide
transactions in cotton entered into be-
fore 29th December were permitted to
be fulfilled between merchants inter se
or between merchants and mills.
It is not possible to state exactly for
how long transactions in the three
districts concerned stood suspended.
Textile Commissioner was, however,
informed that all markets in the three
til‘i’sstlricts opened on the 29th January,

Dr. Deshmukh: Sir, the hon. Minister
has stated that a number of protests
were received. 1 have asked for that
mumber. It it not possible to calculate
the number of protests received?

Shri Mahtab: A number of protests
were received personally ny me, some
by the Secretary, some by the Textile
Commissioner. It is very difficult to
calculate all these. And T would
suggest that there is no necessity cf
‘raking up past things when in con-
sultation with the hon. Tember him-
zg l;ge matter has been satisfactorily
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Dr. Deshmukh: Has this sealing of
the zones been effected in any other
area apart from this ‘B’ Zone? Has
any other zone been sealed similarly?

Shri Mahtab: One zone
sealed in East Punjab
Madhya Pradesh.

has been.
and one in

CoTTON OF BARI AMERICAN VARIETY

*1758. Dr. Deshmukh: (a) Will the
Minister of Commeree and Indusiry
be pleased to state the ceiling prices.
per khandi of cotton of Bari American
variety?

(b) What is the price paid per
khandi for the cotton imported from
(1) Pakistan, (ii) Egypt, _(iii) Sudan,
(iv) America and (v) British East
Africa?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Rs. 990
per candy for the basic quality (i.e.
fine 7/8” staple) and Rs. 1,015 for top-
quality (i.e. choice 17 staple), for
Buri (and not Bari) American variety
1950-51 crop.

(b) A statement showing the market
prices as on the 9th February 1951,
for the different cotton is placed on
the Table of the House. [See Appen-
dix XIII, annexure No. 15.]

Dr. Deshmukh: Is the hon. Minister
aware that the variety called Cambodia
produced in Berar is being sold at
prices which are regarded as unsatis-
factory by the farmers and have any
gl:'o:ssts heen received with regard to
that?

Shri Mahtab: Protests have been
received because when the price is
compared with the prices abroad some
discontent starts. But the price which
has been fixed by Government seems
to be remunerative for the agri-
culturists.

Dr. Deshmukh: In view of the prices
that have been stated with regard to
the cotton that will be obtained from.
Pakistan, will there be any change as
a result of the Trade Agreement and
the exchange ratio that has been de-
cided upon?

Shri Mahtab: The Trade Agreement
came into force only yesterday and
tliese points have not yet been thought
of

PURCHASE OF COTTON BY TEXTILE MILLS
THROUGH NOMINEES

*1759. Shri D. S. Seth: Will the Minis-
ter of Commerce and Industry bde
pleased to state:

(a) why the Textile Commissioner
on mills having quotas buying
from nominees and no one else;

9
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(b) the reasons why nominees have
been appointed without taking the ad-
vice of the Advisory Board?

The Minister of Commeree and
Industry (Shri Mahtab): (a) and (b).
Except in the districts of Buldana,
Akola and Amraoti in Madhya Pradesh
and Ferozepur in the Punjab, mills
are free to buy cotton from the
ginners. Akola, Buldana and Amraoti
Districts in Madhya Pradesh and
Ferozepur District in the Punjab were
sealed ofi because mills, to whom
quotas were allotted- from these

districts, complained of the non-
availability of cotton at controlled
prices.

LAND ALLOTMENT IN THE PUNJAB

*1760. Lala Achint Ram: (a) Will
the Minister of Rehabilitation be
pleased to state whether it is a fact
that there is a certain percentage of
displaced persons who have been allot-
ted in the Punjab uneconomic units
of land after applying a cut of 25 per
cent. to their holdings in Pakistan?

(b) If so, do Government propose
to start Training and Work Centres in
rural areas where such displaced per-
sons live in large numbers, so that
they may get supplementary work and
stick to rural life?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) Yes.

(b) No.
oot afeaow: wqr AT O
srefaal ¥ fod fom & o i OH
2 wrf 3 7 T w1 @ § anfe
¥ aHATD g R aF AN g
T 7H ARG A9 w7
[Lala Achint Ram: Are the Govern-
ment making ements for

some arrang!
the grant of loans to persons who have

inadequate holdings so as to enable

them to undertake some other supple-
mentary works like working gfp a

kolhu or sale of milk to
their incomes?] supplement

ot o e i : e ) e @
N AR wfrwe 3 ¥ e
7 w@ qui R i fr wha
TOX ¢4 AT 1% qUTT ATRATE R @2
w® I @ o § 1 o A
# &X AT FH FT TE I 0
wat A firgr e
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{Shri A. P. Jain: There are many
vocational and  technical tr
centres opened by the Government
over the country in which some 15 or
16 thousands of people receive
ing every year. Those who are
desirous of starting their own work
after the completion of their training
will also be granted loans.]

wTon e TR T ENET gTeE
|y Ay &8 fe Y wae e
1T, I FT AW 4 qF | § a8 a9
WREFN gl J|gm 7 @@
g o g AN IR @ wraar IsAT
gy £ for A T N 547 A a9
FIRTaH a6 .....

[Lala Achint Ram: Will the hon
Speaker kindly see that replies are
given in respect of the questions that
are actually put? My submission is
that those who live in the villages and
want to reap full benefit from their
lands but who are unable to do so

because of their inadequate
holdings...... ]
W Go a¥o W : g Fikge AT &

FaET N Ao , S o I i §
I H 9 femdt ) Q8 § N wiw F
TR &) T A § ¥ A% e ohT
WIS AT AT F
[Shri A. P. Jain: The hon. Member
has misunderstood me. A majority of
those who receive training in these
centres settle down in the villages.
They include persons both with ade-
quate and inadequate holdings.}
st ufem oW A S smeh
T N T e et ...

[Lala Achint Ram: And those who
cannot give up their lands. ..... ]

Mr. Speaker: The point is whether
arrangements are made for any sy,
mentary industries for agriculs

it go fto #: Iw aw A A
@ At § ST wmi war 9x aE
e @ e T & @few AN
IE

[Shri A, P. Jain: So far there is ne
such scheme but efforts will be made
to o&n them at places where it
p le to do so0.]

&
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wTon RfeN TR FT qA% qE W
QY 9w

[Lala Achint Ram: By what time
gat]schemexsexpectedtobehunch-

it Qo o I : faah el
wRfET g

iShri A. P. Jain: As soon as posai-
ble.]

Shrimati Velayudhan: May I know
whether Government is .allotting lands
to_displaced persons. who had no lands
in~Pakistan?

Shri A. P. Jain: Yes, we are allotting
lands to those persons who had no
lands in Pakistan but who were doing
actual agriculture.

LAWD ALLOTMENT IN THE PUNJAB

*1761. Lala Achint Ram: Will the
Minister of Rehabilitation be pleased
to state the number of displaced per-
sons whose lands were subjected to a
cut of 25 per cent. and are allotted
only uneconomic units of less than ten
acres of land in the Punjab?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): The number of
allottees who have been allotted 10
acres or less each is 3,19,099.

sret afea T 47 FAAT 0
A s e od fremt A o &
q IdH aga a8 § &R A
GeT T o1 F w0T & 19 NTHE
feor w¥# i ag AT I wT ARt
{Lala Achint Ram: Will the hon.
Minister state whether he will
be able to get further units of land

allotted to those persons having ln-do-
holdings and

w3 lacs, so as to enable themto
maintain themselves?]

ot o Mo Wt Forr ST & qr@
FNF ) § wg AT awg § wwar e
v § o off T T i W
qeard! sz gq 2 afer oA fgrgeara
FHiaw & ¥ aga Faeh @
o grerd 7@ €, ik da ¥
#=T W AR ¥ O agt € P oW
WERNgEd A yfm ok wer-
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SRFEFINE ) Rdamwaygd o
foie il d 3 & aew dar g
T IR FIARAA) TGT AT TEW
2 AR AT gy o< faw gFh &1

[{Shri A. P. Jain: Persons with in-
adequate holdings maintain themselves
in three ways not only at those places
where the displaced persons have
been resettled but in the rest of India
as well. A considerable number of
such persons are engaged in petty shrop-
keeping and in the Punjab in parti-
cular a large number of people are

receiving pensions and again there
are many who take on lease lands
from others. From the reports re-

ceived from the Puynjab it is learned
that there is a great demand of culti~
vators there and lands are also avail-
able there for that purpose.]
wreT Afea T /1 AEhg §N
N Faeaw fr fom A F1€ I
frerf) & o oft gwmRTd FT WTRY
£, 97 ) geAl & fod = w1 T
mEIT IR A G ?

[Lals Achint Ram: Will the hon.
Minister kindly state whether the Gov-
ernment are making soma arrange-
ments to grant loans to those persons

who receive n? pensions but want to
engage themselves in shop-keeping?)

R To do d: W T W
wow ¢ fe 58 A & § gEmErd
¥ for AN s J0ET IW
® & faar s

[Shri A. P. Jain: The hon. Member
is aware that the Loan Scheme is
meant for starting business and that

a loan will be granted to those who
fall in that category.]

wren sy o @ AgEt @ foi
ot WE

Lala Achint Ram: I speaking in
rs[pect of villages.] am

oft To o Wr: M A N +Aw
T AFER S BT WK
L4
ISMA.P.M:MIlchmM

grant of loans are in respect of certain
clagses of business and professions.]
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LG R G BEF A TR L
Ty feear oman @2

[Lala Achint Ram: What is the
total amount of such loans that have
so far been granted?]

ot Qo do W : R T ATET FE
AEE A2
[Shri A. P. Jain: I have no separate
figures.]

aTeT RfwT OF: A1 F4 TF TG
. i i 1
[Lala Achint Ram: When will it be
possible for you to give these figures?]

ol Qo dfo SMz IT F THLST
% aga ofes &)

[Shri A. P. Jain: It is very difficult
to collect them.]

#ee1 afad OW : T 9T T 48
fufaeed o a% @ § wAw ?

{Lala Achint Ram: Will it be possi-
ble to collect them in his tenure of
office as Minister?]}

Mr, Speaker: Order, order. Next

question.

EXPORT AND IMPORT TRADE ON BARTER
SYSTEM

*1762. Shri Jhunjhunwala: (a) Will
the Minister of Commerce and Indus-
try be pleased to state what is the
total average volume in quantity and
value of export and import trade done
on barter system and its percentage,
when compared with the total voluine
in value of export and import trade®

(b) What was it in the year 1948-
49 and 1949-50?

(c) What is the total value and
percentage of import of capital goods?

(d) Is any capital goods imported
on barter system?

Minister of Commerce and
Industry (Shri Mahtab): (a¥ The
ﬂgures of trade on barter basis avail-
able for the two financial years 1948-
80 show that the average yearly ex-
ports were 83000 tons and yearly
imports 5.78,500 tons and their average
ue was 18'17 crores of rupees.
r exports represent 4'15 per cent.
of the total exports and barter imports
8:35 per cent. of the total imports in
these years,
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(b) and (c). A statement is placed

on the Table of the House. [See
Appendix XIII, annexure No. 18.]

(d) The answer is in the negative.

Shri Jhunjhunwala: May I know
which are the countries with which
barter trade is carried on and in what
materials?

Shri Mahtab: Argentine and U.S.SR.

Shri Jhunjhunwala: What materials
have we exported and what have we
imported?

Shri Mahtab: For instance, from
Argentine we get wheat, barley, maize
in exchange for hessian; similarly we
get wheat in exchange for raw jute,
tea, castor oil, etc. from U.SSR.

Shri Jhunjbunwala: Was any barter
trade completed with France for jute?
We imported steel and exported jute?

Shri Mahtab: I am not aware of it.

Shri Jhanjhunwala: Was any attempt
ever made by barter trade to import
capital goods in exchange for our raw
materials, especially when we con-
tracted our raw materials at a very
low price?

Shri Mahtab: That is not a fact. Our
raw materials, I think, are obtaining
the market price abroad, but so far as
the capital goods are concerned, the
import policy is well known but there
the import of capital goods is by =a
different method altogether, and no
attempt has yet been made to intro-

duce the barter system of trade, in
this case.

Shri A. C. Guha: Has there been a
barter trade between India and China®

Shri Mahtab: Not yet.

Shri A. C. Guha: Was there any
exchange of jute for rice there?

Shri Mahtab: There has been no
barter trade.

SIKE MISSIONARIES VISITING FOREIGN
COURTRIES

*1763. Giani G. S. Musafir: Will the
Prime Minister be pleased to state

whether Government have
any restrictions on Sikh Mhm

vigiting foreign countries,
South and East Africa?

The Deputi Minister of External
Affairs (Dr. ): No, Sir. But in
view of the fact that after the visit of
some religious preachers some com-
munal incidents took lace in East

ca, Government felt that some
control over the visit of religious
preachers was essential for the good

1280

.
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name of our country and cur citizens
staying there.
No restrict.i:ns are howeve;1 placed
in the way of religious preachers or
roceedin

other citizens p g there in per-
suit of their normal avocations.

Shri Kamath: Have any complaiats
ar representations been made to Gov-
ernment that the movements or
activities of our missionaries or reli-
giousthm*eache:s‘i have been restricted
or otherwise adversely affected
to the secular character of our g:‘t:g

Dr. Keskar: I have not understood
the question.

Mr. Speaker: I have understood the
question. He need not reply.

Shri Kamath rose—

Mr. Speaker: Order, order. No argu-
ment over that.

Dr fm Sebhs St e
the icy o e Government in
gardp?o religious missionaries coming
into and going out of this country?

Dr. Keskar: I made it very clear
that Government has no objection
whatever to_religious missionaries or
any other citizens going out but In
this particular country—East Africa—
“there are a lot of Indian citizens stay-
ing there. After the visit of certain
religious missionaries, communal
incidents on the Indian model began
to take place and from that time Gov-
ernment thought it necessary that some
control or check should be exercised.
In spite of that, we try to stop as few
people as possible, who go for
preaching.

Shri Kamath rose—

Mr. Speaker: The hon. Member is
putting questions which are full of
insinuations.

Shri Kamath: 1 must protest ag
that. Whatever may be your r

Mr. Speaker: Order, order. He may’

take his seat.

m'k th Hcyig&;elmment
-ed to know the pol of Gow
in regard to the religious missionaries
coming into this country and this
giut of my question was not replied

Dr. Kesksr: In India there is religious
liberty. The missionaries can come
but if any such things such as
‘happened in East Africa do begin to
happen, due to certain missionaries,
Government  would
action against them.
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FOREIGN PusLICITY

©1764. Shri Kishorimoban Tripathi:
Will the Prime Minister be pleased to
state the total annual expenditure in-
curred by the Government of India
in connection with foreign publicity?

The Deputy Minister of External
Affairs (Dr. Keskar): The External
Publicity Division of the Ministry of
External Aflairs was established In
1948. During the financial year 1948-
49 a sum of Rs. 2535,210 was spent.
In 1949 the figure was raised fo
33,51,200 because of greater activities
of the Division and incressed part-
cipation of India in international
affairs. For the current year 1950-51,
a sum of Rs. 33,51,200 was provided
for in the Budget and we hope that
with economy, which will. no doubt,
affect the work of the Division, the
total expenditure will not exceed Rs.
32,57,200. This will mean a saving of
over 1,00,000 of rupees.

Shri Kishorimohan Tripathi: Is it a
fact that the amount of e diture
so far incurred yearly is quite inade-
quate to the needs of publicity in
foreign lands?

Dr. Keskar: Yes, Sir. Goverament
itself considers that the sum allocated
is inadequate.

Shri Joani Ram: May I know the
country where the largest amount has
been spent on this head?

Dr. Keskar: This question has been
answered a number of times nnd in
detail on the floor of this House and I
think the Budget debate is coming
next week in which all these questions
will be discussed in detail. [ hope my
hon. friend will not mind waiting for
a few days more.

Shri Kishorimohan Tripathi: The
hon. Minister himself stated that the
amounts spent are inadequate. May
1 ask if Government propose to In-
crease the amounts next year?

Dr. Keskar: If next year, fortunately
the budgetary position improves, Gov-
it,bzmv{mce thlytryttom omic

ut as long as the present ercu
stringency lasts, I am afraid. there is
very little hope of our being able to
increase the amounts spent om
publicity.

Shri Rathmaswamy: May I know fif
it is a fact that there is much ignorance
about Indian problems, particularly
the Kashmir problem, in spite of the
publicity given by our Government?

Dr. Keskar: We have tried to give
as much publicity as it is possible with
our limited means, but there is no
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doubt that there is a lot of ignorance
about Indian problems and even
about Kashmir, but I do not think it
iz possible for us to dissipate all that
igngrance quickly, as we would like
to do.

Shri T. N. Singh: May I know if this
sum of Rs. 32 lakhs relates only to
expenditure incurred by the publicity
department outside or does it include
the expenditure which has been in-
curred in India on publicity abroad,
in the form of literature etc.?

Dr. Keskar: This refers to expendi-
ture of the External Publicity Division
of the Ministry of External Aflairs.
whether in India or outside.

'WRITTEN ANSWERS TO QUESTIONS

RELAXATION OF RESTRICTIONS ON COTTON
RTS

*1736. Prof. S. N. Mishra: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether Government have re-
laxed some of the restrictions on cotton
imports; and

(b) if so, the reasons therefor and
the countries from which there is
possibility of securing substantial
quantities of cotton?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Im,
of cotton is limited only by availability
from exporting countries rather than
by any restrictions imposed in India.

(b) The first part of the question
does not arise. The bulk of imports
are expected from United States of
America, Egypt, and East Africa.

STANDING COMMITTEE MEETINGS

*1746. Shri Raj Kanwar: Will the
Prime Minister be pleased to state the
number of meetings of the various
Standing Committees of Parliament
attached to different Ministries of the
Gevernment of India held during the
Yyears 1949-50 and 1950-51 (up till
now)?

The Minister of State for Parlia-
Satya

mentary Affairs (Shri

Sinha): A statement showing the num-
ber of meetings of the various Stand-
ing Advisory Committees of Parliament
attached to the Ministries and Depart-
ments of the Government of India
for the year 1949-50 was placed on the
Table of the House on the 29th March,
1850. A supplementary statement for
the same year was laid on the Table
on the 17th April, 1950. The state-
ments also included information abou
the members who attended the meet-
in;xszand the subjects discussed.
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A similar statement for the yeae
1950-51 will be laid on the Table of
the House next month.

INDIAN WORKERS IN CEYLON

*1747. Shri R. L. Malviya: (a) Will
the Prime Minister be pleased to state
what is the number of Indian Workers
employed in Ceylon after 1st July
1948, and what steps have Government
taken or propose to take to protect
such workers?

(b) What is the total number of
Ceylon workers employed in India, and
those employed after 1st July 19487

The Deputy Minister of Extermal
Affairs (Dr. Keskar): (a) No figures
are available. The hon. Member pre-
sumably wants to know the action
taken by the Government of India to
protect the interests of those persons
who have been discontinued from
employment as a result of the imple-
mentation of the agreement recently
signed between the Ceylon Govern-
ment and the Indian Mercantile
Chamber of Ceylon. If so, the agree-
ment being essentially a private
affair, they have not pursued this
matter. However, it a person is dis-
continued from empleyment, he is paid
an adequate compensation and passage
free to India by the employer. Every
endeavour is made by the High Com-
missioner for India in Ceylon to obtain
compensation for such persons where
any complaint in regard to its non-
pa{iment by the employer comes to his
notice.

(b) No figures are available.

MIrca-MINE LABOUR oF BmrLwora
(RAJASTHAN)

*1748. Shri R. L. Malviya: (a) WIi
the Minister of Labour be pleased to
state whether it is a fact that the
Mica-mine labour of Bhilwora (Rajas-
than) made any representation to Gov-
ernment against distribution of mica
blocks to tenderers?

(b) What were the grievances of the
workers and what steps have Govern-
ment taken to remedy them?

(c) Is there any legislation in force
in Rajasthan_to regulate the wages,
grain concessions and working condi-
tions in the Mica mines there?

The Minister of Labour (Shrl Jag-
jivan Ram): (a) Yes.

(b) The grievances of the Wworkers
relate to wages, dearness allowance,
bonus, leave with pay and share in
the joint Mica Mission Bonus. An
ad hoc Industrial Tribunal has bteen
appointed by Government for adjudica-
tion of the workers’ demands.

(c) All Central Labour Acts were
extended to Rajasthan,

.
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MacHINE TooL FAcCToRY

*1749. Shri R, L. Malviya: (a) Will
the Minister of Works, Production and
Supply be pleased to state whether it
is a fact that Government propose to
set up a machine tool factory in the
country with the assistance of a Swiss
frm?

(b) If so, what will be the cost of its
establishment and what tools will it
manufacture?

(¢) What are the main terms of
agreement with the Swiss firm?

(d) How will the proposed faétory

affect the existing machine tool facto- .

ries in the country?

The Minister of Works, Production
g:l Supply (Shri Gadgil): (a) Yes,

(b) The capital cost of the factory
is estimated at Rs. 837 crores.

The factory is expected to manu-
facture General purposes machine
tools, viz.—

High Speed lathes,

Heavy Duty Drilling Machines,
and

Milling Machines.

(¢) A copy of a note containing the
salient features of the agreement is
piaced on the Table of the House.
{See Appendix XIII, annexure No. 17.]

(d) The proposed factory will not
affect the existing machine tool
factories in the country in any way,
because it is intended to be compli-
mentary to them and not competitive.

BANKS' AWARDS (NON-IMPLEMENTATION)

#1756. Shri Venkataraman: Will the
Minister vf Labour be pleased to state:

(a) the number of cases of non-im-
plementation of the Banks' Awards re-
lating to interim relief, victimisation of
employees and the final award of the
All-India Industrial Tribunal (Bank
Disputes) reported to Government;

(b) the number of prosecutions
launched against the Banks for such
non-implementation; and

(c) the results of those proceedings?

The Minister of Labour (Shri Jag-
fivan Ram): (a) Implementation of
awards of the All India Industrial
‘%ﬁbuml is secured by the Industrial
Relations Organisation. Officers of
that organisation report that the Banks
have generally implemented the
awards. Complaints of non-imple-
mentation are being investigated
through them and prosecutions launch-
ad in established cases, It may be
mentioned that some of the important
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banks flled petitions before the
Supreme Court challenging the main
award. The Court had granted orders
staying the implementation of the
award in respect of certain issues viz.
bonus, provident fund, gratuity, and
applicability of award to officers. The
Efé‘“ has not so far passed final
ers,

(b) Prosecutions have been launch-
ed in nine cases. Of these, three re-
late to interim relief award, five to
victimisation awards and one to the
main award.

(c) Except one, all the other cases
are pending before the Courts. In one
case the Court has acquitted the Bank
concerned.

DEVELOPMENT oF COTTAGE INDUSTRIES

*1765. Shri M. V. Rama Rao:
the Minister of v ]Jﬂ
try be pleased to state:

(a) the amount of expenditure in-
curred during the year 1950 by the
Government of India on the develop-
ment of cottage industries;

(b) the particular cottage indus-
tries which have been ﬁagabled to
dgvelop during the year and the re-
ginc:m selected for their development;

(c) the nature and extent of the
ml&ueame fuor;nish:g bty . Government
in case each o ttage
industries. these  co

The Minister
Industry (Shri
8,82,329.

(b) and (c). The development of
cottage industries is mainly the con-
cern of the States. The Central Gov-
ernment has given financial assistance
to some of them and also to a few
non-official organisations for the de-
velopment of cottage industries in
general and for the marketing of
cottage industries’ products. Funds
‘l::l\;e nottbe?n ear-marl;iited for the dee

pment o articu vttage
industry. i lar ¢

of Commerce and
Mahtad): (a) Rs.

D1SPLACED PERSONS IN ASBAM

*1766. Skri J. N, Hasarika:
Mioister of Rehabilitstion be e

fa) the number of Hindu

‘lii::etgd in the State of A.ls:mm:.n.:;
(b) the number of Hindu displaced

persc{nsinAmstmtoberl:h?lbin-
(c) the number of displaced per-

sons provided with servi

Assam Rallways; ces I the
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(d) the number of displaced per-
sons employed in other Government
of India services in the State of
Assam; and

(e) the number of displaced per-
sons provided with services in the
State of Assam?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) 1,68,870
persons have received rehabilitation
benefits from the State.

(b) 6,727 persons who are still liv-
ing in camps will need State aid for
rehabilitation. The situation in Assam
being fluctuating, it is difficult to say
how many more persons will require
State assistance. N

(c) 1299.

(d) 161.

(e) Information is not available.
BLACK MARKETING BY TEXTILE ML

*1767. Master Nand Lal: Will the
Minister of Commerce and Industry
be pleased to state: .

(a) whether it is a fact that one
textile mill in the Uttar Pradesh was
detected in black marketing in cloth
about a year back; and

(b) whether the Mill has been pro-
secuted?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes.
(b) The case is already in Court.

SaLt

*1768. Shri Raj Kanwar: Will the
Minister of Works, Production aad
Supply be pleased to state:

(a) whether payment of compensa-
tion for stopping the manufacture of
salt which was being paid to the for-
mer Princely States for the past seve-
rald decades is still being continued;
an

(b) if the reply to part (a) above
be in the affirmative, what is the
amount involved and to how many
stsiae’s compensation is still being
paid?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) No.
(b) Does not arise.

RsLeasep CLOTE aND Quora Cromt

*1769. Shri Kshudiram Mahata: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) what is meant by released cloth
and quota cloth;
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(b) the percentage of both Kkinds
referred to above out of the total pro-
duction of a Mill;

(c) whether there is any margin
fixed for released cloth to be charged
from a consumer; and

(d) the quantity of quota cloth per
head of population?

The Minister of Commerece and
Industry (Shri Mahtab): (a» The term
“Released’ cloth” refers to that portion
of the mills’ production on which the
Government of India do not exercise
distribution control but which has been
permitted to be disposed of through
ordinary trade channels.

The term “Quota Cloth” applies (i)
to cloth bought by the State Govern-
ments against release orders or pur-
chase authorities issued by tke Textile
Commissioner, Bombay, and (ii) in
the case of States other than Bombay
which have composite mills within
the respective zones, to that portion
of the mills’ production which the
Textile Commissioner has placed at
their disposal as part of itheir quotas.

(b) The percentage of both kinds of
cloth referred to above is 333 and 663
respectively.

(c) The entire production of cloth
for consumption in India by miils is
subject to price control. Therefore,
irrespective of whether the distribution
is. through controlled channels or
normal trade channels the retail
margin permissible is 14 per cent.
over the ex-factory prices. Bnth the
ex-factory and the retail prices are
stamped on all varieties of cloth.

(d) The cloth quotas due to the
States fixed by the Government of
India in 1948 are calculated at !8
yards. 15 yards and 12 yards per
capita for city, urban and rural prpu-
lation respectively.

Quora CLOTH AND RELEASED CLOTH FOR
BiEAR

*1770. Shri  Kshudiram  Mahata:
Will the Minister of Commerce and
be pleased to state:

(a) the quantity of quota cl
El;:seg ggth lstsa:xt s&oquthe Sct:g nn‘g
r du a
s durd g months seps
(b) the percentage of Dhoti and

Saree out of the stock
six months? sent during last

Minister of Commerce
(Shri  Mahtab): (a) '!.'1.52
despatches of cloth to Bihar during
the period July to December, 1950
amounted to 55,070 bales through
controlled channels and 9,539 bales

The
Industry
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through normal trade channels. These
figures are exclusive of the entire pro-
duction of about 240 bales per month
of two mills in Bihar placed at the
disposal of the Bihar Government
under the All India Distribution

Scheme.

(b) Details regarding the _varieﬁm
which make up the figures given in
answer to part (a) are not available.
However, a total quantity of 5,109
bales of dhoties and 5,598 bales of
sarees were released to Bihar during

July/December 1950. These quantities.

do not include (i) 718 bales of dhoties
and 400 bales of sarees produced by
the two mills in Bihar during July/
December, 1950, whose production has
been placed at the disposal of Bihar
Government, (ii) dhoties and sarees
procured by Bihar nominees from the
Bombay and Abhmedabad non-selected
mills on purchase authorities issued
-by the Textile Commissioner, Bom-
bay, and (iii) dhoties and sarees
which would have moved to Bihar
through normal trade channels out of
the “free-sale” cloth of mills.

YARN ALLOTTED TO BIHAR

*1771. Shri Kshudiram Mahata:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the method of yarn distribu-
tion to each State; and .

(b) the quantity of yarn allotted to
Bihar during the later half ot 19507

The Minister of Commerce and
Industry (Shri Mahtab): (a) Under the
yarn Distribution Scheme mills have
been linl;ed spetglﬁ each g%ate t;n' the
'supply o ¢ quantities of yarn
which would approximate to the
State's quota, in specific counts month
by month on a running basis. The
mills offer the quantities covered by
these running release orders to the
Btate Textile authorities or their
nominees by the 7th of each month on
the basls of their anticipated pro-
duction and the State authorities are
required to intimate their ac
of such offers to the mills
days of the receipt of such offers or
14th of the month whichever is later
and enter into contracts for purchase
and lifting of the bales within 7 days
thereafter.

(b) Against Bihar’s quota of 4,835
bales of yarn per month, allocations
on mills averaged 5,127 bales per
month during the period July to
December 1950, The guantity of yarn
delivered by mills against these allo-
cations, however, averaged to 1,585
bales per month during this .
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TRADE AGREEMENT WITH SPAIN

*1772. Shri Sivaprakasam: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that India
and Spain will shortly sign their first
Trade Agreement in Madrid; and

(b) if so, what are the articles that
will be imported into India under this
agreement?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
India and Spain exchanged letters on
the 13th February, 1951 at Madrid
conveying the approval of the
respective Governments to the Agreed
Minutes of trade. discussions with the
Spanish Trade Mission which visited
India in October, 1950. Copies of the

Minutes of Discussions have
been placed in the Library of the
House.

INTERNATIONAL ENGINEERING EXMIBITION

*1773. Shri D. S, Seth: Will the
Minister of Commerce and Industry
be pleased to state:

(a) why Czechoslovakia is not re-
presented at the International Engi-
neering Exhibition Delhi; and

(b) whether steps are being taken
to include Czechoslovakia in the Indus-
trial International Fair at Delhi or
Bombay?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
Czechoslovakian National Committees
for the World Power Conference and
the International Commission on Large
Dams were ted by the Indian
National Committees to participate in
the Exhibition. Invitation was also
issued by us to the Government of
Czechoslovakia. Both the Czechoslo-
vakian National Committees end the
Government of Czechoslovakia ex-
pressed their inability to participate.

(b) No Industrial International Fair
is proposed to be held at Delhi in the
near future. The Fair to be held at
Bombay this year is orzanised by
private enterprise viz. the Engineering
Association of India. Bombay.

HANDLOOMS IN HYDERABAD STATE
*1774. Shri 8. V. Natk: Will the
i Commerce snd Industry

(a) how many working handlooms
there are in the State of Hyderabad
and what 1s the quantity of yarn re-
quired to keep them working to their
capacity;

(b) what percentage of this. Gov-
ernment are now supplying snd what
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steps are being taken to supply ade-
quate quantities; and

(c) whether there is any difference
as to the quality and prices between
the yarn supplied to State and
other parts of the country?

Minister of Commerce aad
Ind (Shri Mahtab): (a) There are
1,40.000 handlooms in the Hyderabad
state out of which 1,38,000 looms are
active and 57 per cent. of thesg active
looms viz., 79,584 are working on
cotton yarn. The requirements of the
Jooms amount to 4,350 bales of yarn
per month.

(b) The yarn quota for Hyderabad
State was fixed at 3,865 bales per
month in November. 1948, on the basis
of yarn consumption as estimated by
the Fact Finding Committee.
this, yarn delivered by mills to that
State during the period September to
December, 1950, averaged 2,147 bales
per month. The Textile Commissioner,
Hyderabad, had estimated in 1846 that
out of the supplies of the yarn receiv-
ed by the State 90 per cent. was being
allotted to the handloom industry. On
this basis, on an average about 1,932
bales per month would have been
allotted to the handloom industry
during September to December, 1950.
In order to make available more yarn
to the Industry the Government of
India have totally banned the export
of yarn and have withdrawn the free-
sale concession given to the mills.
60,000 bales of American cotton have
-been supplied to the spinning mills at
subsidised rates for production of yirn
dor supply to the handloom industry.
Yarn of counts 80s and above to the
tune of Rs. 65 lakhs is being imported
during the first half of 1951 for the
purpose.

(¢) The specifications in regard to
the count-lea strength product and
the ex-mill prices prescribed by the
Textile Commissioner in the Yarn
Price Schedule apply to the production
of such counts of yarn by all mills in
India. There js thus no difference in
the quality and prices of yarn supplied
by mills to the Hvderabad State and
to other parts of the country, except
that mills which obtain not less than
75 per cent. 0of the motive power by
burning coal and/or fuel oil are - per-
mitted to increase the maximum ex-
factory price prescribed at 2} per cent.
as compensatory coal and/or fuel cil
allowance.

JuTe Stock

-, *1775. Shrl Himatsingka: (a) Wil
the Minister of Commerce and Indus-
try be pleased to state the quantity of
jute which is in stock with the jute
mills in Bengal and outside Bengal?

(b) Is the stock in hand together
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with what is expected to come from
the Indian Union regarded as sufficient
till the next crop?

(¢) What steps. if any, do Govern-
ment propose to take to increase the
supply of raw jute to the mills?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
The exact information is not a 3
Even if it is available, it will not be
in the best interest of the country to
disclose it.

(c) Efforts are being made to grow
more jute and secure jute from where
it is available.

“BHULI TOWNSHIP” CONSTRUCTED FROM
- CoaL MINEs WELFARE Fomp

*1776. Shri Himatsingka: (a) Will
the Minister of Labour be pleased to
state whether a township known as the
“Bhuli Township” has been canstruc-
ted from the Coal Mines Welfare Fund
to house coal miners?

(b) If so, how many houses have
been built in the township and what
are the amenities provided? -

(c) What is the accommodation con-
tained in each house and what is its
cost of construction?

(d) What is the total cost of the
Township?

(e) On what rent have the houses
beeri let out to the workers?

(f) How many houses have been so
far occupied by the workers ang how
many are vacant? N

(8) Are the authority concerned snd
the workers satisfied with the work-
ing of the Township?

The Minister of Labour (Shri Jag-
jivan Ram): (a) Yes,

(b) 1566 houses have been built. The
amenities provided are community
latrines, street lighting, dispensary,
miners’ institute for providing educa-
tional and recreational facilities to
men, women and children,
school, post office, night school for
adults, outdoor games like fort ball
and volley ball, reading room and
information bureau. Water supply
and sanitary arrangements have so far
been provided in 432 houses.

(c) Each house has two rooms. front
verandah, back verandah-cum-kitchen,
court-yard with compound wall and
bath room.

The average cost of construction of
g‘azt;)l'(:) house works out to about Rs.

(d) About Rs. 56 lakhs.
(@) Rs. 2 per mensem per boupe.
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(1) Of the 432 houses which have
been provided with water supply and
sanitary arrangements, 420 have been
allotted to the neighbouring collieries
for the use of workers.

(g) Yes.

EXPORTS oF BENGAL Desi COTTON

#1771, Kaka Bhagwant Rey: (a) Will
the Minister of Commerce and Tadus-
try be pleased to state the quantity of
Bengal desi cotton exported to foreign
countries out of the total crop of
1950/1951 season?

" (b) What is the exporters’ purchase
price in India and sale price in the
foreign countries?

The Minister of Commerce and
Industry (Shri Mahtab:) (a) 5500
‘bales up to the 14th February, 1951.
(b) Information regarding the ex-
porters’ purchase price in India or the
sale price in foreign countries is not
readily available. Its current market
price in India plus the export duty,
however, amounts to Rs. 1/12/8 per
ib., while sales have been made to
foreign countries at prices ranging
lb:tween Rs. 2/1/11 and Rs. 2/3/9 per

HaxpLooM WEAVERS AT GUNTUR

»1778. Shri Kamath: Will the Minis-
ter of Commerce and Indusiry be pleas-
ed to state:

(a) whether it is a fact that a depu-
tation of handloom weavers waited on
the Minister at Guntur during his visit
there in January last:

(b) if so, whether they represented
to himdtheir difficulties and grievan-
ces; an

¢c) if so, what were the assurances
given to them by the Minister?

The Minister of Commerce and
ndustry (Shri Mabtab): (a) and (b).
The answers are in the affirmative.

(¢) 1 assured the weavers that yarn
position would improve from January
and more allotment would be made to
the States.

REBABILITATION OF EAsT BENGAL Dis-
PLACED PERSONS IN MADRAS

Will the

*1779. Shri Sivaprakasam:
pleased

Minister of Rehabilitation be
to state:

(a) whether it is a fact that a new
batch of 10,900 displaced persons from
Fast Bengal is being sent to Madras
State for rehabilitation: and

(b) whether the Government of
India have suggested any new scheme
to the Madras State for rehabilitating
these displaced persons?
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The Minister of State for Rehahilita-
tion (Shri A, P. Jaim): (a) Not
immediately. .

(b) The Madras Government have
submitted two schemes for the settle-
ment of 200 displaced families of
fishermen and 300 displaced families
of agriculturists in Madras State. These
schemes, which are under considera-
tion. will be implemented only if. the
required number of families are found
willing to go to Madras.

ExporT TRADE IN HIDES AND SKINS

*1780. Shri Sivaprakasam: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the value of export trade in hides
and skins the Government of India
are having at present; and

(b) which are the countries to which
these hides and skins are mostly sent?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
There are no exports of hides and skins
on Government account. A statement
showing exports of hides and skins on
private account and the countries to
which they were exported in
three years is placed on the Table of
the House. [See Appendix XIII,
annexure No, 18.]

IMPORT FROM PAKISTAN

+1781. Giani G. S. Musafir: Will the
Minister of Commerce and Industry be
pleased to state: .

(a) whether Government _have
allowed at present imports Pakis-
tan of anyw articles under a general
licence or a special licence; and

(b) if the answer to part (a) above
be in the afirmative, what are the
names of a few important articles for
which such a licence has been issued?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes. Sir.
The Government has allowed imports
from Pakistan of in commodities
both under general and special licences.

(b) A statement furnishing the
requisite information is laid on the
Table of the House.

STATEMENT

List of important commodities recently
allowed to be imported from Pakis-
tan under a General licence or a
special licence. .

(1) Fresh truits and vegetables by

land and alr. . .
(2) Fresh fish; also dry and aal:%

fish into Tripura State and Assam
d:y ﬂ';h trarg East Pakistan into West
Bengal.
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(3) Presh milk and _its products
(fresh and not preserved or tinned)—
by land only.

(4) Raw hides and skins.

(3) Eggs.

(8) Poultry from East Pakistan icto
West Bengal, Assam and Tripura State.

(7) Gram.

(8) Betel leaves and Betel-nuts from
East Pakistan into Tripura State.

(9) Dried chillies and onions from
East Bengal into Assam.

(10) Kapok from East Pakistan.
(11) Cotton seed.

(12) Coriander seeds from East
Pakistan.

SHORTAGE OF SALT

*1782. Shri Ghule: (a) Will the
Minister of Works, Production and
Supply be pleased 1o state whether it
is a fact that a shortage of salt is
being experienced in the city of Gwa-
lior for the last two months?

(b) If so, what are the reasons?

The Minister of Works, Production
and Supply (Shri Gadgi): (a) There
was a temporary shortage in January,
1951. A sufficient quantity of salt was
despatched and salt is now freely
available in Gwalior.

(b) The reasons for this temporary
shortage were late receipt of indents
from the salt nominees by the Govern-
ment salt sources at Sambhar coupled
with shortage of wagons to clear the
rush of indents towards the close of
1950.

CENTRAL ENFORCEMENT DIRECTORATE

¢1783. Shri Naziruddin Ahmad: (a)
Will the Minijster of Commerce and In-
dustry be pleased to state the strength
of the Central Enforcement Direc-
torate and how it functions?

(b) How many cases of black-
marketing have been detected by the
Directorate, how wmany cases have
been prosecuted and with what re-
sult and how many are pending inves-
tigation?

Minister of Commerce and

(Shri Mahtah): (a) 1he

strength of the Central Enforcement

Directorate is 7 Gazetted and 48 non.

Gazetted Officers. The main function

of the Central Enforcement Directorate

is to enforce control orders regarding

cotton textiles and iron and steel, and

to detect contraventions in respect of
the control orders.

(b) 1075 cases have been detected
by the Central Enforcement Directorate
during 1949 and 1850. 295 cases have
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been prosecuted, out of which 128 have
been convicted, 43 acquitted and 124
are still under trial. 190 cases are still
pending inquiry.

RETRENCHMENT IN BURMA Evacuze
DEPARTMENT, CALCUTTA ’

*1784. Shri Chattopadhyay: Will the
Prime Minister be pleased to state:

(a) whether the temporary staff at-
tached to the office of the Burma Eva-
cuce Department at Calcutta have
been served with notices of discharge
from the 1st March 1951 though some
of them have been working in the
office for more than seven years;

(b) whether any alternative employ-
ments have been offered to them;

{c) whether they are eligible for
permanent absorption under the new
scheme; and

(d) what is the length of service
after which a temporary employee is-
not to be discharged from service ac-
cording to the present rules?

The Deputy Minister of Extermal
Affairs (Dr. Keskar): Presuming that
the hon. Member has in mind the starf
under the Government of West Bengal
for work connected -with evacuees
from Burma. Malaya, etc., the answer
is as follows:

(a) and (b). The Government of
West Bengal have served notices of
discharge on some staff with effect
from the 1st March, 1851, and are
making arrangements to absorb them
in other Departments of the State
Government.

(¢) and (d). As the staff are
employees of the Government of West
Bengal. the new scheme of the Gov-
et:hrg;x.ent of India does not apply to

PRICE OF TYRES

*1785. Shri M. V. Rama Rao: Wi
Minister of Commerce and lndnstigul;:
pleased to state:

(a) the reasons for the increase in
the price of tyres by 15 per cent. since
January 1951;

(b) the gross value of tyres made in
India during a yvear and the increase
therein due to higher prices;

(c) the gross value of raw rubber
produced in a year in India at the
controlled prices;

(d) the gross value of raw rubber
produced in India in a year at open
market prices now prevailing; and .

(e) the estimated stock of rubber
available for supply in India at
present?

The Minister of Commeree and
Industry (Shri Mahtad): (a) The tyre
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manufacturers have to use a-certain
amount of imported rubber over and
above the quantity of indigenous
rubber available to them. As the
prices of imported rubber has increas-
ed considerably, the cost of production
has also gone up, and so the prices of
tyrets had to be increased by 15 per
cent.

(b) Rs. 10 crores approximately;
increase due to higher prices is Rs.
1-5 crores approximately.

(c) Rs. 2.97 crores approximately.

(d) Rs. 11-63 crores, on the basis of
the prices prevaili on the 14th
February, 1951.

(e) Stocks available with the rubber
growers and dealers on lst February,
1951 were approximately 3,600 tonms.

PRODUCTION OF WooD AND METAL
FURNITURE

+1786. Shri Kanmamwar: Will the
Minister of Commerce and Industry
be pieased to state:

(a) how many factories are in India
which produce metal furniture; and

(b) what protection Government
propose to give to the producers of
wood furniture?

. The Minister of Commerce and
Industry (Shri Mahtab): (a) About 33
factories.

(b) No request for any special pro-
tection has been received by Govern-
ment.

IMPORT AND EXPORT LICENCES

+1787. Shri Jagannath Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total number of import and
export licences issued for the period
July to December 1950 and the total
amount for which they were issued;

(b) how these compare with those
isssxaed for the period January—June
1950;

(c) the maxnm‘zim amorttmii for whwu::
si import and expo; cence
isl.:ugleed during July—December 1950
::gthenameotthepanywhncoth;

- (d) what is the proposed ceiling
figure for import and export licences
for the period January—June 1851%

The Minister of Commerce and
(Shri Mabtab): (a) and 9)).
For July—December 1950, 78,782
import licences were granted for the
.total value of Rs. 3,23,33 lakhs, as
against 40,815 licences for a value of
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Rs. 2.55,45 lakhs for Janunary—June
1950, Export licences issued during
that period were 64,583 against 64,979
export licences issued during January-—
June 1950. 1lnformation regarding the
total value of export licences issued
during these two periods is not avail-
able, as export licences are mos

issued on quantitative basis. «
(c) During July—December 1850, the

maximum amount for which a
import licence was issued was Rs.
5,35,00,000. This licence for import of
art silk yarn was granted to Messrs.
Silk and Art Silk Mills Association
Ltd., Poddar Chambers, Bombay, to
cover the requirements of all their
members. Similar infarmation in
respect of the highest value of any
export licence is not available, as ex-
port licences are not issued normally
on a value basis.

(d) The estimated export earnings
for the period January—June 1951 are
Rs. 230 crores whereas the estimated
expenditure on commercial imports is
Rs. 290 crores. These estimates relate
to all items of import and export
trade whether they need export and
import licences or not. It is not possi-
ble to give separately ceilings for
those articles for which import and
export licences are required.

OrricE oF THE EcoNoMic ADVISER

*1788. Shri Jagannath Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present strength of the Office
of the Economic Adviser attached to
the Ministry of Commerce and the
cost incurred on its maintenance;

(b) the publications issued by the
above office in the years 1949 and
1950; and

(c) what steps Government propose
to take to improve the statistical side?

The Minister of Commerce and
Indusiry (Shri Mabtab): (a) and (b).
Two statements are laid on the Table
of the House. [See Appendix XIII,
annexure No. 19.]

(c) With the transfer, with effect
from the 1st February 1851, of the
main portion of the statistical work to
the Cabinet Secretariat. the Economic
Adviser's office is now left with stati-
stical work cpnnected with the New
Wholesale Price Index, Sample Sur-
vey of Retail Trading and Re-classifica-
tion of Foreign Trade Statistics. It is
hoped that the omic Adviser's
Organization will now be able to de-
vote more time to this work.

Quora or CLoTB To0 Urrar Prapxsa

*1789. Shri Shiv Charan Lal: (a)
Will the Minigter of Commerce and
industry be pleased

to state what was
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e quota of cloth given to Uttar
rradesa in tne year lw4y and 190U

©) wnal is the quota given for
19}1? |

(¢) Are Government aware that the
cibin suppled W tne State is quite
iusuicieni 10 meet the aemands, if
8, now do Guvernment propose to
meel the demand?

(d) Has the Uttar Pradesh Govern-
men. maae any representation in the
matter?

(¢) By what time do Government
prupuse 10 restore the cut in the
quuia of cloth to that State?

The Minister of Commerce and
inuusiry (dari Mabtap): (a) ‘Lhe
imontnly gross quota of Uttar Pradesh
was nxed I Jecember iYdb al 43,400
paies wLclusive of the estimated hand-
wom production ot 10,50 bales per
month.  The net mill cloth guota of
e zone is, therefore, 33,200 bales per
.month. rrom September 1844, the
Government assumed responsibility
1ur the distribution of only iwo-third
ol the mull’s production for civil con-
sumption, the balance of one-third
ey allowed through normal trade
channels. Thus the present mill cloth
quota ot Uttar Pradesh is 22,133 bales
per month, During the year 1949,
16,310 bales of mu cloth were made
available to Uttur Pradesh and 320,777
bales during the year 1950, that is to
say, that the zone received 39,693
bales per month during the year 1949
and 206,733 bales per month during the
year 1950. Ad noc quotas of cioth
amounting to 27,055 and 3,000 bales
were granted to Uttar Pradesh during
the years 1949 and 1950, in addition to
l.heirthnormal queta of 22,133 bales per
month.

(b) The quota referred to above,
viz., 22,133 bales a month is likely to
continue during 1951. The revision of
zonal quotas is likely to be taken up

artler the 1851 census figures are avail-
able.

(¢) Government is aware that it has

not been possible tc supply the States.

due quota during the year 1950. In
crder to meet the demands of the
States, the Government have now
issued a directive to the mills to re-
serve 60 per cent. of their total
monthly packings for civil con-
sumption,

(d) The Uttar Pradesh Govemment»

have drawn the attention of the Gov-

erninent of India to the fact that the

cloth .supply position in that zone is

unsatisfactory. In order to assist the

zone to some extent, the Textile Com-

missioner has granted an ad hoc quota
332 PSD
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ot 1,000 bales in February 1951. 1In

addiuon, the mills in Uttar Pradesh

have been directed to deliver their

february production to the nominees

o1 Utiar Pradesh as and when they pack

it instead o1 waiting for distribution

in the month following the month of

production.

(e) During 1850, due to the fall in
production or mill cloth on account ot
whe non-avaiability ot suitable cotton,
and strike in mills in greater Bombay
certain cuts had to be imposed on the
quotas of ali States. It is not possible
10 say when a position will be reached
whicn would ooviate the necessity to

consumption, the situation would be
waiched and the original quotas of
the States restored as soon as mills’

packings for internal consumption
umprove.,

ENFORCEMENT DIRECTORATE

*1730. Babu Gopinath Simgh: Will
the Minister of Commerce and
Industry. be pleased to state whether
1t 15 a fact that notices of termination
of services have been served on the
staff of the Enforcement Directorate?

The Minister of Commerce aad
ll:‘: '(‘thnsbeen)cuspended: e tbr
ut again i

metiriebeing.

IMPORT LicENCES

““1.72, S!hri D. 8 S:h.d Will  the
inister of Commeree be
f)leased to state: Industry

(b) whether Government are aware
that some persons classed as “political
sufferers” are not in a position to
invest money in the various businesses
run by them so as to secure the
minimum turn-over of Rs. 50,000 per
annum for import licences; and

(c) whether Government propose te
exempt, in deserving cases, the “politi-
cal sufferers” applying for import
licences from the minimum turn-over

ofRs.so.OOme\unmdnmt.
why not?

The Miaister of Commerce
Industry (Shri Mahtab): (a) Yes,gr‘.

(b) Yes, Sir.

(c) No, Sir. Without a minimum of

financial resources, no really
expect to establish  himself m
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sareign trade of the country. It has
therefore not been considered desir-
able to waive this condition in the case
of any class of applicants. I would
add, however, that there are many
articles required for the agricuitural
and industrial development of the
country, or for the maintenance of
ublic health which are on Open
General Licence for import and can
therefore be imported by anybody.
Then “again, a large number of items
are licensed to actual users. It is only
in cases where imports are somewhat
severely restricted that certain mini-
mum conditions are  prescribed for
determining the eligibility of an appli-
cant to receive an import licence.

DispLACED PERSONS FROM EAST AND
WesST BERGAL

112. Sori A. C. Guha: Wil the
Prime Minister be pleased to state:

(a) whether Government are main-
taining the daily or periodical figure
of displaced persons passing between
West and East Bengal; and

(b) if so, the monthly total number
of displaced persons passing from
East Bengal to West Bengal and vice
verse from January, 1950 to Decem-
ber, 1950?

The Deputy Minister of Exiernal
Affairs (Dr. Keskar): (a) and (b). It
has not been possible to maintain dally
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or periodica! figures of displaced g;‘-
sons only passing from West to t
Bengal and vice versa. Daily figures
of passengers passing from West to
East Bengal and vice versa by train
via the border stations of Banpur and
Bongaon are, however, being main-
tained from the 7th February, 1950.
‘They include displaced  persons,
normal travellers and others. The
attached statement gives the monthly
totals of all Railway passengers for
the period 7th February to 3lst
December, 1950. [See Appendix XIIIL.
annexure No. 20.]

GRAIN FOR INDIA HELD UP IN
PAKISTAN

113. Shri Sivaprakasam: (a) Wil
the Minister of Commerce and
Industry be pleased to state whether
it is' a fact that nearly 65 wagons of
grain due for India are held up in
Pakistan?

(b) If so, why and what steps are
being taken to bring them into our
country?

The Minister of Commerce and
Industry (Shri Mahtab): (a) So far
as Government of India are aware, no
wagons of grain due for India are
held up in Pakistan.

(b) Does not arise.
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PARLIAMENT OF INDIA
Tuesday, 27th February, 1951
The House met at a Quarter to Eleven
of the Clock.

{MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

1145 AM.

REPRESENTATION OF THE PEOPLE
(No. 2) BILL

EXTENSION OF TIME FOR PRESENTATION OF
REPORT OF SELECT COMMITTEE

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayaa
Sinha): I beg to move:

“That the time appointed for
the presentation of the Report of
the Select Committee on the Bill
to provide for the conduct of elec-
tions to the Houses of Parliament
and to the House or Houses of
the Legislature of each State,
the qualifications and disqualifica-
tions for membership of those
Houses, the corrupt and illegal
practices and other offences at or
in connection with such elections
and the decision of doubts and dis-
putes arising out of or in connec-
tion with such elections, be extend-
ed up to the end of March, 1951.”
‘Mr. Speaker: Motion moved:

“That the time appointed for the
presentation of the Report of the
Select Committee on the Bill to
provide for the conduct of elec-
tions to the Houses of Parliament
and to the House or Houses of the
Legislature of each State, the
qualifications and disqualifications
for membership of those Houses,
the corrupt and illegal practices
and otber offences at or in con-

&7

nection with such elections and the
decision of doubts and disputes
arising out of or in connection with
such elections, be extended up to
the end of March, 1951.”

Shri Sondhi (Punjab): I would like
to know the reasons why the Com-
mittee Jas not been able to finish its

work.

Sbri Satya Narayan Sinha: The
Select Committee has not been abie
to finish its work in spite of the fact
that so far five meetings of the Select
Committee have been held. The Select
Committee started work on 2nd Feb-
ruary. The Bill consists of 163 clauses
and so far we have been able to dispose
of 33 clauses. By the end of March, we
will try to finish,

Shri Deshbandhu Gupta (Delhi):
May I know whether you have fixed
any date for private Members' reso-
lutions?

Mr. Speaker: Not yet; I will do so.

Shri J. R. Kapoor (Uttar Pradesh):
May I know what was the original
date fixed for this report?

Mr. Speaker: End of February.

Shri Hussain Imam (Bihar): This
Bill was referred to the Select Com-
mittee at the fag end of the last
session in December. The difficulty
was that in the interim period, between
the close of the last session and the
beginning of this session, no meeting
could be held. I simply wanted to
draw the attention of the House to
the fact that if Seleet Committees are
formed and no meetings are held in
the interim  period, it would alway=
lead to difficulties and we will be
behind time. The usual process should
be that meetings should be held in the
recess and not during the session of
Parliament itself.

Mr. Speaker: The question is:

“That the time appointed for the
presentation of the Report of the
Select Committee on Bill to

340 P.S.D.
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[Mr. Speaker]

provide for the conduct of elec-
tions to the Houses of Parliament
and to the House or Houses of the
Legislature ‘of each State, the
qualifications and disqualifications
for membership of those Houses,
the corrupt -and illegal practices
and other offences at or in connec-
tion with such elections and the
decision of doubts and disputes
arising out of or in connection with
such elections, be extended up to
the end of March, 1951.”

The motion was adopted.
RAILWAY BUDGET—GENERAL
DISCUSSION -
FIRST STAGE

. Mr. Speaker: The House will now
‘proceed withr the general discussion of
the Railway Budget. Before that dis-
«ussion commences, I have to announce
to the House that I fix the maximum
time-limit for speeches as 15 minutes
for each hon. Member excepting the
hon. Minister of Railways for whom
45 minutes or more will be allowed
+if necessary. In view of the large num-
ber of speakers, I would request hon.
Members to make their remarks to the
point and see that they finish their
speeches within time. to enable as
many hon. Members as possible to
have an opportunity to have their say.
We will now start. Mr. Shastri.

Shri Kamath (Madhya Pradesh):
Before the general discussion starts, I
would make one request to you. That
is, I would request you not to confine
yourself exclusively to the list of
Speakers on this subject which I pre-
sume,—subject to correction.—has been
handed over to you by the Chief Whip
a little while ago, but to cast your
eyes all around the House and let the
Members catch your eye as usual

Mr. Speaker: I have made it clear
more than once that so many names
come suomotu to me from Members
and so many lists come, and even
complaints that perhaps this mike
prevents me from seeing Members; but
I do not go by any particular list.
am entitled to have my. own choice
and generally I am doing according to
my choice.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): May I know. whether it is not
a practice in other Parliaments also
that names are submitted?

Shri Hussain Imam (Bihar):
Whip band?

?xisrt Speaker: Anybody can give me

The
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Shri Harihar Nath Shastri (Uttar
Pradesh): As during previous years, L
propose mainly to confine my remarks
to the labour aspect of the Railway
Budget. Before I do so. however, [
should like to take this opportunity of
offering my sincere, not conventional,
congratulations to the hon: Railway
Minister for the ail-round improvements
that the Indian Railways have register--
ed since they were put under his able-
charge. The han. Minister also-
deserves congratulations for the preci-
ous gift that this House has bestowed:
on him in the person of my esteemed
friend Mr. Santhanam, whose untiring:
efforts and intelligent handling of the-
affairs of the Department have to no-
mean degree been responsible for this
unique success.

Speaking for labour, I do not dis-
pute the earnestness of the two Minis—
ters in promoting the well-being of the-
employees put under their charge. Al
the same, I shall be failing in my duty
if I do not voice the sentiment of Rail-
way men in regard to some of the
matters that vitally affect them and to-
which reference has been made by the-
hon. Minister in his Budget speech.
His attitude in regard to ¢he demand
for increased dearness allowance is
unsatisfactory and unconvincing. As
the House may be aware, it was im
1948 that a dearness allowance of
Rs. ten per month was announced by
the Central Government. It was
accompanied by an assurance that.
every effort was being made to bring
down the cost of living index. Not.
only has that hope not been realised.
but on the contrary, the cost of living
index has been constantly rising. The
situation now has undergone a still
further deterioration during recent
months. The abnormal rise in the
prices is inflicting acute hardship on
the workers. In several sectors of
industry, as you may be aware, the
workers are granted dearness allow-
ances in relation to the rise or fall in.
the cost of living. But, the situation
is not so in the Railways in spite of
the recommendations of the Central
Pay Commission. The present position
is getting increasingly untenable, and
the Government which is expected to
be a model employer, should, it is very
desirable, no longer shut their eves to
the present position of their employees.

- Apart from the demand for the
increase in the dearness allowance, I
should like to make one. concrete sug-
gestion for the consideration of the
hon. Minister, At present about 35 per
cent. of the emplovees are enjoying the
grain shop concessions. As for the rest
of them—65 per cent. of the employees:
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.—my proposal is that they should be
supplied grain from the grain shops
. of the railways at controlled rates as
. existing before the 25 per cent. increase
took piace. That is my suggestion for
- the moment, barring the question of
the increase in the dearness allowance
: which I hope will receive attention.

Now. the second point which is of
no less importance than the question
of dearness allowance is the question
of housing. The situation which was
already acute has been further accen-
tuated after the partition causing acute
hardship and privation to the em-
ployees, particularly in those railways
where the refugee staff both from
Western and Eastern Pakistan had to
shift to other railways. I would also
observe that not only on humanitarian
grounds, but also to ensure the health
and the efficiency of the staff, the ques-
tion of housing has to get first priority.
It was stated by the hon. Minister that
about Rs. eight crores have been pro-
vided for amenities to.the staff. I have
very minutely gone into these figures
and I find that out of this sum Rs. eight
crores, Rs. 3,59,00,000 have been
allotted for housing, including
repairs and alterations to existing
houses. Now, suppose a sum of
Rs. 59 lakhs is taken up for repairs
and alterations, then Rs. three crores
are available for new quarters.
Calculating roughly on the basis of ore
house built at a cost of approximately
Rs. 5,600, the total number of houses
likely to be built with this stipulated
amount would be about 6,000 which
means that housing amenities would
come to only less than one per cent. of
the employees. I feel this will not give
much of a relief to the employees and
I appeal to the hon. Minister to con-
sider the desirability of enhancing this
amount to a reasonable proportion in
keeping with the gravity of the
situation.

Reference was made by the hon.
Minister to the Joint Railway Advisory
Committee’s recommendations. In this
regard, the first point, of course, is
that there are certain  categories to
whom these recommendations as im-
plemented by the Government have
been a matter of disappoifntment. Naw,
there are genuine cases amongst them
also and our organisation is taking
them up separately with the Govern-
ment, and I will not make any refer-
ence to them here. As for the rest, there
is no doubt that as regards a large
category of employees, these recom-
mendations have been beneficial. The
‘only point that is left or that deserves
attention is that there are complaints
from various quarters and from vari-
E’s railways that there is undue delay

the implementation of these recom-
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mendations and I would urge this point
and invite the attention of the Minis-
ter to this reasonable grievance.

Now, coming to the question of re-
grouping. It was last year that I had
the privilege as the spokesman of one
of the main organisations of rgllyvay-
men, to meet the Railway Minister,
and there we had offered our support
in  general to the principle of re-
grouping. At that time we had wanted
an assurance—and it was given to us—
that while this question was finalise
the railway labour should be taken in-
to confidence. As I said, this assurance
was given. Now that the plans are
already ready in regard to the creation
of one zone, I do hope that that
assurance will be implemented.

12 Noon.

In this connection there are only
three points which I referred to then,
and I want to repeat them here also.
In introducing this re-grouping, three
factors have to be taken into consi-
deration; firstly that all railwaymen in
the various railways should be con-
firmed: secondly, no transfers. except
where housing amenities are available,
should be affected; and thirdly service
conditions should  not be adversely
affected as a result of this re-group-
ing.

There is one last point in regard to
the labour aspect of the Railway Budget
which I want to emphasise here
I want to do so because I attach very
great importance to it, not only from
the point of view of labour, but also
from the larger view-point of the
success of this national enterprise. I
mean the question of labour manage-
ment and relationship. I should like to
submit that the situation in this regard
is not as satisfactory as has been made
out by the hdn. the Minister of Rail-
ways in his speech. On the contrary,
it has taken a turn that deserves his
careful consideration. I would restrain
myself and refrain from apportioning
blame or from indulging in accusations,
because I feel that public criticism
from me would embhitter relations,
and I as the main spokesman
of one of the important organisa-
tions of railwaymen firmly believe
that the best interest of labour
and of the railways as a whole can be
best served only by complete coopera-
tion and a spirit of fellowship between
the mass of warkers and the adminis-
tration. That spirit, unfortunately, is
lacking to-day. Amoncst the workers
there is a growing discontent and
frustration. and it is for the Railway
Minister who enjovs a renutation. and
rightly so. as 2 man of ripe judgment
and profound imagination. to correctly
assess . the richt canses of this grow-

- ing deterioration and to devise ways
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{Shri Harihar Nath Shastri]
and means that would bring concrete
and tangible results in this direction
before it is too late. ’

Finally, before sitting down, I would
like 10 make one observation with
regard to the Budget as a whale.
The Budget as a whole, the budget
aspect ot it, I feel and the House
will agree with me, is a sound budget
and has the impress of the practical
understanding on the part of the Rail-
way Minister. I have no doubt, that
with the expected substantial surplus
as a result of the increase in fares, it
will be possible for the Government
to make headway towards the rapid
rehabilitation of the railways and to-
wards providing increased accommo-
dation and other amenities to the
travelling public and also towards ef-
fecting an all-round improvement in
the working of the railways.

Shri Hussain Imam: The Budget that
has been presented to this House does
show that the Government is  wide
awake to the needs of the country; but
is a little stingy in the matter of giving
to labour what it preaches others to
give. I refer to the fact that we have
had on several occasions discussions
ir. this House that labour should share
in the profits, that we should have
profit-sharing schemes, and we have
had. almost every day here, quarrels
between ;abour and Government on the
guestion of bonus. Every good industry
today gives at least two months’ wages
as bonus to the workers, so much so
that even the income-tax depariment
now allows deduction for bonuses up
to 60 days’ salary, to be deducted as
cost and not as gratuitous payments.
But it is strange that with the pros-
perity of the Railways, Government
is'not following what it preaches others
to do, and is not making the labourer
share in the benefits derived and the
improvements made in the income of
the Railways. 1 personally have
been advocating even in the Council
of State—and I had my differences
with Mr. Gopalaswami Ayyangar
on the subject—that the financing
of the replacements should mot
be debited to capital but to revenue.
I may remind him of the discus-
sions that we had in 1945. It is found
on page 122 onward of the debates of
Council of State. Even then I had ad-
vacated that the cost of replacement
of assets irrespective of changed prices
should not go to capital. The older sys-
tem was that the element of improve-
ment or inflationary rise in price was
debited to capital and thereby the
revenue debits were smaller. What we
did in 1945 was that we debited the
taflationary element to the revemue snd
thereby made & bhuge reductien in fthe
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surplus which was to accrue to general
revenue. Mr. Gopalaswami Ayyangar
had then advocated that this was wrong
accounting. He had urged that whatever
was paid to the general revenue should
be reduced from the capital at charge.
I think that was a very good and laud-
able object. Whatever we pay to the
Central Government in excess of their
interest charges and a share in the pro-
fits must go towards reducing the capi-
tal at charge. .

In this connection I was very glad
that one of my suggestions has been
accepted, which was made as long ago
as 1945—which can be found on page
122 of the Debates. Regarding interest
accruing to depreciation fund and the
Railway Reserve Fund, I had urged
that it was wrong technically to credit
those to the revenue account. I am
glad to see that during this year and
in the coming year these interests are
to be credited to depreciation fund. I
am glad that at last wisdom has come
to Government to separate the interest
on Dep:'edatiou Fund from the revenue
account, . . .

The Minister of States, Transport
and Railways (Shri Gopalaswami): It
is a very different Government. ’

Shri Hussain Imam: But the men at
the helm are the same. My point is
firstly that Government owes a duty
to labour to make them share in the
excess, after making provision for all
the outgoings. There must be some
system whereby labour could receive
a share in the surplus of the Railways.

Shri B. Das (Orissa): In spite of the
lion's share?

Shri Hussain Imam: Lion's share or
whatever share you give I have my
douhts about the absorbing capacity of
railway administration. I find that the
number of people employed today are
far in excess of the needs of the rail-
ways. It is a wrong policy that we
should try to make the railways or any
other department of Government into
an ashram where people can come in
and remain without work. If the
Minister of Railways will inquire into
the matter he will find a large increase
in the number of staff attached to each
railway train. I am not referring to
the distant past but if you compare
the staff working on each train in 1939
with the number of staff employed on
each train today, you will see that
within twelve years they have more
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can very easily dispense with them.
Labour itself is doing a bad turn by
insisting that there should He more
sharers in the divisible pool. If they
want to have a good share only those
who are necessary- for the running of
the railways should share in the profits.
If you create surplus staff the result
is what is now happening in India. We
have an excess of population and we
do not know how to feed them. You
cannot try to make ten versons share
in a yard of cloth. You must produce
more. If those workers are not pro-
ducing anything the railways must
discharge them or reabsorb them in
new lines.

I was particularly interested in two
items. One is the depreciation fund.
We had some discussions on this
subject on the 21st December 1941 on
the question of the new ‘Convention.
It must be remembered that the
Kunzru Committee known as the
Indian Railway Enquiry Committee
had recommended the appropriation of
22 crores to the depreciation fund,
whergas the Ministry insisted on keep-
ing it low at 15 crores. Finding now
that the income has far outstripped
their estimates and being afraid that
the workers would make a claim and
demand a share in this huge surplus,
the Government thought it better to
hide it just as ordinary company pro-
moters do in different shapes in order
to escape giving a share to the share-
holders. The same method has been
adopted by Government but in a more
open manner.

Shri Gopalaswami: There is no
hiding.

Shri Hussain Imam: It is hiding in
one respect in that you do not allow
it to be known. There is an excess of
30 crores between the estimated income
and the actual receipt. How to dispose
of it, so that the Federation of
Railwaymen and Shri Jaiprakash
Narain may not pounce upon it and
ask for increased dearness allowance
on the lines suggested by the Pay
Commission in the past? So the hon.
Minister had carefully kept by 15
crores in the shape of depreciation
fund.

Shri Gopalaswami: Sir, I am bound
to repudiate the motive attributed to
me.

Shri Hussain Imam: It may be sub-
conscious and it may not be conscious
at all.

{Mr. Deputy-Speaker IN THE CHAIR]

I must say that I had my differences
with the railway administration; but I
have no difference with them on the
question that a nationalised institution
must work for the prosperity of the
ceuntry as a whole. Therefore I do
not oppose the increase in fares, as it
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is in line with the rise in the cost of
living indexes, which bas gone up to
about 400 with 1939 as 100, whereas
the railway fares even after increase
will (l))e only about 250 per cent. of 1939
as 100.

The Minister of State for Transport
and Railways (Shri Samthanam): 170.

Shri Hussain Imam: It means that
they are not sufficiently high. Just
as I claim that the workers should
get a share my complaint is that the
railway passengers are  gelting  no
amenities commensurate with the in-
crease effected. A small point is that
at least one electric fan should be
provided in each Class III compart-
ment of mail and express trains where
people travel long distances. If Gov-
ernment bring forward the excuse
that they have no fans, I would re-
mind them of the trade pact which
was signed yesterday in which they
have agreed to the export of electric
fans to Pakistan. You have so much
in excess; yet you cannot find them
for the railways! You must work in
such a way that you may have the
willing co-operation of the travelling
public. Installing fans is not a very
costly affair but it is a thing which
does show that you are giving atten-
tion to your passengers and that you
are not treating them as they were
treated in the past as mere animals
to be huddled together and kept in a
sort of a pen. Our compartments are
not compartments—they are pens in
which you just shut the people up. I
would also remind my hon. friend of
the veculiar position that in snite of
the fact that the railways have now
become one national undertaking—
with no difference between the B.B.
and C.I. and the E.I.—yet the stand-
ard of accommodation in the first and
second classes of E.I. is very much
lower than that in the B.B. and C.I.,
M. and S.M. or S.I. It is time now
that Government woke up from the
stupor into which they had fallen dur-
ing the regime of the three classes—
Class I, Class II and Class III.  That
system had reduced the amenities of
the passengers. Now you have gone
back to the old system of frst, se-
cond, inter and third classes. vet you
have not improved the facilities. You
are increasing the fares enormously
but you are not simulianeously
increasing the amenities. Even to
this day the first class tickets
which used to be white are still
issued in the second class colour
of green, and the setond class tickets
are still red which had formerly sig-
nified inter-class. They have changed
the class system but the colour is
what it was. 1 donot know of the
other Railways. I know only of the
E1l. and there I find that the standard
of amenities given to higher class
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[Shri Hussain Imam] -
passengers is much lower than vyhat
it was in the past and is definitely
lower than that in the other Railways
like B.B. and C.I. and M.S.M.

Another thing which surprises me
is the expenditure side of the current
Budget. We are having reaily a kind
of windfall in the shape of increased
earnings from passenger traffic. <he
third class passenger earnings were of
the order of Rs. 73 crores in 1949-50,
Rs. 82 crores in the revised estimates
of 1950-51 and Rs. 100 crores in the
next year which shows an increase of
about 20 per cent in the gross earn-
ings in the new Budget. That earn-
ing is not due to any increased traffic
or  increased train facilities—it is
merely due to the increased fares.
Therefore there is no justification for
increased expenditure which is being
budgeited for. I cannot understand
the reason for this high increase in
expenditure. The ‘Miscellaneous
Railway expenditure’ in 1949-50 was
Rs. 1-31 crore. Rs. 1.41 crore in 1950-
51 and Rs. 1-38 crore in the present
Budget. There was an increase in the
revised estimate of 1950-51 of a sum
of Rs. 0.18 crore which 1 cannot
understand. Perhaps I have not been
able to go through all the books. I
was absent from here and I did not
have time to go through them.

The Railways are not a commercial
undertaking in the sense that the
profits go tc the shareholders. It is
a naticnal undertaking the object of
which should be. firstly, to give the
cheapest service because it is a mo-
nopoly service, secondly it must give
amenities to the  passengers, and
thirdly it must make the labour share
jts profits. If anything is left over
after these three items are covered, it
should go to the general tax-payer be-
cause the more we go towards nation-
alisation the lesser will be the income
from income-tax. We must bear in
mind that nationalised undertakings
are free from income-tax and as such
they must contribute in annther shavne
to the general revenues. All the same
it is incumbent on Government to im-
prove the amenities: not in the shape
only of raising platforms and build-
ing waiting rooms—they 3re ail good
in their places--but something more
is required to be done. The compart-
ment must also be improved. It is a
sad commentary to say that out of our
capital at charge in the railways only
eight per cent. rgpresents the capital
on carriages. It is a very small part
of the total capital. It is on good car-
riages that the comfort of the travell-
ing public depends because during
the time of their travel they have to
‘be in the compartments, and the fact
that we have only eight per cent. of
the capital at charge invested on car-
ringes is a sad commentary. There-
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fore, railway facilities must be im-
proved. Not only is this necessary
for the third class, but it is evon so
in the case of first and second classes.
The first and second class compart-
ments are so old and  decrepit that
unless something is done soon they
will become wrecks. It is a common
thing to find the looking-glass 1nissing
in the upper-class compartments. It
is a sad commentary on our watch

“and ward and on our national charac-

ter that even these glasses cannot re-
main there. The bulbs have to be
enclosed in wire-mesh because other-
wise people thieve them. These are
strange things which we must live
down if we are to be respected in the
world. Then you have bars on the
windows. They give the appearance
as if we are travelling in a jail com-
partment, but they are necessary,
admit, because the conditions in
which we live are unsafe.

Shri Raj-Bahadur (Rajasthan): May
1 say that my friend has not seen @
jail?

Shri Hussain Imam:
visiting my friends very often since
1920 onwards because so many of
them were there. I had not the pri-
vilege of being a denizen, but a visitor
I have been for a pretty long time.

In conclusion, I would say that the
Railway Budget decerves well of the
House, but the Railway Ministry must
also look to the people and the labour
before they can ask for the sanction of
the House.

 Pandit Kunzru (Uttar Pradesh): I
listened with more than ordinary in-
terest to _the account that the hon.
Railway Minister gave of his steward-
ship during the current year. We
were all naturally pleased to find that
the vear had been a prosperous one
for our Railways. and that oonerally
speaking their financial position was
thoroughly sound. We were a!! great-
ly pleased to hear that the relations
between the authorities and railway-
men had improved considerably in
the course of the year, that both show-
ed a better understanding of each
other’s point of view, and that the
railwaymen had responded to the
apopeals both of the Governmeut and
of the public with regard to the spirit
and manner in- which they should
carry on their work.

It is only when all concerned rea-
lize that they are engaged in a na-
tional task that the Indian Railways
can achieve full efficiency and the
public can derive the maximum bene-
fit from them.

1 also lstened with great int
to the remarks made g;e my eg::.t\

I have bheen

friend with regard to the rating
efficiency of the Raflways. opgxg as-
sured us that the t he

had spoken of last year was cont-
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nuing. 1 myself was under the im-
pression that a steady improvement
in this respect was going on, and in
order to find out to what extent this
improvement had taken place I col-
lected some figures that bear on this
point. 1 was surprised to tind that
contrary to what my hon. friend had
said, and I myself had thought, there
was no substantial improvement in
Aihe working efficiency of the Indian
Railways so far as it could be judged
by these figures. I looked first into
the figures of engines awaiting re-
pairs.  In 1946-47 there were about
183 per cent. of the locomotives
awaiting repairs in workshops and
sheds on the broad gauge. This
percentage was 19 at the end of Sep-
tember 1950. On the metre gauge the
‘percentage was 17.4 in  1946-47 and
17.3 at the end of September 1950. It
is true that after 1946-47 the position
in this respect deteriorated even more
than it had done during 194647 and
perhaps when my hon. friend the
Minister of Railways assured us that
a steady improvement was taking
place he was thinking more of the
years 1948-49 and 1949-50 than of the
;previous year.

Ther, I tried to find out what was
ithe number of engine miles per en-
gine day of an engine on the line. Here
400 I found that there was no er-
ence between the figures for 194647
and those for September 1950. The
figure for the broad gauge is 75 in
either case and for the metre gauge
it is 72. On some Railways there has
been improvement, but the picture as
a whole looks now as it did four
years ago.

Take again the consumption of coal
per thousand gross ton miles. Here
too, 1 find no improvement between
1946-47 and 1949-50. There has been
some improvement in the course of

the current year in respect of the

broad gauge passenger trains, but it
is too early to say whether the Rail-
ways will be able to consolidate this
gain. The questions both of movement
and of consumption of coal are of
<considerable importance. The bear-
ing of the greater speed of . our
trains on their ability to carry
more traffic is obvious and perhaps no
single factor will be of greater help
in enabling us to move more traffic
than an improvement in this respect.
As regards economy, considering the
quantity of coal that our Railways
.consume. even a small amount of
economy in the use of coal will lead
t0 a substantial saving as pointed out
by the Indian Railway Inquiry Com-
mittee. I should like my hon. Iriend
the Minister of Railways when he
‘winds up the debate to tell us what
the ground for his optimism in re-
}:rd to the working of the Rallways

.. I should like to_believe tha: the
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efficiency of the Railways has risen
during the last four or five years. I
know that the members of the Rail-
way Board are doing their best to see
that the past:deterioration in the Rail-
ways is overcome and ‘that the Rail-
ways are able to take a further step on -
ithe road to progress.

1 shall say just a word about the
question of increase in fares. The
Minister of Railways has shown that
the current year has been one of pro-
sperity for the Railways. If we cam-
pare the figures for the current year
with those for 1949-50, keeping the
amount to be credited to the Deprecia=-
tion Fund at the same levcl, we find
that the results for the current year
are much better than those for the
year 1949-50. Indeed. if the stundard
of 1949-50 is adopted, we fiud that
there would be a saving of Rs. 17-85
crores. But even granting
the renewals and replacements
will cost Rs. 30 crores and more
every year, there will a sur-
plus’ of about Rs. 2.85 crores.
Should we, in these circumstances,
agree to an increase in fares? As
regards. the proposed increase in the
fares for upper class traffic, I find
taking the figures for 1940-50 and
1950-51 that the estimates of income
have not been realised. The realisa-
tions, or the revised estimates, have
been consistently lower than the
budget estimates. If the fare is rais-
ed, the revenue may rise a little but
at the cost of a declining upper class
traffic. Take the third cla<s passen-
ger. His fare is to be raised from
four to five pies in one case and from
five to six pies in ancther. That is to
say, on all ordinary trains it will rise
by 25 per cent. Is there any justifi-
cation in the present state of things
for raising so substantially third class
fares? I personally do not think that
this is justified. I have taken fully
into_ consideration all that the hon.
Minister has had to say with
to the desirability of speedily com-
pleting the rehabilitation programme.
But, even so, I am not disposed to
agree with him that it was necessary
to raise third class fare so substan=
tially. I think. even if he had wanted
to raise it, not mere than half a pie
per mile would have done. How this
could have been adjusted is a different
matter. I cannot go into that. but even
that would have yielded him about
nine crores. I would have liked to
say something more about this. I
shall, however, pass on to deal with
two other topies in the course of the
few minutes that remain.

My hon. friend took my breath away
by informing us of his decision to abo- -
lish the post of Chief Commissioner
of Railways. .
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Pandit Kunzru: When I thought over
_this, 1 felt that this was a serious
matter. My hon. friend has paid a
well-deserved tribute to the present
Chief Commissioner of Railways, Mr.
Bakhle. His remarks showed that he
seemed to think that the post of Chiet
Commissioner was superfluous aqd
that the co-ordination that it is his
duty to bring about could be effected
at the ministerial level. In all indus-
trial concerns, there are managirg
agents. But the managing agents or
managing directors do not take the
place of the managers of those con-
cerns. I doubt whether any managing
director would say that he was com-
petent to look after his factory and
that, therefore, the manager should be
dismissed. This is a very hazardous

Among our nationalised undertak-
ings_the railways are the only under-
takings that we can be proud of. They
alone could prove of our practical and
technical capacity. Is it desirable that
so material a change should be made
in regard to the administrative orga-
nisation of such an undertaking?

There are some other points that
emerge in this connection from my
hon. friend’s statement. He said that
the three Members of the Railway
Board would carry on their technical
work and that one of them could act
as Chairman and as Secretary to Gov-
ernment. If the Chairman has to do
his own work and at the same time to
act as Chairman and also to perform
other duties that the Chief Commis-
sioner did, namely, touring and settl-
ing technical questions, in consultation
with the General Managers, deciding
works programme in consultation with
them, he will have more work than
one man can do. And the result will
be that his work as Secretary to the
Board will suffer. My hon. friend
doee not contemplate that the Trans-
port Secretariat should deal with
tailway matters. But I fear that the
natural result of his proposal will be
that matters will be dealt. with more
and more by the Transport Secreta-
riat and the purpose for which the
Railway Board was established and
the post of Chief Commissioner for
Railways was created would be com-

letely lost. Besides, it does not seem

me that the two Ministers that deal
with Railways can take the place of
the Chief Commissioner, because the
Chief Commissioner is a technical
man and can help the General Mana-
gers in a way that the Ministers can-
not. If I were asked whether I would
have two Ministers and no Chief Com-
missioner, or one Minister and a Chief
Commissioner. I should unhesitatingly
vote. for the latter proposal.

. Shri Hussaba Imam: Mr. Gopala-
swami is more a States Minister now.
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Pandit Kunzru: I should like to say
a few words in regard to amalgama-
tion of the S.I. M. and SM. and the
Mysore Railways. I shall not say
anything about the general question of
regrouping, because there is no
for it. Perhaps, I shall have an oppor-
tunity of expressing my views on this
question in connection with the voting
of demands for grants. But as regards
this particular question I find that my
hon. friend has laid great stress on the
ecoriomy that will accrue from
amalgamation of these three railways.
The main source of economy is the
pooling of locomotives and  rolling
stock. This. according to my hon.
friend the Railway Minister, will re-
sult in a saving of 20 locomotives and
20 coaches. The ‘Indian Railway
Enquiry Committtee  recommended
pooling. This rececrunendation has
been accepted by the Government and
the Chief Mechanical Engineers of the
Railways have. broadly speaking, ap-
proved it. It seems to me, therefore,
that it is clear that so far as pooling
can lead to any economy, it ran be
achieved without any amalgamation
because of the decision taken by Gov-
ernment already on the question of
pooling of locomotives and rolling
stock. It is not uncommon for
through trains to be run on more than
one railway line. And if pooling of
engines is resorted to, it will not only
lead to greater efficiency in railway
working. but also to  economy and
without any amalgamation.

Now, take again the question of
rationalisation of workshops and work-
shop capacity. Government have al-
ready taken action in this respect. The
Annugl Railway Report for 1949-50
says with regard to rationalisation of
repair capacity: “It is proposed to
rationalise the repairing capacity of
railway workshops on an all-India
basis.’’ As regards the raticnalisa-
tion of manufacture capacity it says,
“further progress in the bulk manufac-
ture of spare parts on an all-India
basis was made.” This matter too,
therefore, is being dealt wita already.
Now, this being the case, the justifica-
tion for the amalgamation of the Rail-
ways can, broadly speaking, be sought
only in the higher efficiency that
might be realized thereby.

I have no time to deal with the many
other factors mentioned by my hon.
with regard to economy, but I
should like to say that the staff pro-
posed by him is not enough. The
General Manager, the Chief Engineer
and the Chief Mechanical Engineer
at least will each have to be provided
with a Deputy. If we look at
existing organisation we are almost
irresistibly driven to this conclusion.
Similerly, the Chief Operating
erintendent will have to be vided
with a Deputy who might hegmin the
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movement of traffic.

I should like to say a word about
the question of efficiency because this
is a very important matter. What
are the arrangements made by my hon.
friend in- order to secure greaier effi-
ciency? 'The line will be about 6,000
miles long. But the district system is
to be retained. Whatever the exper-
ience of other countries may be, in
India it has been found that when the
mileage is large it is not possible for
a General Manager to  supervise his
charge efficiently. He needs an
intermediary agency between himself
and the officers who might be called
district officers.” This was provided
in the old days in the EI and N.W.
Railways by the creation of divisions
with a Divisional Superintendent in
charge whose business it was to co-
ordinate_the entire work in his divi-
sion. ~Now my hon. friend is going
to retain the district system. On the
technical side he is strengthening the
system by creating regions with a se-
nior technical officer with experience
at the head of each region in respect
of each kind of technical work. But
so far as the responsibility of the
General Manager is concerned it is not
lightened in any way. His task will
become more difficult. I am rather
puzzled  therefore by the Railway
Minister’s hope that this amalgama-
tion will lead to greater efficiency. I
am not against the regrouping of Rail-
ways in principle. It will have to be
undertaken  because the Railways
formerly known as Indian State Rail-
ways are now part of the National
Railways. But for reasons that I have
already stated I am very doubtful
whether the particular scheme put
forward by the hon. Minister in respect
of Southern India will yield the results
that he expects of it. I think that the
matter requires much greater thought.
I know from the hon. Minister’s speech
that he appointed a committee of the
Railway Board to.go into this question.
But the sub-committee was subject to
his directive; the principle to
carried out was his; it was not that of
the Railway Board. He has of course
every right to differ from the Railway
Board. And it is an open secret that
in this matter the Railway Board do
not see eye to eye with him. Perhaps
that is the reason why the Chief Com-
missioner of Railways is retiring.

8hri Gopalaswami: I must take
exception to that suggestion. I
thought my speech made it perf
clear why the Chief Commissioner is
retiring.

Pandit Kunzru: I did not mean to
suggest that my hon. friend had made
it difficult for the Chief Commissioner
to continue to serve the Indian Rafil-
ways. What I meant to say was that,
perhaps, finding that his views on such
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a vital matter were not acceptable to
Government he became disheartened
and thought of finding another avenue
of employment which would give ade-
quate scope for his talents.

Shri Gopalaswami: Unless the hon.
Member has any outside or inside
information, (Pandit Kunzru: None-
whatsoever) I think it is wrong for him
to make that suggestion in this House.

Pandit Kunzru: I have no outside or
inside information on this subject.
What I said was said in perfect good
faith. And I do not sce any reason
why my hon. friend, on whom my re-
marks do not reflect at all, should be-
so excited about it. However, I shall
not say a word more about it.

Mr. Deputy-Speaker: Order, order.
When we are discussing a matter of’
policy and as a first step a_particular
group of Railways is being .amal-
gamated, and when the hon. Minister
had made it clear in his speech and
paid encomiums and tributes to the-
gentleman concerned, unless it is said
and there is substantial evidence for
it that the person concerned is pre-
maturely retiring or has been asked to
go, it is not right, particularly when
the hon. Member has nothing of that
kind. to make suggestions and a sort
of innuendo that the rétirement must
have arisen out of that. It would
seriously upset the Government admi--
nistration. I do not think such obser-
vations should be made.

Pandit Kunzru: Sir, if you had not
been in the Chair I would have taken
strong exception to your remarks. I
had said nothing that cast any asper-
sion on the hon. the Railway Minister.

Mr. Deputy-Speaker: I am very
sorry. I have got very great regard
for the hon. Member who has been
here and in the Legislature for a very
long time. But I cannot escape the
impression that it is a kind of innuendo,
for which there is no support. He has.
been asked if he has any inside know-:
ledge or knowledge of anything out-
side, and he -has definitely said that.
he has absolutely no such information.
In spite of that—to say that without
the Chief Commissioner nothing can
go on is another matter—but to say
that a particular gentleman is retiring
on account of differences etc., 1 am
afraid, is carrying things too far. And
to say that but for my being in the-
Chair he would have taken strong
exception to my remarks does not also-
seem to be appropriate. It must be:
impersonal.

Pandit Kunzru: Sir. it is not my-
habit to make innuendos. I say what-
ever 1 have to quite directly, and in
this case too, I have expressed myself
with perfect frankness and without.
fear of anybody. When I spoke of the:
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position of the Chief Commissioner, I
‘took ordinary human psychology into
account and I say, in spite of what has
fallen from your lips, that if I were in
the Chief Commissioner’s position, I
should get disheartened. I do not know
whether the Chief Commissioner got
-actually disheartened or not, but I put
myself in his position and I tried to
see how I would feel, and it was then
that I made those remarks. I do not
see really what there is in them that
-one can take exception.

Shri Gopalaswami: What has last
fallen from the lips of my hon. friend,
far from justifying what he said before,
has only heightened the wrongness of
his original statement.

Mr. Deputy-Speaker: We have no
material here, and the hon. Member
[Mr. Deputy-Speaker]

-does not say that his retirement has
-arisen on account of this. Is the hon.
Member in a position to say that it is
«due . to this? It may equally be that
in spite of the Chief Commissioner
having agreed to this proposal, he
might be retiring in the ordinary
course. What is there to show that he
has disagreed on this question and that
he is going away? He may have
agreed and still he may be retiring.
‘Under these circumstances, such re-
marks ought to be avoided in future.

Pandit Kunzru: I am willing to
-accept any correction that the hon.
Minister might like to make, but I do
not see why I should withdraw any-
thing. I have nothing to withdraw.

Mr. Deputy-Speaker: The hon. Mem-
ber has absolutely no foundation on
facts. The hon. Member himself has
admitted that he has no inside or
-outside knowledge of the Chief Com-
missioner’s retirement and the hon.
Minister has definitely stated that there

s absolutely no such disagreement and -

that he is not retiring on account of
that.

Pandit Kunzru: I have said nothing
which reflects on the honesty of purpose
of the Railway Minister. 1 have not
-even hinted that he compelled any
officer who did not agree with him to
leave the Railway service. I have never
thought like that. I have known my
hon. friend too long to accuse him of
any such manoeuvre, but I said what
I"have said entirely taking human
psychology into account. My hon.
friend may not like what I have said
and he will be at perfect liberty to
<riticize me, but there is nothing that
1 can withdraw.

The House then adjourned for Lunch
1ill Half Past Two of the Clock.

: The House re-assembled after Lunch
at Half Past Two of the Clock.
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(English Translation of the above
speech)

Giani G. 8. Musafir (Punjab): Sir, I
cannot but pay my unreserved tribute
to the hon. Minister and the hon.
Minister of State for Railways and con=
gratulate them whole-heartedly for
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their outsfandjng ability which has

belied the general impressiqn about the -

Indians. Perhaps because of our leng-
standing subjection under the British,
even now whenever we happen to
make mutual appointments, we instinc-
tively ask each other whether the
time so fixed was meant to be treat-
ed as English time or Indian. But a
strict enforcement of the observance
of regularity in time in respect of the
railways reaching their destination
and their overall management are real-
ly commendable. I think this has re-
moved the blot on us that we Indians
are not generally punctual in the ub-
servance of time. People had thought
that on the attainment of independence
we will not perhaps be able to main-
tain punctuality. In respect of the
railways it is a basic necessity that
they must be strictly punctual in
their arrivals and departures. So the
hon. Ministers and other concerned
officers, no doubt, deserve congratula-
tions. Now the trains start and reach
their destinations punctually. The
general impression of the public has
also changed accordingly. It may be
that there are other defects in their
working. but so far punctuality is con-
cerned, railways have registered a con-
siderable improvement.

It is true that there is now punc-
tuality in the running of trains, but
many other things still rerain to be
improved. For instace, there is no re-
markable improvements in the railway
stuff; there are the same time-worg
compartments and bogies with broken
window glasses etc. Electric arrange-
ments are such that need repairs by a
technician even at the stations when
the trains are actually on the run.
This is particularly a frequent case
with the E. P. R. for the reason that
after the partition the workshop was
left behind at Lahore and the scheme
for the construction of an alternate
workshop at Jagadhri or Rajapur has
still not been implemented. Now if an
engine becomes defective, it has to run
300 miles to reach Lucknow to get the
defect removed. Only day before
yesterday it so happened that the hon.
Dr. B. V. Keskar, our Deputy Minister

. of External Affairs, had to reach Delhi
from Jullunder. Just at the time of
start the condition of the coupe re-
served for him became such that it
could not be depended upon to take
him upto Delhi. A second class bogie
then had to be converted into a first
class one by affixing a label on it to
that effect. He had to travel in it upto
Delhi. This is one such instance that
has come to my notice only day before
yesterday. I have, therefore, put it be-
fore the hon. Minister with the inten-
tion of pointing out that much slack-
ness still exists in this respect.
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There are some other things also to
be said about the E. P. R. I have much
praise for the excellent mess arrange-
ments made at the main railway sta-
tions and the hon. Ministers have
done very well by accepting the re--
commendation of the Central Advisory
Board for Railway regarding the intyo-
duction of the tender system and the
supply of cheap bread while not allow-
ing its standard or quality be
lowered in any way. But while g
bread is now available, water cannot
be had at small stations.. Even if s
waterman is employed then most pro-
bably he remains engaged in the
domestic work of the station master.
It is on such stations in particulae
that scarcity of water is acutely felt
in the hot summer days.

I want to make yet another submis-
sion which I had made also on the og-
casion of the last Budget and even on
the one preceding the last. It is about
the new railway lines yet to be con-
structed. It is a matter of satisfaction
to note that one of my suggesions re-
garding the Makerian-Pathankot ling
has been accepted and two crores of
rupees have been provided for this pur-
pose in the Budget 1itself. I, however,
attach more importance to a railway
link between Amritsar and Ferozepur,
Any person bound for Ferozepur from
Amritsar has first to reach Jullundur
covering thereby a distance of fi
miles and then has to travel back ta
reach Ferozepur. Even from the view-
point of its being a border region it
is very important; but so far no atten~
tion has been paid to it. I consider
the construction of some other railway
lines on the EPR. aisdO very neces-
sary. It is good that some attention
has been paid to have a railway track
between Nagrota and Joginder Nagar
as a result of the Mandi Hydroelectrie
Scheme. There is, however, one older
scheme regarding the restoration of the
railway line between Bhiwani and
Rohtak for which three lacs of rupeeg
were once sanctioned; but which hag
not been put into action as yet.

Shri Santhanam: I have not cau ht
the last point; will the hon. Mem!
please repeat that.

Giani G. S. Musafir: { have spoken
about the railway line between
Bhiwani and Rohtak. Once it was
stated that the railway lines disman-
tled during war time will soon be re-
stored. But no provisions have been -
made for the restoration of the Rohtnk~
Panipat railway line. Similavly I fee]
a great necessity of the construction of
railway lines in the many other places
in the Punjab. They are very fertile
tracts of land. One amongst them ig
340 P.SD.
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[Giani G. S. Musafir]

the Chamba Kulu region which is in
no way less fertile ~haan Swilzerland.
It would have been much better f
some attention to that vailey would
have been paid.

While not speaking any more on this
tem, I will repeat my earlier em-
phasis on the desirability of having im-
mediately a railway link between
Amritsar and Ferozepur.

I want to repeat one more thing. It
is about the speed. Whereas there is
definite improvement regarding punc-
tuality, there has been no improve-
ment in respect of speed. As an in-
stance, almost six hours are taken in
reaching Delhi from Ambala, but, on
the other hand, we can cover the same
distance in only two hours and a half
by motor. So many people travel by
motor and bus and I myself do the
same in order to save time. Simi-
larly because of the acute accomoda-
tion position in Delhi a large number
of people come to work in office in
Delhi from suych far places like Pani-
pat. They have to spend four hours to
cover a distance of fifty miles. Ar-
rangements should be made for
running fast local trains for this pur-
pose or the speed of the existing
trains should be increased so as to
take much less time to cover that dis-
tance and thereby 2nable people to
attend their offices conveniently.

There has been some controversy
here over this question of re-grouping.
I understand that the outline that has
been prepared by the Railway employ-
ees has been much liked here. In
other words the outline of the South-
ern Railways has been completed.
Very soon it will take practical shape.
I do not want to say much about it be-
cause the time at my disposal is very
short and it would be very difficult for
me to do justice to this subject in such
a short time. But I would like to tell
that when this re-grouping scheme will
be finalized, we shall have certainly to
amalgamate E. P. R., which is a small
Railway, with some other Railway. At
that time we must give due thought to
the question of the emplovees of the
EPR. I know there are some em-
ployees in the EP.R. who have been
working in it for the last eight or nine
years and they have not still “zen
confirmed. When EPR. will be
amalgamated with the other Railways
it is but natural that those persons
who have been confirmed earlier will
become senior and in this manner
these ponor employees will remain
junior. Therefore in this connection 1
want to submit this thing that they
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should soon be confirmed according to
their length of services.

. The fourth point relates to the hous-
ing problem. This problem is especially
acute at the places where there are
refugees. For instance it is very acute
in Sealdah. In the E.P.R. 1 know there
are about fifty such employees whose
families reside in Jullundur while they
are posted at Amritsar. In the same
way there are about fifty such persons
whose families are in Amritsar but
they are employed at Jullundur. If
only some attention is paid with res-
pect to their transfers, such an arrange-
ment can be arrived at by which
persons employed at Jullundur can
remain at Jullundur and those em-
ployed at Amritsar at Amritsar. Besides
this T have seen many such cases in
which transfers have taken place but
no arrangements for their housing have
been made. In this way several em-
ployees have been suspended from their
services. In other words they were sus-
pended for not vacating the houses
which they kept with themselves out
of their helplessness; in some cases {wo
months’ notice were given for vacating
these houses and they were told that
they would hrave to pay seven times the
rent in default. Some such persons
have been considered as outsiders.
Therefore a man who draws a pay cf
one hundred rupees or of onc hundred
and fifty rupees, and who pays ten or
fifteen rupees a month as ten per cent.
of his pay by way of rent; if he has
to pay sixty or seventy rupees more by
way of rent, you can yourself imagine
what a difficult situation it would
create for him. No doubt a sum of
Rs. 3,48,90,000 has been earmarked for
the housing purposes in this budget
and out of this a sum of Rs. 10,48,000
falls to the share of Jullundur Division
of the E.P.R. and rupees four lakhs to
the Sealdah Division of the EIR. I
think this amount is very small. There
are refugees at these places and when-
ever refugees are employees this oro-
blem is very acute. Therefore the
amount should be increased for these
places.

Shri Santhanam: For EP.R. we are
giving 40 lakhs of rupees. It is on
page 36 of the Memorandum.

Giani G. S. Musafir: Thanks. but it
says that the sum of Rs. 10,48,000 will
be spent in the first instance.

The fifth point which I beg to submit
is that it is essential to pay special
attention to the lahour conditions pre-
vailing in every trade and especially
in the Railways. Because:—"“Mazdoor
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khush dil kunad karbesh”. (If a labourer
remains cheerful he will do more
work.) No further attention has been
paid in this direction so far. It is
necessary that the demands of the staff
union should be fully considered. I
have just come to know that' Comrade
Ram Chandra who is the President of
the Staff Union affiliated to the
LN.T.U.C. has been compelled to resort
to hunger strike. There is no fair deal-
ing with the workers of the Union.
For instance five®of the employees from
Pathankot who were connected with
this Union and were its workers have
been transferred. They used to do
work of the staff union. They had
their connections with it; so in this
way it is a great suffering for the petty
employees who have some sort of
sympathy for the Union. The Report
of the Pay Commission which was sub-
mitted in the year 1947 has taken so
much time in its implementation that
out of about thirty-five thousand em-
ployees of the E.P.R., who were alfected
by it, only twenty-five thousand em-
ployees have received their pay and
allowances on the basis of this report
and the rest ten thousand persons have
not received anything so far, although
three years have passed. In other
words there has been a lot of laxity
in this connection. No matter is being
settled with greater speed. The result
is that various difficulties confront
them. So far as the question of the
employee’s appeal is concerned, I am
of the opinion that zonal tribunals
should be set up, which would dis-
pose of the appeals of the petty em-
ployees in short time. In this connec-
tion one thing is worth to be kept in
mind and that is that there should be
some representative of the Uricrn on
the Housing Committee, on the Ration
Committee, on the Sanitary Committee
and I may say, even on Selec-
tion Committee. It should be done
for their satisfaction, so that the
representatives may keep the workers
and the petty employees contented
and produce more efficiency in
the Railway work. I remember an
instance in this connection. It relates
to the Railway Station of Delhi. There
was a watchman named Dharamvir;
he was an employee of the Railway.
He retired from service in 1949, but
could not get his claims, his provident
fund etc. till January 1951. So much
so that he died of illness, hunger or
due to other hardships of life; and I
have come to know that after his death
people collected funds for his shroud
because his family was not in a posi-
tion even to provxde a shroud for his
dead body, and in this way the condi-
tion of this Railway employee who
served the Railway Department for so
many years became so much piteous
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because of his not getting his dues, that
there was not even a single penny left
in his home for his shroud even at the
time of his death. I have received this
information at this time that out of
thirty-five thousand workers in - ﬂ;:
E.P.R. about twenty-five thousand a
such who have their dues with the
Railway Department in one form or the
other, but they are not being expedited
and nothing is being done immediately
in this connection.

I have to submit one thing with res-
pect to fares. 1 have said it before
that the time at my disposal is very
short but with all that I would cer-
tainly like to say something about
fares. It is good that the hon. Minister
spoke first and then explained it a
second time. In this way tone of our
passions has decidedly lessened. But I
have not been satisfied. I know there
has been some improvement with re-
gard to third class travel because I am
‘Musafir’ and I am always on the move.
Now somewhat better bogies have come
for third class and fans etc. too have
been installed in them. Third class
passengers are no doubt happy on these
developments but I am afraid their
happiness may not end as soon as they
will hear about the fares. There are
big officers of the Railway Depariment
who travel in saloons. Our Ministers
too travel in the first class. If these
big Railway officers were to travel in
the first class instead of saloons, what
harm would it result in to? In this
way or by some other way if some
money could have been saved, it would
have been hetter. It would have been
much better had the third class fares
not been increased at all.

Now I want to submit a few things
about the social guides. Social guides
have done a lot of service to the Rail-
ways. Among them there were many
such persons who had taken an active
part in the country’s struggle for free-
dom. Now they have been discharged
from service and some have been kept
nominally at some places. I would cer-
tainly request the Minister of Railway
to provide these discharged persons
some sort of employment. The cases
of those social guides, who have been
discharged from duty, should be con-
sidered whenever new posts are created
or when vacancies occur. They should
be given priority and should be em-
ploved. With these words, Sir, I close.

Shri Khandubhai Desai (Bombay):
At the outset I would like to pay my
humble tribute to the two Ministers,
the Railway Board and the Officers and
men who have made it possible for us
today to welcome a really good budget.
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[Shri Khandubhai Desai]

When I am paying my humb’e tri-
bute to the services which these people
‘have rendered to the country I am re-
‘minded of the situation of the Railway
Administration as we inherited it in
1947. 1 may say without any fear of
<contradiction that there was almost
despair in 1947 well nigh up to 1948
Tegarding the Railway Administration
‘and on the floor of this House we made
‘Very stringent criticisms against the
administration and we did not imagine

that within short space of two ar
three years we would be able to con-
gratulate the Government >n the im-
provements that lrave since taken place.
I had occasions in the past to criticise,
criticise very adversely, the finaancial
position of the Railways both in 1948
and in 1949 on the ground that the
capital at charge being about 800
crores the depreciation which at that
time stood at 75 crores was very in-
adequate, particularly in view of the
tact that the Railway system had
undergone very heavy wear and tear
during the war period and it bad not
been possible to renovate or renew
them. As a result of that deteriora-
tion which had set in for nearly five
or six years there has been all round
inefficiency. When a certain amount
of inetficiency sets in either in a com-
mercial concern or other under-
takings those who are engaged in it
generally try to shift the blame on
cach other. Even so it happened on
the railways—the officers finding
fault with the men, the men with the
office1 5, the Railway Board finding
fault with everybody and the Govern-
ment in turn finding fault with all
except themselves. The wear and
tear during the war period has de-
teriorated the railways to such an
extent that with the best efforts In
the world they could not renovate
them. Therefore the cry during the
last two or three years has been that
al the first opportunity they should
at least set right the mechanical ele-
ment and the human element will
respond to it. T am glad to say that
in 1951 all efforts have been made to
improve the mechanical element and
in the words of the hon. Minister
himself the human element also from
top to bottom has responded to it
very creditably. We have found that im-
provement has taken place in eff-
ciency, amenities and  comforts
though it may not be adequate or
satisfactory. But we have to realise
that we are on the way towards im-
provement gradually. Let us see how
t;)l;]s improvement has been made pos-
sible.

According to the figures given in
the budget in 1949-50, 46 crores were
spent for the renewal of rolling
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stock and the track. For 1950-51 pro-
vision was made ~nly for 45 crores
but as the working showed Dbetter
results the capital expenses were
raised to 61.31 crores. In 1951-52 they
expect that the improvement will
continue and they will spend 66.5
crores. The major portion this
sum, roughly speaking to the extent
of 45 crores will come out of the
earnings of the railways themselves.
The Government will in my opi-
nion finance them the extent of
about 20 crores making it possible to
spend 66-5 crores for the year
1951-52. The hon. Minister stated in
his speech that that is all that
general finance can give us. But if the
rehabilitation programme is to be
carried out something more would
have to be taken from the earnings.
Had the fares not been increased, ac-
cording to what the hon. Minister has
placed before us, probabiy this capi-
tal expenditure would have been cut
down by about 20 crores. When we
have seen the results of proper finan-
cial adjustment and improvements on
the railways during the last two or
three years I think we would be un-
wise not to accept this burdem which
is being placed on even the third
class passengers, because otherwise
the continuous improvement that has
taken place will not only come to a
standstill but what may likely bhap-
pen is that there will be a reverse
process. Neither in an industry nor in
a commercial undertaking can you
stand still. You must progress and
go forward or the process of retro-
gression will begin. Again the human
element will come into play psycho-
logically: they will ind fault with
each other and the result will be
cumulative  discontent, cumulative
finding fault with each other with
the resultant further deterioration
in men and machinery.

There is one other aspect which we
have to consider. We have all said
that the railway administration has
considerably improved, which means
that the persons managing it have
done a better job of it. Are we then
to hesitate to place at their disposal
19.5 crores for further improvement?
The answer should be in the negative.
We must place the amount at their
disposal. If we do not, naturally they
will turn round and say “What can
we do? We have come before you to
assist us _and if you refuse deterio-
ration will set in and it would he very
difficult to get out of it.”

[MR. SPEAKER in the Chair]

Something has been said on the
fioor of the House. regarding re-
grouping. This question has been on
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the anvil for the last two or three
years and it had to be taken up, in
my opinion, particularly because
some of the State railways have been
merged with the Indian railway
system. You cannot maintain 15 ad-
ministrative units to be managed at the
Centre only by one administration.
Many administrative units means many
administrative set-ups resulting in
unnecessary waste of human ability
and human _efficiency. Our re-
vered friend, Pandit Kunzru, said
something about re-grouping. We
generally take our lessons from such
venerable gentlemen. His study of
our railway problem, I must adm_it.
is very deep. He has been the ( hair-
man of the Railway Enquiry Com-
mittee. And what do I find in the
report of that Committee? On prin-
ciple, in the year 1948, he has recom-
mended therein that re-grouping
must take place, but as usual, with his
line of thinking theoretically he has
come to the conclusion but said, “Do
not do it now”, because he has not
courage enough to recommend that it
should be done. I do not find fault
with him because at the time he was
reporting the. Railway administra-
tion was, as I said, in a state of chaos
and deterioration. Se he dare not re-

commend re-grouping. But I must .

congratulate the Ministry that in the
year 1951 they think they can do it
and have taken courage to put it into
practice. Pandit Kunzru should. in my
opinion, thank the Railway Ministry
for the fact that what he has recom-
mended in his report they are able to
put into practice so early.

3 pM.

In the morning there was some un-
pleasant passage-at-arms between our
revered friend and our revered Minis-
ter. Of course,—for our young
men it was not a nice sight to see,
—it was not good. My revered friend
made a reference to one of our ablest
officers who for his own reasons is
retiring. My friend would have been
happy if Mr. Bakhle would have
spared himself to us for the next
four or flve years, but for personal
reasons—I do not know what, pro-
bably he may be able to get better re-
muneration there in the Tatas—he
decided to leave us, with great regret
of course. But to twist that issue into
something else is not proper, in my
opinion.

The time at my disposal is very
short and therefore I will not be able
to olace before the House many other
matters about which T wanted to
place before hon. Members my own
reactions. But there is one thing to
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which 1 must make a reference. I said
that the improvement in the raﬂ-
ways is due both to the mechanical
and the human elements. Unless both
the mechanical and the human ele-
ments are rehabilitated, both concrete-
ly and psychologically, the improve-
ment will nct continue. When I am
saying this, I know my responsibility
as one who has got the honour to
give advice to the railwaymen.
Though the relations between railway-
men and the administration have
continuously improved—I do admit
that—still, er improvement is
necessary. And I would, if I am
permitted to do so, place before
this Parliament the fact that
thre relations between the railway em-
ployees and the administration are te
an extent far from satisfactory. I
know it is no use my saying this In
an abstract manner. If I have time I
will place concrete facts and figures
before you, but in passing I may
make a reference to it and only say
that this should be investigated,
enquired into. We would ~ like
it to be very well with this administra-
tion which is ours. The employees of the
railways are both masters and servants.
In their capacity as electors of ttis
Parilament they are the masters and
therefore they are their own railways.
They would like to work with effi-
ciency, diligence, and intelligence,
and, if necessary, with sacrifice also.
But I would like the Railway Winis-
try to appoint a sort of a committee
of this Parliament to go into the grie-
vances which either railway em-
ployees, or their associations or their
federations are voicing. Let ‘hat com-
mittee make definite and concrete
proposals and place them before the
Ministry so that the questions can be
smoothed out.

My coicague, Mr. Shastri, has
placed certain concrete grievances of
the railwaymen before you. 1 asso-
ciate myself with what he has said,
but would also like to make an ad-
ditional suggestion for your consi-
deration. The railway employees are
working under certain difficulties.
They have to work at stations which
ajrﬁ away from the 1inetropolitan
cities. .. ...

Mr. Speaker: The hon. Member has
exceeded his time-limit by three

minutes.

Shri Khandubhai Desai: Only twa
sentences and I have done. I would
suggest that the education of their
children is a very great problem. They
are not able to send their children y
high schools and ~ colleges. and so I
would suggest to the Railway Ministry
that when the railwaymen are doing
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{Shri Khandubhai Desai}
well it is your.duty to provide for
them boarding-houses and scholar-
ships for secondary and higher edu
cation, because after all these child-
ren in the future are going to be our
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FqE TAM, 7 R FOF A Qo T
A &t AT AR & & qETwd
¥, TF FUL q7F I AT §eT Fo
& Tgw § AR TT Yo W@ FEX
Foaw  (higher classes) ¥ =@
g 1§ dmar g fv gER s &0
fraar @} &5 & frud § 09
fenpar gvar & #YT orewe & A1 fEwm
frR & & feed § 09 g
BT 3 | AT 3 WwAe g A
foar mar gardl d¥Fe AT o T
F1 foqm deR @ ¥ fopm @k
daT e § 3 A, g gE
[Ty g 9TAT E fHUF amEar &
SN T@ aA B N F YA TR G
& oo TR Swar N T §,
7Ot # g € A At g
g\ 3fw wa fmit WX g TR @
IE@ DAl § AV THL ARIH FT
T T FHR R QA T AT |
JOEiaE 9T WV ¥ 9 Ty §
g o TN WA A A FEE - Ay
e § fear s w fedt g @
 fis  (relief) ® wwe § amw
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ST *Y faar ST @ T FE AT
AT WA Avgw 7 w4 Foag
9T &1 afed @ § 1 & A FgA
g 5 s arsd g o7 w1 snfedy @
ga Fw A gC I W W ¥
ol & 58 = W ¥ afg,
Wwag ¥ ag fegmm aY swar 9%,
X T F I AW FF T
I I AT IW@ T 9« 5 oA
ST AT a<w ¥ gHEd §OFEr gd
g 3% 7 €37 A Iy  Ir@y
Tt 9T s fF 39 5@ A =@ W%
& fefafedsm  (rebabilitation)
g1, X 7 %7 vaveTr(extension)
g, X 39F GRS (amenities)
et 1 e fEfafedam #1 ag a4
Aarar g fF 10l F & AN QA
T AW § ST W ¥ TF TFST AR
I fawe &ifea o gk
fagr aredl F ag A% wgr 4 fF
mE ¥F @ qH HAT Wwsw (God
save us from our friends) | sz
& a8 WwEA @ wefaal ¥ R
T & | Tufed afg fegear &7 smar
Wt 37 78 o Wi wifed, gd feéfafe-
U Y IFW TEY §, AR de q QY
TFE TR E, A g qU T AT
) fremr § @ @ O @R oAt
TR @ AR ) sE W o A
TR Py W R §) FE o
fr fegeam W fewrar age & Wy
agawéu@m%f*gfaw
w ¥y gt aw ¥ e s
P oW W aWH W FT HFUEwT
wwawT, T 7 feeaws ¥ &
FT gFY 1 T | w1
ars fofawr (standard of living)
fomr SW§ R WA 7 W



3084 Railway Budget— 27 FEBRUARY 1951

[t Yo Qo &2 ]
fet @A faest § 7 ey Straw
¢ fr aa it #1 @ o < @
T &R AT (wages) ¥ faw WY
wiat W g §ar Ot g §
fraat 1 g € & W}
fag & oFit 1 afas aoeirs 1A
YW {ZET, TF a6 A 99 gH q®
& 5 WY @ oulaww ofew
ghifsdt (public utility) #rga
w ofees gfefedt afade & wm g
MifF vow &« few
Y HFEPT AT Jar FX | WA T 3IW
® g @ ST g &, 9w W
W AH AT 4T QAT § IT T AGA F
W A WA JIA DA £ @
qQF A a1 WA dAT AT qg Ty &
fir o 7 fvarciw soew (dearness
allowance) R sfas faemn =feq
N e ag faar sar € fF gl
% feaww swsq afus T fawar
Qg 43 fem s seme wEET,
¥ gumd o s frow o A
= Me: sMEM § SHE ¥ A
A do7 WX §, AEATA A e
g, 7o gfge #v9 &, @ 99 # @
Afear o, 37 1 ST T AW A
Wy wfF AN oem fw §
o A frear €1 e g fewiE-
He T SW NRFwT B TG W@, A0
#i gfee v@ @Y 9@ ¥ 78 wW A&
¢ fF Wy A 3 WA fearqw
WHE 7 IFT AW IT 9§ TG
e & qaifas 7 @grs o 1 gd
SEAe Feewd (concerns) St AW
g3 § N SgE A AT F@r
¢fr shaw gfee Fward sE R
a% # g AT wifgd, @R aw
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i e Al dar @t Sy ¥ § W
T oaA #oguw o faed Tifgd
TR AR G 9w 99 7 feqaeg
IS 9 B AR A §, ST A
TERE R & o3 da) adf &
IRfRagsizsa e WA
e faT qx fa agdh =+ s
F AW § 5 T 3T R
(coritented) &, 3& ¥ qut @<y 4
e T amEd T g §
W g fF oow A fead aft
T g A g § ok F = fafree
R B AAED) [ A g R
WA T N 9w TGy T
(conscious) & T & 1 I
q ufm s aud afawrt
® AW A T2 1 T G TH DA
TG A AT FT AU FHA FT TGN
eI | T WY fafrex am
# 7 qifsd (policy) W@ fF ag
A N aEl § AR ] q® T
@A, d¥ ag FaT A A AT G D
af @wd, I T q% JoHE § Fg
AT g fFosw 2 ) anfas fesfr
fora gmiT ¥ o A o @ &
X IG & A< At § T FAST AT
A g frar aR wugd ¥ IfE ¥
wh gaew Wi @l o &
gareT iR A TR ¥ fou e
& s 1 '

o § AR ¥y T TEFC Afa F
A fafreT qigg & ag afis w6
fr @zr ¥ e A AT A §T T
# ot gacer A fergem & wlw
amefrt ¥ fR@ X sWR W @ €,
WHR 7w A £F @ afad
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f& o gg wr qmr FE A JEd
AT FT AT ;T QAT TOWT QA Id
forg & ot ¥ foq 9 & fooii # s
47 &Y 1| 38 A ¥F fow, q10 1 aFR
¥ foq o 3w a7 ¥ fou s=s &N |

lation of the ab

(English tr
speech.)

Sbri D. §. Seﬂl (Uttar Pradesh):
Sir, Tod ’s discusgion on the Rail-
way Budget has been started by my
hon. friend Shri Harihar Nath Shastri,
the top ranking labour leader of
India. The way he opened the Debate
made me somewhat uncomfortable
and I began to think whether 1
should also congratulate and praise
the achievements of the Railway Minis-
ter which he has stated in his
speech, or should I also criticise him
severely for having given a rude
‘shock to a large number of hungry
and lll-clot.hed people of India by his
so-called mild shock, or I should say
that in the last year of his minister-
ship he has given a hard p

kick to them. Sir, wisemen hold that
the Devil should also be given his
due. Moreover, the Railway Minister
is our own Minister, whatever few
amenities were given to this country
during his Ministership. they by
themselves are compliments to him.
I have not the least hesitation to admit
that over<rowding in the trains has
definitely lessened, punctuality also is
observed more than before. and there
has been no major Railway accidents
for the last three or four months. But
leaving aside these amenities we see
that the Railway fares have been in-
creased and the method of increasing
the Raxlway fares is in no way a pro-
gressive one, it is neither propor-
tionate, nor is based on any principle.
I am at a loss to understand where
was the occasion which made it ne-
cessary for the Minister to increase
the passenger fares. The Railway
Minister himself admits that the pas-
senger traffic, the goods trafic and
also the income of the Railways have
sufficiently increased and there has
been sufficient saving in the Railways.
So when there was no question of
_balancing the budget, there was no
“urgent need of money and the Reserve
Fund was also sufficient and at a
time when large number of our
counirymen are starving and are not
_getting sufficient clothes. and when
the prices of cloth and food-stuffs
have shot up, I think increasing of the
Railway . fares in such conditions was
a matter of heartlessness. It was an
action which was not hased on any
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good feelings. Sir, the Railway Minis-
ter thinks that it is a mild shock, but
you will excuse me for my expression
that those who are leading an easy
life and those who are running the.
administration and those who are
not in direct contact with the masses,
to them it may be a mild shock. But if
they try to understand the feelings
and difficulties of the people, I think
perhaps then they will not think that
way. Sir, I would emphasise the gomt
that the increase in the Railway

is not only not based on any prmclplo

but also there is no strong argument

for it. I have just stated that when
the funds were not lacking there was
no necessity of increasing the fares,
moreover this increase has not been:
proportionate. It is stated that nine-
teen crores of rupees would be rea-
lised as a result of this increase. out

- of this some seventeen crores will be-

realised from the third class passen-.
gers directly. One crore and fifty lakh
rupees would be realised from Inter
class passengers and only forty ;axhs :
from the higher classes.

the second class fares are three t.u'nea
the third class, and first class
fares about five times the
third class fares. Had the increase-
been - proportionate then fares of first
and second classes would have been
five and three times respectively of"
third class fares, but it is not so. It
is regretted that while we claim that
the present Government is the GCov-
arnment of the masses, the poor and-
the peasants, but whenever the Gov-.
ernment wants to lay hands upon,
knowingly or unknowingly the poor
sections of peownle are chosen for it,
the Government is afraid of the so-
called rich people. This sum of seven-
teen crores of rupees which is to be
realised as Railway fares. it would
have been praiseworthy, if it had
been given to the masses as a re-
lief. The hon. Minister stated that it
is his last vear of Ministership. It
really it is his last year, I submit that
before his departure he should have-
decreased the Railway fares to some-
extent, thereby he would have left
a great impression on the people of the-
country, and it would have been a
great relief. at a time when the people-
are facing hardshi everywhere.
It is said that the increased fares
would be utilised for rehabilitation,
some Railway extensions and for pro-
viding more Railway amenities. If this
be the object of rehabilitation
scheme that you take half the income:
of the poor. then some learned
man has rightly said, ‘God save
us from our friends’ and _surely
this is applicable to the men like the ,
Railway Minister. It would be no
wonder if the people of India declare
that we do not need rehabilitation
programme to be carried out at our-



Y626 Railway Budget—

{Shri D. S. Seth]

own cost, ours are not sufficient
means to meet our own reauirements,
let us keep our small earnings, why
Yyou deprive us of it. It is generally
-stated that the Railway fares in India
‘are much less than those of the
foreign countries. It is just possible
that the fares in India may be the
least in the world. But how can we
Tompare al present our country with
-America, England or Switzerland.
How high is the standard of living in
these countries, and how many Rail-
‘'way amenities are given in these
countries? It is said that the prices
wf all commodities have increased
three or four times and the wages
bills have increased hundred times,
so the increasing of the fares, consi-
dering these conditions, will not be an
-additional burden. Sir, while we hoid
-the Railways as public utility ser-
‘vices does it mean that while render-
ing this service the account of
every single pie should be taken into
consideration. The credit of income,
‘profit and surplus in tbe Railways, is
due to the labour alone. So when the
labour demands for more dearness al-
lowances they are told that it cannot
be granted to them as others
do not get more dearness
allowance. Sir, I fail to understand
that if there is a family consisting of
six members out of which f{our are
the earning members, they increase
the production getting profit thereby,
why they should not be given suffi-
“cient to meet their own requirements,
why should they be refused on the
plea that the other two. who are not
earning, are not helping in pro-
duction and are not getting any
thinz fgr their existence. If the per-
sonnel of other departments do not
increase the production and do not
:make any profits, it does not
mean that the dearness allowance
of Raiiway labour or their salaries
should not be increased in order to
keep pace with the increased
prices. This principle is being follow-
ed even in all our private concerns
that the workers are given share in
the profit, and if they are not to be
‘:given any share in the profits, they
should be given sufficient to  make
both ends meet. But our Railway
Minister is not prepared to increase
the dearness allowance or the pay
of ihe workers and still he hopes that
the Railway receipts would go on in-
creasing. He thinks that the labour
in the Railways is contented and is
fully satisfied. But I am not so opti~
mistic. 1 find that their grievances
have not been removed so far and I
warn the Railway Minister that the
Jabour of this country become
more conscious, they are aware of
“%heir strength and rights. They will
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not give up their rights by mere
sweet words. 1f the Railway Minister
continues his present policy of
silencing them by mere sweet
words he can never satisfy them
and I would like to tell him in plain
words that if the present deterio-
rating economic condition of the
country is not handled properly, then
the peasants and the labourers will
bring a revolution ‘of such an fim-
mense magnitude, which would not be
poslfible for any Government to cop-
tro

In the end I would only appeal to
the Minister of Railway for God’s sake
not to hit hard the poor people of
this country in his parting year, but
on the other hand he should think of
such measures which may lessen
their burden and which may bring
some hope to them fnr future It
would be in his own interest and in
the interest of the Government and
the country to do so.

oY WeE : WA qeTE WRIRd,
W F WA WREWT FT AT IAR
gax FHATE) #1 garE 39 &t fafa
@ A aga y fmlt 3 W= & &
g fodr ¥ 97 a @l F @A
A& AIEE 3 F @y g A g W
Femr agw g f5ogmd oA W
N I IFR T F AT TGS
I e A § WX ST F aneft
TR A Y a8 A€ awed § %
@ gw A @ Fd Fy e A
aq Wy w1 feear W e fa,
afed gre @ ARET [I FH
QT A T § WTET /YRR H
@ F1 faafo ggr @ snaar;
q ae ag A £ ag § Sar
g, wafed & a= a@l A T I
FT Sq ATHT FAT ACATE | £F
T o8 guw 994 € fF w Yo AR
Y¢ A g oF g Ax @ fow
T AT ) T WIGH T a7
A AR A 3w qur v A9
A F 1R ¥ Yy W Ve A N



2%  Railway Budget— 27 FEBRUARY 1951

W N Friady A aw am o
R g, AT W J[W AT Ig @A
A I9 N AEEE QW F e N 7B
g 9 ol aga w9 & 1 3@ T
ot wgfor, afar o drpufed)
(punctuality) i a7 3% &3 7% 9g-
S anft g fod T £ 1 g AN
N W I gfe F I @ | |
Waw el # & ¥ 58 00
FT qCH TN FIAT AR § | T &Y
CH AR Y N T IR
fr o T A A A FrEw
£ 99 & grar ard &) ' e
T2 B gERd fafarer e Ay R
g &N frag wfom vy € T
NAWRITF IW T §F F AR
IT F S gErT @ W § W) S
F

Tl i @ ) s 4 A
gead F e fear daw Ao A
g g 11 ¥ TERR e S
N ag af wma W 5 ag €<
(Labour) # #M W a® s
Mar Aar A= F fafed wr gw
FAT IET & 197 = N wew g
fr @ & saafal A1, T #
A W I A JAFAE _E, I B
o frg &1¢ A a5% gefafae -
feg =% (administrative staff )
Naw ¥ @ § | N =
A E AR TG g Iea
37 W PR WA aral w1 free
QA @ o dar d 1w
IR W ®T Y qmE fear § fw
W Tf¥asie & @A) Q9 e
ot f§ ¥ax (Labour) # #&f @
IH N AT FL | e ST Ak
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#fizs (capital) &1 v 7yt TA™
WEm AN A ofw
(utility service) &, :1f afd
St W § 0w atE W
R 7 9 @ & | 98 gfag Ay
wRE /N WH & AR
A F T FT A TN T
FoT I & Sy f O qw F ar
gat A@ § <o omar g @ W g
7 foera A ar@ T g @ A
ANTFAFE g @R WL
AR TR Ty e § A
W F I FENT F W@ TS
@ W wEEm WK @ S F Y
e frag & @ @ ]
@ =w N donE Ay AR W
& gumn §fF 97 oW A qEOE
F WA W oEwRN §1T NI
Taw & fr g@ Af ¥ @ AT A I
Fo WfgE | & @ gred frEe
& argar § 198 3 a4 A (Grain
Shop) == @i 98 # g7 ¥4
a5 FAT FT A AET AT FE WK
w7 A e Ehhefka T
(administrative charge) ¥ @
¢ @ PR @ WRg FAT AT
W IE wad W W@E S fe
it T ¥ gAR FEEE AT T 3§ )
T oo & fer Aser A WX
frar T 2 dR 9F ¥ dfww
(sample) #®= (seal) FT fa&
T & @R 9 "E I g a9
<ersex (Inspector) & @@ H
qreaT & | Ofew dfT & FETEE
38 N o ad g &) Fy qar
i dar § g W TEET Twfed
Mugmr w2 FTIIQ D
Il wEM ! A ¥ fed @
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[ wg]
T A A g wY A ww
qFT &1

3EQ I F g agm www g
fr ol Ao g 7 aAdER
femiz  (Supplementary De-
mand) ¥ 5% ar@ '@ TH A
wfed dqx et fram qa @ &
xafed s war =ifgd 1 3few e o)
N @ i v A g ¥
T § A IW A wWRT HEE
™ R, @ WA aww
LIRS LI CRLAE e
f& @ fmr Y g 9 TT
T aR st | qUIT qA+ve
(cash)mq(allowance)nm
¥3a A M s QY st gmA waz
N ad @ whe w0
9 FT AEAT SR

N A MY 77 wT °qr
fF a78%2¢- 1% W gmt aw frad
G AR e fead & )9 vy
T AT 93 FI GAGT @Y A HY AT
B s s ﬁmawﬁmmw
€1 R3¢ FamR qrg AT ey (Broad
" Gauge) ¥ yRve For & T Mex
it (Metre Gauge) ¥ 333¢ 9
%, AR g I O FarE A ¥
WE e & AR W i F
GRS T aa AT T gy iy
Fofr a wiwe & fod dwr @
w0 81 T W awE 1vs-
Yo MIT A 3§ o1& & TR T
WE AT F T 44R § AT WX
AT F 233 A4 d e aw
#HT 1Yo X UF &) I9T w7 gam )
e qT AT F Td Y 3¥%-Yo
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TR T TN g ¥ vow
R A AT A F R g
A Fhw S g v S A ol
T P qEfe g
WA § At irag wY g F
® SEg v ow oqEfisd W
Y3 omar T, W@ st s 94
W1 TR F AT W X § 195 T
e Qv # d fs e d@r
g v fr sk w9 gy
q sy gE e ¥ o W1 @
fmﬂm% T ¥ fovagn
ﬁﬁmnt&aﬂzmriﬁa'
TR wi=e wfrwre (Financial
Commissioner) & sh @1 fw
s gy famd § et st ?
A 137 F A AF aw Fav AE%
IR A2 far T

free ar= W a1 = oo 0
7 Wi-4R T FEdnw (wagons)
a1 7% AT (carriages)¥ uréa
W% W oem wdd, @ wam,
A3 TEE AR @ AAA F1 ok
ot & & 4 g9 e
# s WH ) R A A
%%l (coach factory) ¥ ¥ared
&R A frs ¥t sw ¥ 7B I
YT, R Q0 5T @Y AG
M 9T N W (TE W §
iR Rad N der wh ooy
@ @ @ifed fr v T WY
gox wr §1 9 At @@ N
TH B R TR FE R A
¥ WA |E g g W ag yec
FEN ARAE BF oo J aga A
wHE T I ag1d w1 yer g
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g @7 § | AW T, IR @
AT oAk AT FT AT GEHS § AT
g, W FT AT N €T §
@ W § A% & wE W,
AT AR T S, AM AN A GH
AAINE | A g9 #§ 9 @
;AR A R AwS §, Wiw
fer A J 3o T 1 XA
U TN T AW Jad W g AW
I WY JEENAT FA AW F, TR
T W 1 AWET W@ Q, qg [/
) IR T AT § qg A=
T o qw @ A §, wE aved
FgT T2 fF AT TS @ W
VW, I RA T ANIQ
&1 & 30 o 7 € fF AT ke
# qaifedd @ S gy 9 &g You
fafors € R & 1’R¥’Y4o F
qafed A W@ wew § T| LR
fafeam § o g @ 7€ &
W TG T AT FT AR
@) ¥ feorm Agar g 1 e Ed
ff 98 s ¥ fou s T ww
X @1 Ug NaesEter (over-
crowding) @13 & R T @
g a@ A FgTW TEEw § AW
A1f gafe 3 W Twoam N
aw, dfigs IR # A S|
feemr €1 N aifgre TEgw I
T w®E, W g EfEd N e
MW T W AN I R e
JATE TR TR ST B AR
R AT w7 & fomr ) w= ? M
fedgde (retronchment) v g,
TFAT (economy) & 1 A
gFAT FI FG FT W A T
A% AEA T g1 F W

Fredl §, T R a1 W
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XYq v § af amn & fF owgt
TN wN ofgd, gt e W
AT A1fgq, qgr w7 & fHaAr S
AR W wW A FET Ared agr
o fear AT &1 A O 7 AWy
g mitgw wefafr@a (adminis-
tration) & 7€ S &Y | AR T W
gearzwd #8A  (Central Advis-
ory Committee) ¥ & & =R
™ os tearerd #ad (Local
Advisory Committe) & &3 &
R TR g wiw &fev #3dA
(Finance Standing Committee)
Fh @& 7w 7w A7 RN
ﬁiwﬁmmu.%ﬁmﬂ~

¥ wmaAg N N F FEr T

Hfwd IR = AeX AN, T
oA dTT (gangmen) AR, =g
am w oA A TR
few F w@ay wwe X W@ E AR
WA R TR FEX E A
# g7 7% wFa fFT 9 |
FqE a9 IT ¥ I A T ¥
g @ 1 § o § @1 @A
g ff g | Im N AT §
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[t wg]
AT A Wy T W o AR @
fs Tw 7% o e (running shed)
§F s & @ q@ Aw qE e
q@r & AW M FWAE FTFA
fear w@TE fF gF ARA 1o TR
TR | A o WA ATEE
swe (dearness allowance) T
@ w@rd, 9 AT IR wEfway
gl 3™ F for, AR @F A
sTAT IS4 ¥ fer Wm0 ¥ AT
T &1 @@ g &% A & A
Woamd &) I IE @ § R

y U K]

qf@sz # fofad | & 97 ot
TN F frar 9@ T g, BEAr
@ g1 WK d AW F AR W
as feorn W@ g & s W
@ AT & T W TEET
(false economy) A@DE =
g wrew TEA) & W 9™
# Fgam fF I ¥ 9 TWA

= Al # 7 q@ga A WA
A3, WK w1§ TfTET wOFR
g o FgaT § WX AR
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@ oag N owTE W W S
Fam $X @ ar a9 fex
Mgz A T faeer ) E faw
¥ foq w ¥§ @ N W@
£ 99 3T N gUFEN e § foar
¢ fF 7 A q@a (absorb) feur
WA | A ITH! QA G FQ@
g TR ach@ N foq o @
g1 AW W ¥ for Nfgws IR
a1 7 FERY T AN, Wl we
wPE IR ¥es o F oy i
FewRT Y WA | 9¢ wE T fou
P 3 FeRx A 21 9@ W
¥ fou ag sewy A8 a1 7
7 ger @ wwr 5o for ar
o N T TAE, AR @ ond
@ ag R fou qF @ T
amﬁ%ﬂlﬁﬁiootﬁa
T T F FSRIE W W
w31 @A Ay owar
I T ¥ fey Redam
@A aw F gt AW @ N W@
TEAE 1 99 A HEX T ¥ foq
IR @ FRHA B N T T
@A aw deq | AEFE WY @
g fF Sfo oo dro WA A ww
e e R0 € A TRam
FRIEAIE | TR AT § M@ RN
fox @@ Mo A YT W@ g b
NF AT Y T AT FAT ATRAT
g fe o @ aaowsfer aiw@ ¥
R §F AT FhEl F wE T AR
# gw ak ¥ fmg fEd AR
Fw Ak |

qT AT FT SN ATEET JTEA
Wk Sg ¥ fou a9 F @Y @Ed

N

m%qa@w#aﬁﬁﬁa’t
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ST A R AW TR
WY GO T F) AAFTY Y Fwd
@, seq WERA, W 4 ¥W F
If@ § F ga© qEar g O A
g1 # fewwwss (disallow) 3
RNE 5w oo g # faw
SEf 1 3fF gd ag sfoer e
T T §F s ey eamaR ¥
Wy fafed F om owwm & S
FHE nF § A gor fF TH a@rd
fF d¥aT 3 ) St A
FHE FIT IS QIR frad § o)
A A e T ¥ ged A
e d 1 A ey § o g wiwe
o gfwwd 1 oo, T afee
g o feve faoa )l adfad
fere 9 § ag d¥wc wrfedy &
g § AR ww W o F oA
T e T R w9 g8 F@iwe
afl fay @ AT F 7 WA A
A FqET 5 W w1 o= A
g1 @ %y F s= Our AW AT
fEue :vor & F ¥ fir =\
f &% oF fae oW gRE ¥
T ooy gl @ 9T war fv
AR, ar, Meowrd g AW gEE
@ Q@ & 7 q¥w< &7 Fv fomr wey
@ &, 9 R 7F @ |

Mr. Speaker: He is exceeding his
time-limit. He may close his argument.

Mg @ N gt wIRA
™o fF o A 13 W
e Aifya, a8 @ns Afad fF 33
9t ¥z Express Mail § & &
fogrd w0 sy TR W E ) aw
™R AR AT A A7 WY
&1 FRT  NF AT, A TGN |
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q, 9E, AT AW T AH Gwg
N aga w9 fen o) & fed aeor
Wt @gg X A g1 qEfed s
FETE AT FA TigaT-
g N 9 waa am ¥ awa
Iq § I B @R WAAT T
73w fo § @ ¥ ) 3w A9
N} 7= T NI frgaEq
§¥ (suburban trains) s §
foT | oW & osww R e
M FET T RN R g IA
e qEfEt § 37 & fou 7 war-
Iifza W} e axg T il

AR Fg A IAA CFET s
T g, I8 ¥ foi gF afgr wg
@ W 5 IgRERETE S
T & faar A f wifed,
w/IEA @

Mr. Speaker: He has exceeded his-
time-limit by four minutes already.

&t g 2 Mm% FAfwa |

(English translation of the above :
speech)

Shri Bhatt (Bombay): Many a-
friend of mine has already given thanks:.
to the hon. Minister of Railways and.
other members of his staff. I, there-
fore, need not repeat the same. Be-
sides, I understand that our elderly
and experienced Minister is not liable
to be overjoyed with all these con-
gratulations and that Shri Santhanam .
does not take it for achievement of
the object. I think the hon. Minister
is not of the opinion that Railway fares
having been enhanced, this being his
final year as Minister, and every other
thing having been done, there will be -
paradise on earth "during the year
1952-53. I know this fact and as such
I would like to divert his attention to a
few other things. Some people may
think that the year 1947-48 was a
strange year when every thing was
topsyturvy and confusion prevailed all
around. I remind such persons of the
Railway conditions prevailing during
the period beginning from the year
1939 and lasting upto 1945-46. If they -
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Just go back to that period they will
find that the present conditions in Rail-
*ways in regard to facilities, amenities
and punctuality etc. are yet to reach
that limit. We may keep in view these
things. I am going to deal with a few
of them within a couple of minutes.
Moreover, I would like to suggest to
‘the hon. Minister of Railways that
-either he may immediately entrust the
entire responsibility regarding the coal
mmines belopging to Railways to the hon.
Minister of Industry or else he may
himself take the matter in his own
hands and see to it that no loss is
incurred and no dishonesty is allowed
to prevail.

The other thing referred to by my
friend Shri Khandubhai is also very
important. Seth Damodar Swarup
should not think that these labour
‘workers want to appease the Ministers
by uttering sweet words. He knows
‘'what the grievances of the Railways’
Employees and labourers are and what
kind of troubles are created for them
by the administrative staff. He is
aware of the fact that their petty
affairs are not considered over for
months and months together. That is
why, he has suggested the formation of
a committee consisting of a few non-
labour members of Parliament so that
it may enquire into this matter. There
is no question here of labour or capital.
This is nation’s utility service and not
a ‘bania’s shop’. It js not a bania busi-
ness. This service is a component part
of the nation and there is nothing to
be surprised if its money goes into
other accounts. Water from one pipe
‘travels into another. There is nothing
new. We are, therefore, aware of the
labourezs’ grievances. I have received
many letters in this connection and if
I begin reading them out, the hon.
Minister and all the members of the
House will be wonder-struck when they
will come to know what is happening.
Shri Khandubhai has brought forward
some sweeping suggestions, as to how
their grievances may be removed. He
has also suggested about the' actions
that should be taken to this effect. I
am placing a general example. The
running of grainshops is causing us a
deficit of Rupees eight crores and we
are paying .another two crores of
rupees as administrative charges. Thus,
about ten to eleven crores of rupees
are being spent on it, yet the em-
ployees are not satisfied. Goods of fine
quality are purchased for these shops
and their samples are sealed. When-
ever any commodity comes there, it is
duly examined by the Insnector. But
it is not examined in acesrdance with
}he sample. We should see to it why
it is not examined in accordance with
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the sample. The hon. Minister would
like to say in this connection that two
persons from amongst them have been
appointed to supervise that work. Why
do they not supervise then?

The other thing which I want to men-
tion is that on last two occasions we
had sanctioned the supplementary
demands of several lakhs of rupees on
the ground that more money was
required as a result of increasing prices.
In spite of this the employees are dis-
satisfied with the service of the Grain
Shops and they do not make the best
of it. Has not, therefore, the time come
when we should consider again about
closing down this department and
giving to the employees cash allowances
so that they may be benefited and we
may also get rid of this trouble? This
point has also to be considered.

If I read out the figures about the
engines and coaches which we had got
during the year 1938-39, the grievances
of the third class passengers will speak
for themselves. In 1938, we had 5247
engines of broad gauge ana 2331 of
metre gauge: and 8887 coaches of broad
gauge and 6666 of metre gauge. The
figures for 1943-44 are almost the same
with only a very little difference. But
in the year 1949-50 we have 5159
engines of broad gauge and 2330 of
metre gauge. This goes to show that
in case of metre gauge the number of
engines in 1949-50 is one less than that
in 1939-40. Now, the number of broad
gauge coaches in 1949-50 is 6539, that is
about 2000 less. The number of metre
gauge coaches in 1949-50 is 5459; this
also is 2000 less. We know that the
number of passengers has of late gone
up and so also the income. Then how
could these more passengers be accom-
modated in lesser number of coaches?
Were they seated on the roofs of the
coaches? The position does not become
clear. Let anybody tell as to what
devices were adopted in order to enable
more passengers being taken in com-
paratively fewer coaches. Since last
year we have been making efforts and
placing orders to get more rolling stock.
Our Financial Commissioner also on
consistent demand made by the public
thought it worthwhile to place an order
and he placed such an order as he
liked best. .

Orders for wagons and carriages were
placed last year and have been placed
this vear as we’l ie. in 1951-52 and it
is expected that they will arrive here
within six, eitht or ten mén‘hs. .In
the meantime four or five engines will
come out* of Chittaranian. Some car-
riages will also be available out of the
Bangalore Coach Factory. It will ease
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the position, but it will not solve the
problem. When there is scarcity of
2,000 carriages and the number of
passengers have increased to such an
extent, you can well imagine the con-
dition of third class passengers. I have
stood up here to describe the conditions
of third class passengers. I admit that
you have placed this suggestion of en-
hancement of fares after giving it your
full consideration. I do not know
whether we are so well familiar with
economics or not, but if you need it,
we are prepared to accept it. But it is
better if we understand a thing because
it has to be seen whether we also give
so much as we take. We have to see
whether we give them less or more
compensation. It is all right if the con-
ditions improve within six months,
otherwise we will have tc say that you
are not giving us the same amount of
amenities in comparison to the fares
you are charging us. I want to say
that in 1938-39 there were 507 million
passengers and in 1949-50 the number
rose to 1198 million i.e. it has doubled.
I specially want to attract your atten-
tion towards this. Please see what
are you doing for third class passengers.
There is no doubt that there is over-
crowding. But I want to say one
thing more, which has already been
hinted by my friend Shri Musafir, that
is about social guides. You have
gradually reduced the number of those
social guides who wused to guide
passengers and help them. But why?
You may say, due to retrenchment or
economy measures. I do not know
. wWhere you are enforcing the economy
but I fail to understand why those
people are not being retrenched who
ought to be retrenched and why those
people are being retrenched who should
not be retrenched. There are certain
cases like that but we cannot go into
the administration. Whether we are
members of the Central Advisory Com-
mittee or the Local Advisory Com-
mittee or the Finance Standing Com-
mittee but we cannot discuss these ad-
ministrative problems. But I will
appeal to the hon. Minister ‘o do some-
thing in the matter so that the work
may be started in the right direction.
It I begin to give examples, I can quote
many of them. I meet many people.
I l}ave my contacts with lower grade
railway employees and I have listened
to the talks of the third -class
passengers. They say that they might
show lip sympathy towards you but in
reality they do not like you. Take the
case of a ticket collector, or station
master or gangman, none is going to
congratulate you. They are not satis-
fied with you and speak such bad words
that it is not .possible for me to listen
to them. But after listening to them
for some time, I ask them the reason

340 P.SD.

27 FEBRUARY 1951

General Discussion 3648

of that and they reply that it was
your policy and the policy of the rail-
way authorities that when we ask for
a tap, they summarily turs it down
but instead of fixing up a tap in the
running shed they employ a man on
Rs. 30 pay and Rs. 30 dearness allow-
ance to provide water to those three
or four persons and the proposal of
fixing up a tap comes under axe of
economy. I have in mind many things
like this. If you like, I can collect
many examples of this type. But you
will say that for these matters you
should write to the General Manager
or the Traffic Superintendent. I do
not leave them, I do a good amount of
correspondence with them as well. But
1 want to draw your attention to the
fact that your economy is proving to
be false economy. When I suggested
that instead of having a pipe which
gives water from overhead, why don't
you have a pipe fixed up for running
water, and for which even engineers
have agreed, but you are not prepared
tn accept it. What has continued from
the past will continue in future as well
It is possible that I may not be under-
standing it, but what an engineer says
or other people say may not be the
same as Shri Bakhle wants. Sir, you
will excuse me for speaking so fast as
I have to say a lot. You are talking of
retrenching the staff but bave you
listened to the voice of Jodhpur Rail-
way employees, proposals for whose
retrenchment have already been put
forward. Now Shri Santhanam has
written to them that efforts will be
made to absorb them. But are
not being absorbed, but other e are
being recruited instead. There are no
guides or train conductors in third
classes but first and second classes are
provided with train conductors. None
of these conductors enter third class
compartments and when I enquired as
to why they do not do so, they -replied
that they have no permission to do so
and if they would do so it will be con-
sidered as an offence. Then I asked
what was the duty of that conductor
who deals with passengers travelling
beyond 200 miles. He replied that that
conductor was responsible only for that
compartment. This is the condition of
third class. If you have to employ ten
persons for the service of third class
passengers, do employ them. Now-a-
days in the G.IP. Railway when the
train is standing at the terminus, all is
quite well. But as soon as it leaves the
terminus, the whole thing is topsy-
turvied. Therefore. I want that you
should keep an eye over this over-
crowding and extra staff should. be
recruited for that.

Now, I take the question of statisties.
“The persons who are doing this job are
following the same old rules. We do
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not get any information out of it. When
I want to ask any question through
you, Sir, you disallow it saying that
we will get all the necessary informa-
tion. But we do not get that informa-
tion. I went to the Railway Ministry
and also enquired from our Congress
Party as tc what was the number of
passengers travelling by ordinary or
passengers trains and those travelling
by mail or express trains. They say
that it is difficult to give such figures.
What is the difficulty? You issue ordi-
nary tickets which are meant for
passenger trains and still say that you
cannot provide their figures? When I
did. not get those figures, I asked the
Railway authorities as to what was
their estimate of it? They replied that
their * estimate was nearly 50 50. I
said alright. Then, I had a talk with
Shri Santhanam yesterday. and he
asked me not to move the proposal
wherein it is suggested that the fares
of passenger trains be reduced.

Mr. Speaker: He is exceeding his

tine-limit. He may close his argument.

Shri Bhatt: On my
replied that I should presume that it
is 33 per cent. i.e. express and mail

trains carry-33 per cent. passenger and *

the ordinary trains carry 67 per -cent.

I do not knaw whom should I-take to’

be correct, ‘whether Shri Santhanam or
the Ran.lway Board.

er. you allowed me.less time and ‘1
am. a slow speaker. -Therefore, I will
have to stop., I only want to say that
our hon. Minister should once more
consider all those proposals.which have
been put forward. He should consider
them well as to what he has to do.in
regard to, suburban or passenger trains
and- about the passengers travelling
long distances. -

A sister was telling me that full
advantage was not being taken of the
Ahmedabad-Bombay Janta Express.

Mr. Speaker: He has exceeded his
tm're—hmit by four minutes already

Slm Blmu Excuse me, Sir.

Dr. M. V. Gangadbara Siva
(Madras): Lord Krishna drove the
charict of the Pandavas and won the
battle against the Kauravas and in
the same way our Shri Gopalaswami
Ayyangar—I call him ‘the modern
Chariot Driver'—has won the con-
fidence of the millions of India by his
able Railway administration. not only
by giving amenities to third class
passengers and to all classes of passen-
gers in respect of spacious accom-
modation etc. but also by averting
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many serious strikes, which would
otherwise have paralysed the very
economy of our country. We would
fail in our duty if we do not pay a
compliment for his good administra-
tien.

I do admit that the fares of the
third-class passengers have heen raised,
but then after all the prestige of the
nation depends more upon the economic
resources and stability of a country.
For the time being the earnings on
account of this rise, that is Rs. 20
crores as stated by the hon, Minister,
may go to general revenues. In this
connection, I would request the hon.
Minister to give more amenities for
the third class passengers, more station
accommodation and he may raise the
living wages of the labour classes in
particular—the fourth class servants—
and absorb all the retrenched em-
ployees of the Railway Department.

Then, I come to my own subject. I
represent the Royalseema, which is the
name given to the ceded districts of
Cuddapah, Kurnool, Bellary, Ananta-
pur and Chittoor, in the Madras State
with a ‘population of about 70 lakhs.
I submit that Cuddapah of all the
districts in Royalseema is the most,
backward commercially and industrial-
ly and otherwise, although it is very
resourceful in rich minerals and other
commiodities such as. byrites, asbestos,
famous Cuddapah slabs, ground-nut.
cotton, cheni fruits, betel leaves and
cereals etc.

I may say that the people of Royal-
seema are not able to utilize the avail-
able  productive resources to the full
capacity and satisfy their most ultimate
needs, because they lack the necessary
facilities of the neighbouring districts
like Mysore. which is in a position . to
supply other minerals and commodities
‘1kedtext11e, vegetables and other daily
needs. ,

I ‘therefore suggest to’ Govemment
that they may expedite the railway line
from- - Cuddapah wvid """ Rayachotti.
Madanapalli to Mysore, at an early
date in view of the recommendations
made by the Ceded Districts Economic
Develonment Bnard and by the Madras
State Government.

Even looking at from a commercial
noint of view. it will pay handsome
dividends to Government because it
will stimulate commercizl activities
between Royalseema and the enlighten-
~4 Mysore State and other adioining
States. Cuddavpah, Chittoor. Kurnool,
Anantanur, Bellary are famous for their
rich minerals such as byrites. asbestos,
soap stones, iron ore, diamonds, copper,
manganese and gold.
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' The folioviririg are the’ statistics of the today only of the third-class passengers.

' mmerals that are found in Rojralseema ‘fheiu' lot remamsdthe saine and a great
¢cal has to be done. am speaking

A»batos—Cuddapah outpnt 76,000 also of the upper class passengers and
‘tons valued at Rs. 76,000. .the difficulties that they are experi-

..encing. -.Not. long ago, I had occasion

Byn}t{es——Anantapur, Cuddapah and Kanpur from Delhi. I

urnoel—1948—23,000  tons ta go s far a‘sa

A weqt by second. class and came back
< 'valued at Rs. 6:36 lakhs by.. ’ﬁrsgi da?h' Iﬁ: palg doubée the
Sba stones—1949—Kumool and amount for the first class and more
pBer[ary 4,500 tons valued at than double’the. gmount of third class
Rs. 63,000.’ fares. for the second. class.  Both the

e . times, the compartments were . in such
Soap stones—1948—555 tons valued - horriple ‘state that I was wondering

at'Rs. 10,000. - in which vear they were.built and in
‘Manganese—Bellary—50.300  tons, g’,‘;;%g;:"c‘f,‘;?a,‘;’;’;t’eggﬂﬁgfgf

... valued at Rs. 2-26 lakhs. if;/1 may say so,.show  pigces in .four

. ‘This is the position of Royalseema. 1ans, .perhaps to indicate..that it. was
As such, 1 do'nét see any reason why a -first class compartment. But,, L do
“thié Government has not given' priority -mot, think that foyr faps were as neces-

to‘the schéme of opening the Railway gary .as-a clean. . basin;. .inside _the
line “from ‘Cuddapah to Mysore. I may lavgtory. The basin was in an. awml
add'that Rayachotti is the biggest taluk comdition., . The, tap .there, had to be
in Madras State, commanding a popula- . pressed 50, hard -that, it nearly brok

tion- of about two lakhs with an exten- my. arm. Inside, there.was not room
sive cultivable land. This was declared ~ €nough-evey for the proverbial hat to
‘s the' second Bardoli in the whole of he ;gwung .round. or hanged .or -what-
Indla by our President. Dr. Rajendra ever you.may: like to shy, certainly not

Prasad, during his last visit and thus enough for. a -human being, to. stand.: xn

it has assumed political importance in ia, comfortable. position. . If :the. Rail

the Ireedom struggle of our counu'y way is justified  in. - introducing the
mpreas_ed-; fares—I. am mot guarrelling

I further subrhit for the considera— -with,the, increase--1.-do feel that . the

tion of Government the necessity of passengers can,.expect more amenities

laying one or two new’ railway con- to be given to them. Considering that
nettions or revinforced concrete roads year after year everything is going up
or a state-owned bus fleet between in, 'price, increase in-railway: fares also
Cuddapah, Badrel, Rayampet and -has.to be paid.but I do feel that it is

abselutely essential that' mere. ameni-

Nellore.- ties. , should -be provided.- for —the
“conclusion, I may say that passengers. -
C‘uddapah is the gateway of Royal- Wath regard to the. ber&hs they we:e
seema. ‘Thé accomplishment of a rail- very shabby.  It. was very difficult even
way from Cuddapah via Rayachotty to. make up; my mind to:.spread my bed
Madanapalli to Mysore, will not only on . the berth. ‘The flooring :was wvery
result ,in . happy jpolitical,. cgmmancml dirty; not that . it was -not swept—it
and mdustn cnnsequences at the .was swept-and . I always take. cave: to
same time raise the economic lével of see that.it ;is: swept- before F get into.a
the whole of Royalseema which is the compartment——:t could: not' be cleaned;
Cmderalla of Madras State B it was s0 bad... The same: was the' cuse

with regard . taueve;yﬂnng in that'com-
Shrimati_ Ammu Swaml.nadhm partment. So-much for the amenities

(Madras): When I first heard the hon. uf the; upper - class asseugers.
Minister presentihg the Buﬂgq;t “and ‘uppe P .-
wh 1.1 read through  the speech he “There I s’ one other :{)em\portam
made, my inclipation was to give him 1mpr:ovement that h made in
my ‘very whole-hearted cohgratulations, the- rmlway sfatlons, and thaf is a good
hut. later on, thioking 'abéut it and waiting ; room  for. .women: passengers,
£0iD] through it and from ' personal especgally young .women _students, .who
exp ichices. I have been ‘having recert- are  how travelling all.over - Indja.
Iy with' regard ‘to . Railway travelling, Sometm}es. they,, haye to, wait; in. .the
1 jam ‘afraid T cannot give absolutely railway ' stations'- for many hours . at

hole"nearted congratylations; though I night. The other .day.nk, read in'the

ratulate him for certdin’ hmount Hindy of Madras, ,whlc‘h L am. sure the

ro¢ements ‘that’ have comé ‘about ‘hon.” Minister and the hon. ,Munster of

m the Raﬂways ‘While the fares'are State must have read, an article written

ing ra1§e ‘almost year atter ¥ dr, 1 by a womqp whom I knaw wery weu
,l } E ore amenities ‘Should be #nd Who, "bgg é "ngﬁm

g veh'to! ’ta Pasééndeld Whold Hght'it apoodstlal WM ad wm

is to have them. I am not speaking at the Bezwada railway station for
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several hours before she could catch
the next train to go to her place. There
was not a single person there in the
waiting room who could help her with
. anything. There was no ayah. When
she made enquiries, she was told that
the aeyah was not on duty after six
o'clock. She also found some women
students waiting right out on the plat-
form—and it was a cold night—because
they were travelling, some in the inter-
mediate class and some in the third
class, and they were shoed out of the
waifing room which was meant for
upper class passengers. I do feel that
it is time that the railway authorities
and especially the hon. Minister think
about giving more amenities to our
travelling women students who are in
need of such amenities. According to
the Budget, they have given us
accounts of the imprcvements effected
and the amount they have spent.
Surely, these are also matters which
they can do and which the passengers
can expect. I hope with regard to
these waiting rooms for women students
and others, who do not travel by upper
class, the question will be very serious-
ly considered by the hon. Minister and
also proyision made before very long.
This is not the one case that I have
heard; I have heard about this in
several stations of ycung girls, going
long distances, having to wait at
stations for hours together and not.he-
ing allowed to go into the waiting
rooms. I feel that something has to
be done in this respect to give them
more comfort and more facilities.

With regard to the guides, I know
that some of the other hon. Members
spoke about this; I could only catch
the word guide as I could not under-
stand what they were saying. So, if
I repeat anything they have said I
hope you will forgive me. So often
have I seen these guides not doing any-
thing  to help third-class passengers. I
think they must be told not once, but
hundred times that they are there
specially to help third-class passengers.
Sometimes they come to me—I gene-
rally travel in the upper classes—and
ask me whether I need any help. I
use to tell them that I do not need any
belp and that they should go and help
the third-class passengers when they
ha_ppgn to be women guides. I feel
this is a matter which has got to be
taken in hand. I am sure the hon.
Minister and the Minister of State
z?aaizse the difficulties that the third-

S passengers especially wi
facing todayg Yy women are

I would like to bring tn th ti
the hon. Minister another tfl';nixnlg,w:nco:,lt
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that is the want of knowledge of any-
thing that some of the station staff
have. You ask them from which plat-
form the train for such and such place
would be leaving. They do not know
and often they give a wrong answer.
In some big stations, you go a long
way to No. 9 platform; then you find
that it is not the right platform and
then, you have come all the way back
to No. 1 platform. I feel that some
of these things are just overlooked;
not because they do not want to make
improvements. I request the hon.
Minister to impress these things on
the station staff.

With regard to the restoration of
certain railways, I know some of them
have come into the Budget for 1951-52.
But, they have sometimes a way of
not being taken up for some reason or
other. I hope the hon. Minister will
see that some of these very important
railways, which have not been in use
for some time, but which would cer-
tainly serve a very useful purpose in
many ways, will be taken in hand
without failure this year and will be
completely restored.

Once more I would like to say what
I said in this House quite a number of
years ago to the hon. Ministers of
Railways that sometimes they should
travel by train, not in saloons, but i~
second-class compartments, without
telling any one who they are. I know
the hon. Minister of Railways perhaps
may find it rather uncomfortable. But,
I do ask the hon. Mr. Santhanam to
travel sometimes in second class and
perhaps have a peep at the third class
also so that he may know exactly the
difficulties the passengers are experi-
encing.

Shri Santhanam: I have travelled in
third-class for 30 years; is it not
enough?

Hon. Members: After becoming a
Minister.

Mr. Speaker: Order, order.

Shrimati Ammu Swaminadhan: I
know Mr. Santhanam has travelled for
many years in the second class and
intermediate class; but, I want him to
travel now. I do not think he could
remember exactly the difficulties that
he had undergone. He is very energetic
and likes to get first-hand knowledge
of everything. I hope he will get this
first-hand knowledge by travelling,
without letting any people know. Per-
haps he may wear dark glasses so that
veople may not know who he is. He
may have an idea as to what amount
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of suffering people are undergoing. I
am not saying this at all in a joking
spirit; I am saying this in all serious-
ness because it is very necessary for
the authorities concerned to see what
these compartments are like and how
.the people of India are traveling
today.

Once more I congratulate the hon.
Minister, the Minister of State and all
the staff and officers in the Railways
for the very fine report that they have
given us. We hope that more improve-
ments will take place, and not merely
higher and higher fares which the
Indian people will not be able to bear.
As things are, everything has gone up
in price and the middle class people
are finding life most difficult these
days. If the Railways also go on put-
ting up the fares, it will be very diffi-
cult for them to manage, with income
lowering and prices shooting up every
day. If this increase in fares is {o be
justiied, next year, the Railway
Ministry must show a great deal of
improvement than it has done in this
vear’s Budget.

Pandit Krishna Chandra Sharma
(Uttar Pradesh): After roading through
the speecn of the hon. Minister cf
Railways, and judging from my experi-

_ence of the working of the railways
and my contacts with railwaymen, 1
have no hesitation in saying that the
Railways have done well. There are
many instances within my knowledge
indicating improvement in the general
working of the Railways, general effici-
ency, hoaesty and hard-work of the
people working on the Railways. I
may remind the House that upto 1946
it was difficult to get a first-class ticket
or even a second-class ticket without
paying something to the man issuing
the tickets and it was difficult, or
rather impossible to get a seat. Some-
how one had to secure a seat and
travel. But now you can get a ticket
quite easily without paying anything
more than the actual fare and you
can also get a seat, and you can manage
to seat yourself somehow, though not
perhaps quite comfortably in all cases.
So that is the present position. From
being an utter impossibility, it has
now improved to this present stage,
when you can get a ticket and get a
seat also, in the upper classes. So far
as the third class passengers are con-
cerned, upto 1946 as we all know, quite
a number of them remained behind on
the platform as they could not board
the train. But now about 95 per cent.
or rather about 98 per cent. of them
manage to get into the trains. We
were also familiar with the spectacle
of people sitting on the roofs of trains.
But such things are not to be seen now.
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Shri  Krishnamand Rai  (Uttar
Pradesh): They are there still—in the’
O.T. Railway.

Pandit Krishna Chandra Sharma:
That is not my experience now. I do
not see them. There are people on the
footboards, but those deplorable condi-
tions which we had previously are no
longer there now. There is also a
very marked improvement in the effici-
ency and honesty of the staff working
on the Railways. Let me give an
example. I was coming from Nainital
in a second class compartment and on
the way some people got in to the same
compartment with whom I found it im-
possible to travel and I had to ask the
ticket examiner to change the second-
class ticket into a first-class one. He
was quite polite and said things were -
different before the attainment of Inde-
pendence but now they had to issue a
proper receipt and get the proper fare,
all according to the rules. And he did
do the thing according to the rules. I
do feel that the whole attitude of the
staff employed in the Railways has
undergone a change and they are con-
scious of such a change and act
accordingly.

Take the building of Chittaranjan.
That such a big venture has been
takqn up and completed so rapidly and
eﬂicnenp]y‘m a period of two and a half
years is indeed a marvellous success.
And what has happened in the Assam
Railway? We know that the link to
Assam has been executed in a most
successful manner. I had occasion to
meet the engineer in charge of that
work and I know the labour he had
to put in, the troubles he had to under-
go and the most efficient way in which
he and his men worked on this job.

[MR. DEPUTY-SPEAKER in the Chair]

1 feel very happy in congratulating all
those who have been responsible for
bringing about this happy change in
the state of affairs.

With regard to the raising of the
fares, it has been argued that ours are
the lowest fares. Yes, they are the
lowest. On the other side it is said
that our _efficiency is also the lowest
and our income per capita is also the
lowest. Therefore, it is said the fares
must remain where they are. This
seems logical. But the story does not
end there. We have to answer the
question whether we want any imme-
diate and large changes now or not. I
for one would plead that for the third-
class. passengers we must be able to
provide a comfortable seat to sit on.
Look at the spectacle of people cling-
ing to the handle and standing on the
footboards and some of them losing.
the hold also. Look at the congestion
in the train coming from Hapur to
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Meerut a distance of “just 20 miles
-.bringing people to attend to their, work
..in :the-district .court or for some other

work -in, the -district headquarters, If

they. do:not get into the train, then they

«jose itheir. .cagse. They cannot even
~atterid te their other. work if they miss
- 'the ' train for .want of room. And so
.my:request is very simple. The mini-
< mum-that ‘should be done for the third
irglass -passengers. is the provision of
: mope:coaches and more trains. If you
..give vother ;amenities,  well: -and. good,
-‘but: more : doaches and traims .are sn
dbsolute’ necessity, so.that the third
- icfiass passenger may have a comfortable
- peat.4o: sit: om.. And for. this he 1s
< willingto. pay a. little more. - That is
-ang: answer: o my: hon. friend - Seth
sDamodar Swarpep, who . said .that we
aré poorand .we have been stripped .of
gur iclothing, 'we are " - and
: (Intérruptions) : No, we. are mot. The

peasant -is happier today .than. before.

%.am @ peasant 11and'l cm.sayuﬂgat
o @' abe . happier now: than be-
"gg-’é,p«??r%ler sre far better off than at

any time earlier. (Interruptions): -

" ahat is the!good: of ‘cryiig out?’ As
“aff” unidergradyate I cotld ‘get just a
Hipée to be spent in the city whereas
‘Y “nephew 'in the: eighth class had
“hakdred ripee notes in his pocket. I
"“Had to walk. six’ miles and, come to'the
',giw‘:‘ﬁT&gngs,w.ere so bad as _ that.
“Afid How, they are very different. We
“haVe'fio , e¥tra  ipcome,  indeed my
;E:lily peopls give me’

monéy now. And

t Is why'1 say as peasanis we ate
hidppier row. than ever. (Interruptions)
‘T am not speaking about the Madras
peasant. I 'speak for the U.P. pesasants.
. 'Pandit M, B. Bhargava (Aimer): Is
‘the hon.'Metnber speaking as a peasant
‘or as,a lawyer? ’

Mr. Deputy-Speaker: Order, order.
.That may be. the-experience of the hon.
-Member.:. Why..do other -hon. Members
.imterrupt- . him?-. ‘Why. -do. they no
‘agpire, to reach the same stage? ..

*' pandit Krishua Chandra = Sharma:
“And so far-as labour is concerned, I
‘know that from .the 15th of March in
ihe -‘cane growing _areas, the . daily
“Wage 1§ RS, five and it is likely to con-

e up 1o Hie, 15t Mgav-'u(?rdl_ngry
wages, range’ from, Rs. 18 to Rs. 2-8.
¥om Sgument that grainis have gone
“Up i’ pric { can $ay that'so far as

ra

“agricual abouf 15 cohcerned, no-
'bg(ﬁ, works on /the' fiefds 'unless you
‘provide him with grain. So that ques-

tion ‘of DFites going uyp does not arise
'gb‘n’i‘i!of ‘."gs Sagricultural labour is, con-
‘dertied’ So fhis piéture that people
try to draw that we are too poor to
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afford the increased fares does not hold
good: - . : ”

_'Mr. Deputy-Speaker: It is railway
lapour that is under discussion; .

Pandit Krishna Chandra Sharma: I
am trying to refute the argument that
neither the labourer nor the peasant
Trould to pay the increased
-tares.: :

o

I will now come to_the capacity. to
pay.. I, have been a Congress worker
.and used.to travel in lorries. In 1935-36
I had seen the spectacle of village

. women trying to-get into- a lorry. The

buis ¢onductor would demand a fare for
thé child 'in her arms as, well at the
rate of half the usual fare. But since
she could not afford to pay for the
_.ghgld the "poor woman had the mis-
fortune to.be left behind. In those
days the fare was something like eight
or ten annas from Meerut to Delhi.
Now. the minimum fare for the lowest
class in"a bus is Rs. 1-14,. Meerut is
the next district to Delhi. “Every week
I_ga. there .and come  back. I have
“Séen willagérs come, and village women

" come to bus stands with their children

"in their'arms. "'When the fare is asked
fgr,‘ ‘\h‘eb children 1 ha\t/l;: seen the women
: - the. money. without a2 moment’s
1he§ﬁ£txdﬁ,ﬁml? h%‘vewn‘ot Kilown “a single
instance where a woman failed to board
.2 bus because she could not pay the
far€ for her child. Such .an instance
“4s befqre, would be - an  impossibility
.16day. In fact at Meerut I find a large
.number: of ‘tractors ‘bought by villagers
and"they are using them., .What the
peasant or.cultivator needs and = cries
for, is labour,  Anybody who wants to
work has enough, work ‘to do on good
Jvdges. It is the middle men who want
1o have 2 shop and who do not want
t0 go 'to the villages who cannot be
Helped. .I for 6ne have. no sympathy
Jor. this’ class ‘of people. I have no
sympathy for these middjemen.

o

Hon. - ‘Mémber; Which" class is
fefring t0? ' ' ¢

-/ Pandit ‘Krishna  Chanra Sharma:
People who would not work and who
want to'enjoy -at the cost'6f others. If
péople are- mot: willing t6' work nobody
wil heip-them. .- .7

oS0 1782y pebple’ :dre‘i.{vﬂhﬂg ’ 0 pay
?andf‘they‘hm,mw me/j'dupuglty to
pay. The need ‘of"'t_he?’hour"is' more
¢oathes and more’ trhins ahd the sooner
they ‘come the' betfer it ‘would be.

" ‘BHH Ghule “(Mddhya Bharat): I a
rather’ feeling a difffeulty’ ‘l'gﬁtm ! o’utszztl
as to whether I should congratulate the

-



Railway Ministers or not. Some of the
previous speakers have sung a. chorus
of cbngratulattons and a fewL hdve
soynded A Jarm:gﬁndte T’ have no
heSitatién ‘in-admitting - that the condi-

tions ort gy railways” haveé! 1m;$mve§

toa great’'extent o ‘that
mag%mig tth

4 1§ * speaker

Cifve” year§ ago

e, Who Wanted to buy a ‘third class.

0 dp y',some ‘money to the

canstable ‘on”duty ‘or 1o the tickef col-

lector.. These conditions have changed

now: There was a time when pe le
had ‘49 cling ‘to footbo‘a‘rds and hai

of ‘tBaches ‘but" exceépt in the’case of a ’
few']

these ~conditions

‘ar¢ not
.To that extent wé , must,
not “heésitaté’ to “congratulate. the Rail-
way Ministers.” The reasons, are manj-
fold but vn?hatever they are our. incomes
have increéased and eﬂiCLency has .in-
creased. ‘The organising capacity.. .of
our Ministers’and

also contnbﬁted o i

there ' now.

The Railway Minister in his speech
spoke about the.way in which Railway
officials are behaving | these. -days - to-
wards the public. * He said- that, they
were realising their .responsibility. to-
wards the people with whom they come
into contact in the discharge of their
duties. In his view the psycholoeg,
the ‘Railway officials might
changed but the change is so slow and

ave -
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a{lway olﬁcxals has .

invisible that a man.like myself. is not -

able as' yet to appreciate it.. For
example I might quote an instance. As

you are aware, since Madhya -Bharat' .

came into existence the traffic between
Gwalior and Indore—the two . former
independent States which. have come
into the Union forming Madhya Bharat

—has increased to a very -great extent :

M.L.A. from - my  part: :
wrote to the Railway officials eon¢emed'»,=
to arrange the timing of the.traibs

A responsible

leaving Gwalior for Khandwa in such
a way as to enable the passengers_ tQ
travel from Gwalior to Indore 17

Khandwa so that they can join that
train which leaves Khandwa to’

For one year they went on wrﬂmg qto_'“,
There was only a
20 minutes—the ’
time between the Punjab Mail arriving”
leavu;g.
For one year that"

the authorities.
difference of 15 or

at Khandwa and
Khandwa to Ajmer.
responsible man who is an M.L.A.
the Madhya Bharat Assembly wrote tqg
the Railway officers but there was “%®
response. He told that to me and I
brought it to the notice of the Minister
of State last time. He asked me to

the train

give it in writing. After two months "’
T got a letter from the Secretary of the -

Railway Board saying that they had
got my complaint and were thinking
about it, I conveyed that to my friend

. Genergl, Discussion;  38%%.;

Shri Gokul Bhai Bhatt, whom I came
to know as he was a member of the
local Jcommittee. .iklg wrote: 40 the res-
pansihle officers :and twoior three days .
ago:.asilefter’ was, .recetved .hy -im -and. -
net; by me gaying that: the timings-have':
been .suitably: . chamged. ., This::.is wa&.
sample af the .resppnse: wh:ch meuget
fromy, the. Railway. officers. i . That isiwhy.:
I liganted ;to-ieing it:saothe. notice:of :
the: Mnmters mspgnmble for: the :Radls.
waym (b : i

Last«sunﬁmer I had-ecéasion:'to travvet
a lorig:distance on: the: various lines-of:::
Indig SIR., GLP., MSM. EIR. and”
O AT ‘tvavelledulhmd cladgi‘and €0 °
myv ;mt‘omahoﬁ {sifistthand ard not”
secondshand. ;.= Nekr (:every ’‘bookiag
witidow: youi wﬂl Aind & board indicating’:
that ‘boeking would be: opeh two hours
beiuré the train aruves

Shi Giul o ight be one “hotif
in some: placesfbnt I kave seeri: it« wrlsr
tten as two hours.. But: invarfably in':
all:tHe: stations. 4. visited 1: never: found -
the:-bbaking window .opesi’ at' the time
specified. 1 would : ask the hen:Mimis-
ter to visit Gwalior station. The Board
is hung there even to this day sam:g
that” booking . will  remaiir di
and ‘night, but- what: i§ the:redd posi=
tion? The booking’ ‘window opens only
halfian.thour before the train’arrives.’
the result is that- peeople-have to-férmt
into a long queue and by the time the.
traim’ arrives riarry “of fhem:. = would
still not: have got a ticket &nd -would:
haveito ‘miss ‘the ‘train. Thén’ ifi’theé
Gwalior - State formerly’ we-htd “the’
Scinidia - State ‘Railway; -but - sinee 1st *
April, 1950,' we-have got the" "fortune
or hopather: the ~“misfortiune to '\’ have:
joined with' the natmhal milway sys-¢

tem?VC In fhe: “holé history ‘of the
Scindia’ “Btate Raﬂway had ;ver
heardof ‘shortagé’ - of ticke

tickels belﬁg out -6f steek,” but ﬂlnce‘
joirfifig  this ~great natxonal enterprise
of *whieh ‘we are proud,’ for the last
twéipfiths ‘they say’ ‘tHey - have " no,
ticKétsi 44" sell For ‘jourite from Shivi
pur -8 midway stati ns. We, grant.
I ot 'your’ requ:ré
‘statidnery.'but ‘you do “not

é!dets ‘What'gir - officers

hav’é

‘lh@
thirfk’ Abdut’ i T chnnot but these
are; ‘the"¢o d!tlons whlcsgy'nst and’

.Tj’

brmg 10 thb hoplce

i it o) ‘
third class farese??a?gxﬁ'hg?: the

the figures supplied to us™I ‘am- un—
ablé to understand the reason’ for :this
enhencemant Theé ‘fmanchal pdsiﬁan :

the' Riilways < 'does’ not = nvatrant -
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such an enhancement. In the Con-
vention we had allowed Rs. 15 crores
to be charged to the Depreciation
Fund—instead of Rs. 15 crores we are
now going to pay Rs. 30 crores. We had
provided for four per cent dw_idengi
for the capital and we are paying it
to the fullest extent. Allowing for all
these things we are getting a sqrplus.
But that surplus is also being divided
between the Development Fund and
tire Railway Reserve Fund. Under
these circumstances, I do not under-
stand the necessity for enhancing
these third class fares. Arguments
have been put forward that you have
to look at it from. the standpoint of
the general rise in prices from 1939
to 1950. It is said that because the
general prices have risen four fold,
therefore, you must have this enhan-
cement. Then I ask why not enhance it
four times? Why ask for rise from
four to five pies alone? If you follow
your argunent tomorrow you may
move that we must have a rise in fares
from four to 24 pies. No, that is no
argument. If your financial position
does not warrant it. if there is no loss,
if you have no need for raising extra
money, then I do not underistand the
logic that because prices which were
100 in 1939 have now become 400 you
also must have a rise in the third
class fares. If you say that you want
money for our national needs. that
you are short of finances and ail other
sources have been exhausted, we
have to raise money only through this
measure, then that I can understand.
We are supplied with the rates pre-
valent in UK. and in America. What
is the use of those things? How do
things here. correspond to things
there? Once our Speaker was pleased
to narrate the experiences of his tra-
vel in Europe and he said that in Swe-

den even the Prime Minister goes to-

office by bus? Can yeu imagine such a
thing in our country? We have got
ears. bungalows, and armies of chap-
prasis and Jamadars. Let the things
in Sweden and the things in America
remain there. You please think in
terms of your own people and your
own conditions. Do not give those other
examples. Therefore, I can understand
the rise in fares only if our country
needs the extra money for the deve-
lopment projects which we have un-
dertaken. The other arguments do not
appeal to me. Only on this patriotic
ground can I ask the country at large
saying that the country wants it and
we should pay it

Col. B. H. Zaidi (Uttar Pradesh): The
point hras been referred to again and
again in the course of discussion today
as to whether the hon. Railway Minister
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is to be congratulated or not. I think
that the Railways can be looked at
from two different points of view. The
Railways represent a business orga-
nisation which has to be run on bu-
siness lines. From that point of view
I think that the working of the De-
partment has shown very steady pro-
gress in the course of the last few
years and I think the hon. Minister
and his Department deserve to be
congratulated. From various angles
into the details of which I need not
go, I think that there is and continues
to be a marked improvement. I will
make reference to one aspect which
may be an object lesson to_the indus-
trialists in our country. During the
war huge profits were made by most
business houses in our country. What
was the result? Very big dividends,
oonus shares and the frittering away
of the profits which accrued on ac-
count of war conditions. The result is
that after the war when the money
market has become tight and capital
is_shy. those industries are now suffe-
ring, they cannot buy the plant that
is badly required, they cannot go in
for improved machinery, they have
no room for expansion, they have no
resources left with them and they are
in a very awkward financial positicn.
As against this see how the Rail-
ways have been run. They acted wise-
ly. They built up big reserves. They
have remained up to date. They have
ordered new locomotives. They are go-
ing in for various schemes of expansion.
They are going in for locomotive
workshops like Chittaranjan. There is
a great scope for capital expenditure
owing to the wise policy pursued by
the Railway Department. This was
just an example. All T wish to say is
that judging t:x: Rzii‘ilwaysl as a busi-
ness concern, they have given a very
good account of themselves.

The other aspect of the matter is
that the Railways constitute an essen-
tial service and we ought to know
what our ideas are regarding the
work of an essential service in a
welfare State. I was surprised to lis-
ten to the speech made by a friend of
mine from Meerut who emphasized
the fact that people in -our country are
better off than ever before.

Bal?u Ramnarayan Singh (Bihar):
He said they are the happiest.

Col. B. H. Zaidi: Very good thing. We
want every countryman of ours to be
ever so happy and that can be the
source of happiness for all of us. But
what I fail to understand is this, If the
peasants have more money, if the
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workers have more money. therefore
should we get some of it from them
in the shape of enhanced railway
fare, enhanced rent for the land they
till. and try and get as much out of
their pockets as we possibly can on
one pretext or another? What, after
all, is the logic behind this? In a wel-
fare State, 1 feel that a certain mini-
mum standard of buman decency
ought to be observed. If the hon. Minis-
ter of Railways wants to charge more
money because people can pay and
because Railways have been charging
much less than other business orga-
nisations, he is perfectly justified. If
prices have risen by 400 per cent. and
his fares have risen only by 170 per
cent there is a very good case made
out for enhancing the fares judging
the Railways purely as a  business
concern, but let us get down to the
basic and fundamental aspect of the
matter. Are we talking to the head of
a business house or are we addressing
ourselves to the Minister in charge of
cne of the most important welfare ser-
vices in our State? This argument that
people can pay or that we have en-
hanced our fares in the same way as
others have done is not, I think, per-
tinent or very much to the point. I
do not mind the third-class passenger
being asked to pay not flve pies ins-
tead of four, but six pies instead of
four. But may I ask one very pertinent
question? What is he to pay this incre-
ased fare for? For standing on the foot-
board, for hanging on to the hand rail,
for sitting on the couplings between
1wo carriages? What are you going to
do to justify his having to pay more
for this wonderful comfort and ame-
nity which our Railways are provi-
ding? Let us not look at things purely
from a commercial point of view. If
the Government of India want to run
the Railways purely as a commercial
venture, they are fully and more than
fully justified in raising the fares and
really I am not against the
raising of the fares. Let the fares
be enhanced, but what is the picture
which we see year after year? I for
- one frankly fail to observe, with all
the charity in the world, any percepti-
ble or marked improvement in the
condition of third-class passengers.
ay day, we find them herded
like cattle if not worse than cattle,
. because cattle do not hang on to the
hand rail. Is it for this that you are
enhancing the fares? I do not wish to
make "just an impassioned speech, but
1 want to make a practical suggestion
for the consideration of the hon. Minis-
ter. TLet the third-class passengers pay
flve pies instead of four and six pies
instead of five, but we all know that in
every train there are Travelling Ticket

340 P.S.D. .
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Examiners who force a passenger who
travels in an Intermediate Class com-
partment with a third-class ticket to
pay the difference. Ferfectly c?xgeléltx

. Similarly, as there is a staff to

this, and I know it is increasing now
and the tendency is to have more and
more Travelling Ticket Examiners, is

-it not possible for the same Ticket Exa-

miners to be approached by people who
are standing on the footboard and han-
ging on to the hand rail? Can they not
go to them and say, ‘Please listen.
Under rule sc and so sanctioned by
the hon. Minister in the year of our
Lord 1951 in the welfare State which
we call India, please give me a re-
fund of 50 per cent”? I think it is very
fair. There can be no objection what-
soever. On the basis of fair-play and
equity, this should be done. You
charge five pies instead of four. That
is perfectly all right. You charge seven
pies instead of five. That does riot mat-
ter, provided the man gets a seat; pro-
vided he gets the minimum amenity
and comfort which a human being
travelling in a railway compartment de-
serves. But if that is denied to him and
if he has to get on to the roof—of
eourse. he does not do that without the
permission of the railway officials—and
if he is permitted to get on to the roof
of the train or stand on the footboard
or hang on to_the hand rail, then there
should be some rule by which he can
anproach the Travelling Ticket Exa-
miner and get a refund of half of what
he paid. It may not be at once, but he
may be given a slip of paper which may
entitle him in due course, after so
many reminders as is the case in India
after about six months or a year to
get some refund from some office. That
I think would be putting the thing on
a fair and proper basis. If you do that.
third-class passengers will stoo
grumbling and grousing and hon. Mem-
bers of this house also will feel a
tremendous amount of satisfaction. I
think we are entitled to insist on this
as much as the hon. Minister can do
on the payment of enhanced fares.

Coniing to another aspect regarding
the third-class passengers, 1 want to
draw the attention of the hon. Minister
to the abominably horrible and Qlthy
conditions of the third-class waiting
rooms. Under the Government which
ruled us till a few years, if we were
treated as cattle or a little better than
cattle, we could not legitimately com-
plain. But what are these third-class
waiting rooms like even .today? Just
one big room with, if at all. a cement
floor and people have to squat on the
ground. Is that the best that can be
offered to our countrymen in the year
19517 Just squatting space or lying
space on the drab floor is not the best.-
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Shri Santhanam: May I know if the
hon. Member has seen a modern third-
class waiting room?

Col. B, H. Zaidi: I Jrave, Sir. As the
hon. Minister said, he used to travel
third but does not do so now.

Shri Santhamam: But I have visited
almost all the third-class waiting halls
in the railway stations.

Col. B. H. Zaidi: I should like some
Members of this House to be taken to
the Delhi Junction which. is the railway
station in the capital of India. Let the
hon. Minister show us the wonderful
waiting room in the metropolis of
Il&dia? I for one accept this very kind
offer.

An Hon. Member: Let him go, not
as a Minister but as an ordinary citizen.

Col. B. H. Zaidi: Let him go even as a
Minister. I am prepared for it. Let him
show us the waiting room at the Delhi
Junction, I have seen it. People have
to spend a few hours waiting for the
next train. Our countrymen, women and
children have to sit on the bare floor,
spreading a chaddar. This is the condi-
tion of the third-class waiting room in
metropolis of India.

An Hon. Member: He talks of the
new waiting rooms.

Col. B. H. Zaidi: There may be a few
new waiting rooms, but why should
we go very far where he wants to take
us? Let us go to the Delhi Junction. I
accept his offer. Let him kindly show us
the wonderful waiting room for third-
class passengers in the capital of this
great country. The conditions are abo-
minable.

Now, the third aspect that 1 would
briefly refer to is the hygienic condition.
Let alone the third class carriages, I as-
sure you that except in the air-condi-
tioned coaches, I have not had the ho-
nour and privilege of travelling in a
single first class compartment which did
not have cockroaches. 1 have never tra-
velled once in the last few years where
in the first class compartment which I
had the misfortune to travel in, without
cockroaches getting on to my shoes and
clothes. I am prepared to lay it down
categorically . . .

Mr. Deputy-Speaker: They are the
ticketless travellers.

Shri Gopalaswami: May I make an
observation? Cockroaches in the rail-
way compartment appear to have a
?a.rt:gular attraction for my hon.
'riend.

Col. B.H. Zaidi: I thank the
hon. Minister for his witty re-
mark. If the matter were not
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of considerable seriousness, I would
congratulate him on his wit, but the
matter is not one of wit, it is one of
sorrow. So, if these are.the conditions
in first class compartments, you can well
imagine the conditions in the lower

“class carriages. I have never seen any-

where more unhygienic conditions pre-
vailing in railway carriages and at wait-
ing halls than I find in my own country.
and what is worse, I have not noticed
any perceptible improvement in the last
three or four years.

So, to sum up, all I wish to say is
that, judging the railways as a business
proposition, the railways have given a
very good account of themselves and
they are fully justified in enhancing the
fares. Judging the matter from the point
of view of improved service in a welfare
State, I think there is tremendous room
for improvement, but the conditions
continue to be shameful.

Shri Nandkishore Das (Orissa): The
Buydget presented by the hon. the rail-
way Minister has been in our hands for
the last .four or five days. The speech
with which the Budget was introduced,
together with the enormous mass of lite-
rature that was supplied to us makes
very interesting and instructive study.
In respect of clarity of thought and ex-
pression and accurate presentation of
fact, the speech delivered by the hon.
Shri Gopalaswami Ayyangar on the oc-
casion of presentation of the Budget
was & much better performance than his
speeches last year and the year before.
A perusal of the speech and of the ex-
planatory memorandum gives a vivid
picture of the position of our railway
administration in the past, in the pre-
sent and of its trend in the future.

1 believe that there is hardly any-
body in this House or outside who does
not feel proud of the fact that there
has been not only perceptible, but mark-
ed improvement in our railways during
recent years. During the period of over
two years and a half for which the hon.
Shri Gopalaswami Ayyangar has been
in charge of the Railway portfolio, he
with the able assistance of his hon.
colleague Mr. Santhanam, has succeed-
ed in pulling the railways out of static
stagnation and hopeless deterioration to
which this national undertaking of ours
was reduced. Railway travel has be-
come decidedly more comfortable: the
over-crowding in trains has been consi-
derably eased due to introduction of
about IIl passenger trains and exten-
sion of 99 lnes. Trains are running
not only to time, but sometimes even
before time! Passengers have been.
provided with more amenities and the
very face of the railways, so gloomy
and wretched a few years ago has
changed.
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All this undoubtedly reflects great
eredit on the administration.

Let me now come to the Budget.
There are many happy features in the
Budget. Among them may be
mentioned the regrouping, of
railways in six zonal divi-
sions; provision of nearly Rs. 60 crores
for a large scale programme of rehabi-
litation and expansion of our railway
system; promise of production of 36 lo-
comotives by the-Chittaranjan Locomo-
tive Works and last but not the least,
the happy relationship between rail-
way management and railway labour.

Layman as I am, I do not venture
to probe into the intricacies of rail-
way finance in its relations witlr gen-
eral finance. There is, however, one
feature of the Budget which has arrest—
ed attention. In the year 1951-52
railway fares are proposed to be en-
hanced. The increment is at the rate
of one pie per mile on third class, one
and a half for Inter class, two pies
in the case of second class and three
pies on first class. The announcement
of this increment by the railway Minis-
ter the other day has completely

the House. As a matter of
fact, I was listening to his speech with
rapt attention till the announcement
regarding increment of fares was
made. No sooner than the announce-
ment of rates was made, all my atten-
tion melted away and 1 could not
listen to what he said towards the close
of his speech. The hon. Minister
has. of course, deluded himself by
saying that it was a mild shock that
he was administering to the House.
But let me tell him that the shock
has been the rudest. In trying to assess
the probable effects of this incre-
ment on the minds of the public my
mind travels back to the month of
November 1947 when the first Rail-
way Budget of post-partition India
came before us, when we were
functioning as Members of the Con-
stituent Assembly (Legislative). We
raised the railway fare then, and we
are going to raise the railway fare
now. It looks llke a sad irony of fate
that our entry into this House and
our exit from tiris House should both
be marked by such ominous incidents
and that we should have to saddle
third-class railway passengers with an
additional burden. I would request hon.
Members to bear the sixnmcance of
this in mind. In this connecﬂon I
am reminded ot a saying in Oriya
which means “who can help you
if you set about cuttlng of your tongue
with your own hand.” If we raise
rallway fares knowing full well the
implications of the step we are going
to take, nobody will help us.

The Railway Minister has taken
considersble pains to tell the House
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that there is no escape from this en-
hancement. He has even appealed to
the patriotism, intelligence and under-
standing of the House to fall in line
with him. But with all this has he
succeeded in carrying the House
with him? I venture to think that
he has nott So far as I have been
able to gauge the mind of the House,
most of us at least feel very sore on
the matter. We cannot contemplate
with equanimity the possible reper-
cussions on the public mind of so
drastic a step. The abnormally high
cost of living, the soaring prices of
foodstuffs, clothing and other necessi-
ties of life and on occasions
their absolute unavailability have
hit all sections of the people
very hard. The hardest hit of
all are those poor classes of people,
including what are known as the low-
er middle class. And it is these un-
fortunate classses of people who are
being called upon to pay some Rs. 18
crores out of the Rs. 19 crores and
odd that the proposed enhancement
will bring.

I need not harp on this matter at
great length. The absurdity and un-
justifiability of the step is self-evident.
But it is no use merely condemning
the proposed enhancement and making
no alternative suggestion. That sug-
gestion I believe will come from more
competent quarters of the House. But
the most competent man to do the job,
1 think. is the hon. Minjster himself.
If he applied his mind a little more
closely I think some way out would
be found.

I venture to suggest that before
tapping this resource we should have
recourse to austerity measures of a
drastic character to cut down unneces-
sary expenditure. Last year or year
before last the hon. Minister invited
the pointed attention of the House to
austerity measures. No indication of
that austerity is to be found on the
present occasion. Nobody minimises
the imperative need of rehabilitation.
stabilisation and expansion. but
view of the financial position of the
country would it not do if we slow
down the pace of rehabilitation and
expansion to some extent and take to
the same at full speed when better
times come.

Assuming but not admitting that the
proposed enhancement of fares is in-
escapable, I would humbly suggest. if
not the whole, at least the bulk of the
additional burden may be put on the
broad shoulders of those comparatively
richer classes of people who can bear
it with no very percepﬁble effort. Let
it not be forgotten in this connection
that in recent years the first class and
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second class travellers got some relief
in railway fares. It is now time that,
th_at cut. be restored. .

I know that the Planning Commis-
sion is now busy planning out an all-
round reconstruction and development
programme for the country in all
sectors of its economic life to last for
the next five or six years. There is
_also the Colombo Plan. No nation can
develop to its fullest stature without
regulating its life strictly and scru-

_ pulously on a planned basis. This
“means we must all deny ourselves
even the normal amenities and prepare
ourselves henceforth to a life of suffer-
ing and sacrifice. Viewed in  that
perspective there is every necessity for

b

a call to the nation to undergo suffer-
ing and sacrifice. But that call for
sacrifice and suffering to be effective
must start from the topmost level and
from there percolate down to the
masses. I am quite prepared to sup-
port this enhancement of fares with
a clean conscience if steps are taken
to tax the top people. not excluding
ourselves—I mean the hon. Minister
and Members of Parliament.

I had a lot of things more to say
with regard to the activities of the
Railway Administration which operates
in my part of the country, but I reserve
them for a future occasion.

The House then adjourned till a
Quarter to Eleven of the Clock on
Wednesday, the 28th February, 1951.





